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CO R R I G END A ----- TO -
Tent:l Report (Fourth 10k Sabha) .of 
~stimates Cotm:li ttee on the Ministry. 
of Raihrays - Commercial and otp~r 
Cognate matters relating to Indian 
~ailuays. 

----.-------------
Pa~e 
read 
Page 
read 
Page 

2, line 21, for 'and to' 
'and al so to'. 
3, line 17, for 'appoint' 
'appointment' • 
6 -

ti) line 
(ii) line 

lQ for 'an' read 'all'. , -- ---18, for 'officefs' 
read 

Page 9, line 2 
read 'has'. 

'offices' • 
from below, ~ 'have' 

PaGe 13, line 10, for 'does yield' 
read "does not yield'. . 
Pa~e 21, line 11 from below, for 
'frien~Dt' read 'frei~ht'. 
Page 27, line .5 from below, fool: 'lei ved' 
read. 'levied'. 
Page 28, line 5 from below, for 
'recommened' read 'recommend'. 

(p.t.o.) 
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Page 30, line 7, f2I 'servies' reag 
'. services'. 
Page 31, 1st statement : 

(i) line 1, column 1, for '1052-63' 
read '1962-63' • 

. (11) line 2 last co1umn,.for '79.6' 
l:W '78.6'. 

Page 35, 1st statement, from the h'3ading 
of the last c~lumn delete 'n2v~sed'. 
Page 37 -

(i) line 20, for 'Clause' ~ 'Class'. 
(ii) line 24, for ':r-tailwa,<1Ys' ~cl.<! 
. '~ailwaysJ. 

Page 52, 1st stateme nt; line 3, coltmffi 6, 
for' 28,089' ~ '28 098'. 
Page 53 column 5 of ~he statement, 
under '~ortheast ~rontier , a~a!nst 

1963-64 for' 1.1' ~ '1.01'. 
Page 5<L,iine 2, !.2l: "fRaf1ways' 
~ 'aaHway'. 
Page 70, -

(i) line 12 from below for 'Committee' 
read 'Committees'. 

(li) line 13 from below for 'Association,' 
~ 'Associations':--
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\i,.J 71, line 2 from below, last 
colurm for '128,23,1'30'read '198,23,130' 
Page 79, lines· 4-5, for 'hap~enings 
a publicised' rea"g 'happenings pub,licised' 
Pa"'e 86 -

0(1) line 6, for 'such a' read ' SUC~1 as' 
(ii) line 23,~t 'adequately 

rep:~esented' ~ 'on the' • 
Page 88~ column 3, against Northern 
for: '6158,261' ~ '6,53, 261'. 
Page 8~ -

(1) line 9, 1.9.£ 'tht' read 'the' 
(ii) line 16, for 'art"read 'are'. 

Page 92 - . 
(i) line 6, fQ! 'by' read 'to'. 

(ii) line 11, fOA 'pro it' 
read 'nrofi t.s' • 

(U i) rrne 18, !Q.t. 'the' ll.qg 'th'l. t t 
(iv) line 6 from below for 'rate' 

read 'rated'. -.--
Page 93 ----- . 

(1) line 8,~ 'j'usti£,ied 
improvement' ~!!. 'justified, 
iMprovement' • 

(ii) line 18, ~ 'Administration' 
read 'Arnninistrative' 

(iii) line 28, fo~ 'competitions' 
~~~d. 'competition'. 

(p.-t. 0.) 
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Page 94,line 17, for 'colllTllodi ty' 
.!:.~..cL "communi ty' • , 
~age 95, line-S from below, L~~ 'this' 
~llast'. 
Page 103,-

(i) line 4, ~~ 'd~,ch' ~~q 'lunch' 
'(11) line 7, m 'only sli~htly' 

" ".r~ 'only 'Ilas slightly'. 
Page 105, line 15, after 'contract' 
insert ·catering'. 
Page 106, line 11, for 'dinning' 
read 'dining I". 
Page 109,-

(i) line 14, for 'requested' 
read 'required' • 

(i1) "line 12 from below, f~r 'least 
, at two' rea1 i least t\'10'. 

~age 1+4, line 11 rom below, fOA 
" 'sleeper has' ~'sleeper coach has'. 
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fONlI~e 115, line- 17, for 'protacting' 
I~~ad 'protecting' • 
. Page 116, line 6, fQ£ 'power' 

.I.~ad 'powers'. 
Page 117, line 3 from below,~ '127' 
read '124'. 
~age 123, line 2,for 'para 6' 
read 'para II'. 
Page 132, line 3, f.Q1: ,'th :efright' 
read 'the freight'. 
Page 144, line 3, for 'Charges' ~ 
'Changes'. . 
Page 160, serial !-To. '2, line 2, ru 
'in' read tan'. 
Page 163, serial No. 11-

(i) line 4.,' for 'railways' read 
'railway' • 

(ii) line 7, for 'forkard' ~ 
, 'forward'. 

Page 165, s.erial '~o.18, line 4, for 
'Pool' read 'Pull'. 
Page 168, line 5, for 'these' read 'those' 
Page 169, line 1, sle1ete 'also'. 
PaGe 172, line 7 from below, for 
'Committee' read 'Committees'. 
Page 176, column 1 -

(i) for '662' re3d '62'. 
(ii) for '3' read '63'. 

(p.t.a.) 



Page 177,' serial ~o.67, line. 3, f..Q.I. 
'that on' ~'that the ' 
regulation' • 
Page 178, -

(1) ·line 4, for 'Passenger' 
llad 'Passengers' •. " 

(i1) line 3. from below, for 
., re-introduction _extension' 
road 're-i..ntroductlon/extens1on' 
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INTRODUCTION-

I the Chairman, Estimates Committee, having been authorised by 
the 'Committee to submit the Report on their behalf, present this 
Tenth Report on the Ministry of Railway!r-Commercial and other 
cognate matters relating to' Indian Railways. 

2. The subject was examined. by the Estimates Committee 
(1966-67) and necessary information obtained and evidence taken by 
them. That Committee, however, could not finalise their report 
due. to the sudden dissolution of the Lok Sabha on the 3rd March, 
1967. The Estimates Committee (1967-68) have perused the minutes 
of evidence and have come to their own conclusions which have 
been embodied in the Report. 

3. The previous Committee (1966-67) took evidence of the re-
presentatives of the Ministry of Railways (Railway Board) on the 
26th 27th and 28th October 1966. On the 27th October, 1966, that 
Com'mittee also heard the r~presentatives of the Ministries of Law 
and Transport on the various aspects of regulation of road transport 
in the country, including inter-State movement of r.oad vehicles. 
The Committee wish to express their thanks to the Chairman and 
other Members of the Railway Board, the Financial Commissioner, 
Railways and the Secretaries of the Ministries of Law and Transport 
for placing before them the material and information they wanted 
in cunnection with the examination of the estimates. 

They also wish to thank the General Managers, Central Railway, 
Eastern Railway, Northern Railway, South Eastern Railway, 
Southern Railway and Western Railway, and other officers of these 
Railways, -the Members and Secretary of the Railway Routes Tribu-
nal, Madras, and the representatives of the Nagercoil Out Agency, 
for rendering assistance and offering their views and suggestions to 
the Study Groups of the Estimates Committee (1966-67) during their 
visits to the various Railway Stations, Reservation Offices, Railway 
Catering Establishments, and Railway Goods and Parcel Sheds, etc. 

4. The Committee also wish to express their thanks to Shri D. C. 
Modi, Vice-President, All India Federation of Tran.."}>Ort Users' Asso-
ciation, Bombay, Shri Maruthai Pillai, Vice-President Southern 
India Chamber of Commerce, Madras, Shri K. Bhattach~rjee,' Vice-
President, West Bengal Passengers' Association, Calcutta, and Dr. 
Mahadeo Chand, Honorary Secretary, Bihar Transport Users' Asso-
ciation, Patna, for giving evidence and making valuable suggestions 
to the Comm;ttee. 

(ix) 
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5. The thanks of the Committee are also due to the All India 
Manufacturers' Organisation, Bombay, the Associated Cement Com-
panies, Ltd., Bombay, the Associated Chambers of Commerce and 
Industry of India, Calcutta, the Bihar Industries Association, Patna, 
the Cement Allocation and eo-ordinating Organisation, Bombay/the 
Coal Consumers' Association of India, Calcutta, the Departm-eot of 
Tourism (in the erstwhile Ministry of Transport aDd AViation), .the 
Hindustan Steel, Ltd., &anehi, the lndian Jute l4ills Asso~ti9J1" 
Calcutta, the Indian Sugar Mills Association, Calcutta, theNatiQ~ 
Mineral Development Corporation, Ltd., Faridabad, .the P.aaseng~' 
clnd Traffic Relief Association, Bombay and ·the U.P. Chamber of 
::ommerce, Kanpur, for furnishingMemaranda to the Committee. 

6. The Report was considered and adopted by the Committee 
(1967-68) on the 6th and 7th July, 1967. 

7. A statement showing the analysis of reeommendations in the 
Report is also appended to the Report (Appendix XI). 

NEW DELHI; 
July 25, 1967. 

Sravana 3, 1889 (Saka). 

P. VENKATASUBBAlAH, 

Chairman, 
Eati17l4tes Committee. 



Route Kilomet:rage 

CHAPTER I 

INTRODUCTORY 

Development of Railways 

The railway age dawned in India in 1853 when the first railway 
line from Bombay to Thana, 34-Km. long, was opened to public 
traffic. A period of rapid construction followed and on April 1. 1947, 
the railway network in India had a route kilometrage of 65.217. As 
a result of the partition of the country later in that year, the route 
kilometrage of railways in India came down to about 54,130. Since 
then, about 4,930 Km. more of route length have been added follow-
ing new constructions or restorations of old lines dismantled during 
the war so that as on 31st March, 1966 there was a total route kilo-
metrage of 59,060 'unct!r all the three gauges, broad, metre and nar-
row. The total Capital-at-Charge of the Government Railways was 
about Rs. 2846'6 crores and the number of men employed on that 
date was about 1'3 million. 

TTansport toad 

2. In 1950-51, the total traffic on Indian Government Railways 
amounted to 1,284 million passengers originating and 93:0 million 
tonnes of originating goods. Consequent upon the implementation 
of the First, Second and Th1rd Five Year Plans for the economic 
growth of the country, the traffic has increased as indicated below: 

(In Millons). 
i--

Year Passengers Passenger Tonnes Tonne 
Origina- Kilo- Origina- Kilo-
ring metres ting metres 

1950-51 1,284 66,5 17 93'0 44, II 7 
1955-56 1,275 62,400 II5'9 59,576 
196<>-61 1,594 77,665 156'2 87,680 
1963-64 1,872 88,588 191'1 106,841 
1964-65 1,992 93>489 193. 8 106,570 
1955-66 2,097 96,294 203'1 116784 



From the above it will be clear that the transport load on the 
Indian Railways h~s nearly doubled during the IlJst 15 years and is 
still increasing. A3 regards future development of traffic, it has been 
stated that earlier it was expected that the originating freight traffic 
would increase from 203 million tonnes in 1965-66 to about 265 to 277 
million tonnes in 1970-71. However, since the anticipated increase 
from the beginning of the Fourth Plan upto now has not materialised 
on account of the general depression in the cou~try, the traffic target 
is being reviewed by the Railways in consultation with the Planning 
Commission and various Ministries. 
Plan development 

3. At the commencement of the First Five Year Plan, the Rail-
ways in India were in a battered and dilapidated condition, having 
been starved of fresh capital investment, first by the depression of 
the thirties and then on account of strain of the World War II. With 
the help of the three successive Five Year Plans and the outlay made 
on Railways thereunder, which amounted to 21'6 per cent of the 
total Plan outlay in the public sector in the First Plan, 
22'3 per cent in the Second Plan and 19'5 per cent in the Third Plan, 
the Railways continued to rehabilitate their dilapidated assets 
and to develop their resources in a big way in order to equip them-
selves for their vastly increasing responsibilities. The Third Plan 
witnessed a radical change in their position and for the first time on 
a long-term basis since 1939, the rail transport was generally ahead 
of demand, particularly for moving basic commodities such as coal, 
steel and minerals which form the main bulk of goods transport in 
the country. 

Thus today the railways constitute the largest national undertak-
ing in the country and the extent and rapidity of general economic 
growth is largely dependent on the growth of the railway system. 
Importance of Commercial Department 

4. While the movement of goods traffic has registered Significant 
improvements during the Third Plan period-in fact there is now 
surplus transportation-the position in regard to the passenger traffic 
continuous to be difficult, as is evident from overcrowding on trains 
and long waiting lists for reservation of seats and berths in view of 
ever-increasing demand for accommodation. It has become neces-
sary for the Railways as a Government public utility undertaking 
to perform their importan.t public service obligations efficiently on 
the basis of responsibility to the community as a whole. Being also 
a commercial undertaking, the Railways are expected to meet their 
operating expenses as well as over-head charges from their total 
earnings. In addit!on. they must earn a surplus to fulfil the financial 
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commitments as .etermin~d from time to time by Parliamentary 
conventions. 

The Commercial Departments of the Railways have thus assumed 
a greater importance, they are required to zealoUSly watch the earn-
ings Off this business-rum-public undertaking and find out new mar-
kets for the surplus transportation available. They have to keep 
a constant watch on the customers' choice and preference. Success 
in this direction can be achieved by a complete reorientation of the 
outlook of Commercial Officers, who have to be properly selected 
and trained in the art of Salesmanship. 
Training of Commercial Officers 

5. The Committee have been informed that arrangements have 
been made by the Railways for imparting proper training to the Pro-
hationers recruited (through the Union Publ4: Service Commission 
on the basis of all-India competitive examinations held for all class 
I services) for the Transportation (Traffic) and Commercial Depart-
ments before their appoint to working posts. Commencing from 
1962, such Prol?ationers during their period of 2 years' training have 
to undergo a Foundational Course of 4 months' duration along with 
Probationers of other Central Services, Class I, at the National 
A~ademy of Administration, Mussoorie. The syllabus for this course 
has been framed with a view to train Probationers to acquire an 
appreciation of the democratic context in which they have to func-
tion and their responsibility as members of the higher Civil Service. 
The training consists of a study of the structure and functioning of 
Government and the basic provisions of the Constitution and is 
designed to give them some familiarity with the tools of administra-
tion. They are expected to familiarise themselves with the salient 
features of the country's economy and with the broad provisicns of 
the more .important laws which Civil Servants are required to be 
familiar with. . .... - --l 

The training at the Mussoorie Academy is followed by a period' 
()f ~raining on the Railways including two phases of training at the 
Railway Staff College, Baroda. The first phase is for three months 
and second phase for 1i months. 

The ~ra~ning given on the RlLlways and at the Staff College, 
Baroda IS. mtended to cover all important aspects of Operating and 
CommerCIal work. It includef Claims, Traffic Development, Law, 
Passenger Amenittes and Public Relations, Accounts and Statistics. 
The syllabus for Statistics at the Railway Staff College Baroda in-
c~udes Operating Statistics, Commodity Statistics, Fina~cial Statis-
bcs and Administrative Statistics. 
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Besides the training referred to above, a scheme is in operation 
on the Railways by which Transportation (Traffic) and Commercial 
Department officers who show aptitude for Rates work are picked 
out and: given further training in Rates for a period of six months. 

A copy of the detailed syllabus of training is enclosed (Appendix 
I). 

The Estimates Committee in their 26th Report (First Lok Sabha) 
on the Ministry of Railways-Commercial Matters. had underlined 
thE' importance of proper selection and training of Commercial Offi-
cers in the art of salesmanship. The recommendations of the Com-
mittee were a~ted by the Railway Board vide the 32nd Report 
(Second Lok Sabha) shOWing Action taken by Government on the 
Re~ommendations of the Estimates Committee contained in their 
Twenty-Sixth Report (First Lok Sabha) on 'Commercial Matters'. 

The Ministry of Railways have in a written note now stated that: 

"The recommendations contained in the 26th Repon of the 
Estimates Committee were duly examined by the Railway 
Board and it was found that the existing system of recruit-
ment and the syllabi of training prescribed for T.T. & C.D. 
Probationers fully cover the . Committee's recommenda-
tions." 

While appreciating the scheme .,f training provided by the Rail-
ways for Probationers of the Commercial Department, the Commit-
tee feel that there is need for a review of the contents and pro-
gramme of training in the light of the experience gained during the 
three Plan periods, in order to ensure that it inculcates in the 
trainees a customers-oriented approach, a sense of dedication to duty 
and a fuIIer realisation of the fact that the performance of the Rail. 
ways would be judged according to the standards of regularity and 
dependability aeceptable to the public. 

With this object in view, the training programme should be made 
more broad-based and also include visits to, and placement with fac-
tories, steel plants etc. so that the trainees could appreciate from the 
very beginning the difficulties of their customers and develop a co-
operatiVe attitude towards their solution. 

The Committee feel that although such changes midit seem ex-
pensive at the initial stages, they are bound to repay rich dividends 
in the loug ran. 
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1'iIIaQio_ and OrpDisation of the CommereIal Department 

;unctiou 

6. A complete list of the subjects dealt with in the Commercial 
Department of the Railways is enclosed (Appendix II), but the 
following list would give a general idea of the main functions of 
the Commercial Department:-

(i) Fixation af rates, fares and publication of tariffs; 
(ii) Acceptance, booking and delivery of goods and parcels 

traffic; 
(iii) Issue, checking and collection of passenger tickets; 

(iv) Collection, accountal and remittance of traffic receipts; 
(v) Settlement of compensation claims and of refUnds includ-

ing the remission of demurrage and wharfage charges; 

(vi) Catering; 
(vii) Traffic Surveys for new constructions etc. 

(viii) Development of traffic; 

(ix) Publicity and advertisements; 

(x) Maintaining close touch with the travelling and trading 
public to ascertain their reactions and for taking proper 
remedial measures etc. wherever necessary. 

OTganiB4tiOn41 set-up 

7. The need for a strong Commercial organisation has been 
stressed by previous Committees thalt have examined the working 
af the Indian Railways, including the Indi'8ll Railway Enquiry Com-
mittee, 1947. 

The Committee understand that at present the Commercial set-up 
of the Railways is headed by an Additional Member (Commercial) 
in the Railway Board who is assisted by three Joint Directors and 
other ofllcers and subordinate staft. 

At the Zonal level,in each of the nine Zonal Railways the Com-
mercial Departments is headed by a Chief Commercial Superinten-
dent (an officer in the Senior Administrative Grade) who is responsi-
ble to the .General Manager for the efftctent working of the Com-
mercial Depa.1ment. He is generally assisted at Headquarters by 
three Deputy Chief Commercial Superintendents (ofllcera in the 
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Junior Administrative Grade) incharge of Claims, Rates and Deve-
lopment respectively, except in North Eastern and SoutJ:t Central 
Railways where there are two deputies each and On Northeast 
Frontier Railway where there is one. Senior and Junior scale 
officers are also posted at Zonal Headquarters. 

At the Divisional/District level, there is a Divisional/District 
Commercial Superintendent (Senior Scale Officers) responsible for 
an effi::ient conduct of commercial work. He reviews the existing 
facilities at various stations in his Division/District for receiving, 
booking, forwarding and delivering of an descriptions of traffic. He 
oversees that the Commercial staff under his charge are prompt; 
civil and courteous in their dealings with the public and comply 
with the various rules and regulations laid down for the conduct 
of their work and that the various Tariffs, Rate Advices, Rate Tables, 
Priority Registers, etc. are available at stations, and that Time Table 
Sheets, Fare lists and other notices are suitably displayed on the 
Notice Boards. He also arranges for periodical inspections of 
stations, Parcels and Goods officers, Out Agencies, City Booking 
offices and other ancillary services and catering and vending 
arrangements provided at stations and on trains. 

At the lower echelons of the Commercial Department of the 
Railways are Assistant Commercial Superintendents (Officer in the 
Junior Scale--Class I and Class II) and other subordinate staff. 

In reply to a question whether the Efficiency Bureau of the 
Railways has made any study to assess the strength of the Com-
mercial officers, the Ministrv of Railways have in a written note 
stated as under:- . 

"The efficiency Bureau has not made study of the strength of 
Commercial Officers. While creating posts in the Com-
mercial Department, all possibilities of increasing 
efficiency by improved methods have been kept in view 
and only such posts as are amply justified have been 
created. Commercial work has also increased consider-
ably in the context of greater attention to improvements 
in the quality of service provided for Railway users. 
There is, therefore, little scope for reduction in the strength 
of Commercial Officers." 

The Committee would' urge that the Efficiency Bureau of the 
Bailways should conduct an examination of the workiDg of the 
Commercial Departments aDd suggest measures with a view to 
improve eflldency witho\1' any increase in staff. 



T 
In view of the keen competition with t~e road transport, the 

Committee feel that the Commercial staff of the Railways should 
be properly equipped and trained to serve as efficient salesmen. 
The Committee hope that in assigning the duties and responsibilities 
of the Commercial Officers due care will be taken to ensure that they 
are able to devote full attention to their jobs as salesmen and to 
earn an increasing amount of revenUe for the Railways. 

Financial Results of working 

Earnings and Expenses 

8. As has been stated earlier, the Railways have not only to 
meet all their operating expenses and overhead charges from their 
total earnings but have also to find a reasonable surplus to discharge 
the financial commitments determined by Parliamentary Conven-
tions from time to time and to create the necessary reserves requir-
ed by them for remaining in business. 

In this connection, the Committee find that although the gross 
earnings of the Railways have registered an increase of 131 per cent. 
between 1955-56 and 1965-66 (the gross traffic receipts went up from 
316·29 crores in 1955-56 to 733·57 crores in 196!)..66), their total work-
ing expenses also increased by 121 per cent. during the same period 

- (the working expenses being Rs. 583·04 crores in 1965-66 as against 
Rs. 258·21 crores in 1955-56). -

Operating ratio 

9. The operating ratio, representing the percentage of working 
expenses to gross traffic receipts, which stood at 81·64 in 1955-56 
and had gradually fallen to 74:70 in 1963-64 again rose to 79·90 in 
1964-65, and 79·50 in 1965-65. According to the revised estimates for 
1966-67 and the budget estimates for 1967-66, it is expected to stand 
at 82·90 in 1966-67 and 81·1 in 1967-68. 

Return on CapitaZ 

10. In terms of the return (net revenue after appropriation to 
Depreciation Reserve Fund but before making payment of Dividend 
and payments in lieu of t:>x on passenger fare to the General 
Revenues) on Capital, while the Railways were earning a net return 
of 'about 5·2 per cent. on their Capital-at-Charge in 1955-56 and had 
improved the position to 6·5 per cent in 1962-63 and further to 
6·71 per cer_t. in 1963-64, they suffered a set-back in 1964-65 having 
earned a net return of only 4·9 per cent during that year. The 
position slightly improved to 5 per cent. (aetuals) in 1965-66 but 
1389 (Aii) L.s.-2. 



according to the revised estimates for 1966-67 there would again 
be a set back inasmuch as the percentage would come down to 
4'1 per cent. The Railways expect to improve it to 4'7 per cent in 
1967-68 (Budget estimates), 

Analysis of performance 

11, The Committee desired to know as to why, in spite of larger 
tUl1l-over of business, and the increases made in freight rates and 
fares, the Railways could not bring down their operating ratio and 
improve upon the percentage returns on Capital, The representa-
tive of the Ministry has explained in evidence that some of the 
factors responsible for increase in the working expenses were beyond 
the control of the Railways and were completely unconnected with 
efficiency, The implementation of 'the Central Pay Commission 
scales of pay and the adjudicators' awards in various phases, and 
the increase of dearness allowance from time to time have contribut-
ed to a great deal to the increase in working expenses, It has been 
added that the increase in the price of coal, larger contributions to the 
Depreciation Reserve Fund and to the Pension Fund, and the large 
rise in prices of materials and stores are some of the other factors 
responsible for the growth in the working expenses of the Railways, 

The Ministry of Railways have also furnished the follOWing 
figures to show that the increase in freight rates and passenger 
fares has been much less than the increase in the prices: 

Year 

1950-51 
1955-56 
1960-61 
1965-66 

*1949-100 

Goods 

Rate realised per 
tonne Kilometre 

(Paise) Index 

3' 16 100 
3'50 III 
3'87 122 

4'58 145 

Passenger 

Rate realised per Index No, 
passenger Kilometre of consu-

mer rrices 
(Working 
class) 
(Annual 
average) * 

(Paise) Index 

1'48 100 101 
1'73 117 96 
1 '71 116 124 
2'28 154 169 
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Since the index number of consumer prices is drawn up on the basil 
(If many commodities which are not actually used by the Railways. 
the Committee desired to be furnished with a statement showing 
the rise in rates and fares as compared to the rise in prices of com-
modities and stores (like iron, coal, oil etc.) used by the Railways 
and the rise in average cost of Railway staff. The reply furnished 
by the Railways is reproduced below:-

"It is not possible to work out a combined index of the various 
items of stores and staff costs, as several assumptions have 
to be made regarding the weightage to be given to the 
different constituents, An index thus worked out may 
not satisfy fully the various tests traditionally applied in 
the construction of index numbers, 

It will, however, be seen from the statement below that the 
increase in the average rate charged per passenger km,l 
tonne kilometre has been much less, compared to the in-
crease in the per capita cost of staff, and prices of certain 
important stores consumed by the Railways, such as coal, 
mineral oils, iron and steel manufactures, and cement, 
which account for the major proportion of the ordinary 
working expenses:-

COIrunodities, Indices (Base 1950-51=100) 

1950-51 1955-56 1960-61 1965-66 

A.1. (a) General index num-
ber of wholesale 
prices, 100 82'7 III' 7 147'7 

(b) 'Manufactures' group 100 96 '5 II9'9 144'3 
(c) Coal 100 100'7 140 '5 176 '0 
(d) Mineral oils , 100 1°7'2 123'5 157'2 
(e) Iron and steel manu-

factures 100 140 '4 174'9 218'5 
(f) Cement 100 108,8 143'6 193'0 
(g) Timber 100 100,6 128'0 141'7 
(h) Bricks & Tiles 100 84'2 107'1 127'6 
(i) Paper & News print 100 100'6 lIo·8 109'4 
(j) Electricity 100· 98'3 119'3 137'9 

A. II, Average cost per 
emIioyee (Rs.). T ,263 1>476 1,799 2,328 
Inda: 100 II'" 142 184 

·Same index number as 1952-53 have been adopted in absence of 
the figure for 1950-51." 
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Commodities Indices (BaseI9so-SI=IOO) 

B.1. Rate realised per tonne 

U. 

kIn. of goods (Paise). 3' 16 3'50 3. 87 4'58' 
Index. 100 III 122 145 

Rate realised per Passenger 
kIn. (paise). 1'48 1'73 1'71 2'2S 

Index, 100 117 116 154-

Note:-Index numbers of prices shown under item AI above 
have been converted from the series with 1952-53 as the 
base year. Index numbers for 1950-51 \\-;th base 1952-53= 
100 were calculated by converting from 'old series' of 
index numbers (base year ending August 1939=100) to 
the new base year 1952·53=100 by applying the prescrib-
ed convertion factor in each case, 

As regards growth of traffic and' its impact on the rise in gross 
earnings of the Railways, the representative of the Ministry has 
stated in evidence that although there has been considerable increase 
in the quantum of goods traffic, a major part of this increase has 
taken place in 'low-rated' commodities. 

In a written note furnished to the Committee the Ministry of 
Railways have stated that if the commodities charged upto 40 per 
cent, of Scale "A' of the railway goods tariff schedule were treated 
as low rated traffic-, the percentage increase in traffic in 1965-66 
over 1951-52 would work out to 138'4 per cent. in the case of low-
rated commodities as against only 66'4 per cent. in the case of other 
commodities, as would be seen from the statement of Tonnes ori~­
nating of low-rated and other commodities reproduced at Appendix 
m. 

-The Committee on Transport Policy and Coordination had adopted this 
basis for divisoD between low rated ana high rated traffic. 
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The representative of the Ministry has also stated during evidence 
that the advice of the Planning Commission and the infonnation 
given by the various Ministries and industries had indicated that 
in the last year of the 3rd Plan the Railways would be required to 
move 249 million tonnes of traffic. Although the Railways had creat-
ed additional capacity to move this traffic and had to meet the depre-
ciation charges on that capacity which fonned a part of the working 
expenses, the expected increase in traffic had not materialised and 
-the actual traffic in 1965-66 was only 203 million tonnes. This was 
another factor responsible for the set back in the operating ratio. 

In the opinion of the Railway Board, it is in itself a great thing 
that the operating ratio has been able to absorb all the rising costs 
and rising wages and has been revolving round" about 80 per cent. 
between 1955-56 and 1965-66. It is claimed that if the extraneous 
factors like increase in dearness allowance, increase in the prices 
of coal, increase in contribution to Depreciation Reserve Fund and 
:Pension Fund, etc. on the one side, and the revision of freight rates 
on the other side were segregated, the operating ratio would work 
.out to 60'2 per cent. in 1965-66 as against 67'3 per cent. in 1955-56. 

Since the Estimates Committee (1966-67) had examined the 
representatives of the Ministry of Railways in Octdber, 1966, the 
'Committee find that in 1967-68, the Railways have made some 
increases in freight rates and passenger fares. The Committee also 
find that the financial position of the Railways in 1966-67 was rather 
unsatisfactory inasmuch as they 'had to appropriate a sum of aoo'ut 
Rs. 24 crores from their Revenue Reserve Fund in order to make 
good the shortfall in the revenue for payment of full dividend to 
the general revenues. 

While there is no doubt that there has been alii inlTease in the 
·cost of basic raw materials and labour, the Committee feel deeply 
concerned about the significant drop in the percentage of net return 
on their Capital-at-Charge. In this context, they would like to 
remind the Railways about the increased burden that they would 
have to share by way of inlTease in the rate of dividend payable 
-to the general revenues and increased appropriations to the Depre-
·ciation Reserve Fund, as recommended by the Railway Convention 
Committee, 1965. 

The Committee would emphasise that a concerted drive should 
De made to pltag the losses arising out of idling of wagons, ticketIess 
travel, compensation claims etc. and all modem "tools" available to 
rail management should be pressed into service and the available 
~power more efficiently utilised so that the railways are able 
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Dot only to earn an increased net return on their Capital-at-Charge 
but also to considerably bring down their operating ratio by reduc~ 
ing the cost of operations and of maintenance which a more inten-
sive usage of their expanded assets would imply. 

The Committee feel deeply concerned to note that roughly 63; 
per cent. of the working elqlftlSes of the railways is on staft cost 
and 37 per cent. on materials and equipments. The Committee can., 
not too strongly stress the need for reduction of the high expenditure 
on administration. 

Work Study 

12. The Committee have been informed by the representative of 
the Ministry of Railways during evidence that the importance of 
increasing productivity per man has been realised and steps are 
being taken in that direction by introducing incentive schemes,. 
instituting work-study analysis, operational research methods and 
so on. He has further stated that "in our workshops during the 
last five yars, we have introduced an incentive scheme. The result 
of that is that with even a lesser number of men, the quantity of 
work has gone up. The other thing is that a number of operations 
during the last two years have been analysed on work-study basis, 
improving the time taken in operation, improving the methods 
adopted for various tyPes of wcrk and Sl) on. This process is con-
tinuing. In six of the nine railways, we have set up work-study 
cells at headquarters and also on some divisions. They are under-
taking detailed work-study analysis, evolving simpler procedures, 
adopting more scientific and ra.tional methods and also cutting out 
waste in manpower and material. The result of all this would be 
reflected in greater productivity per man, machine and equipment. 
Mechanisation of the accounting system, compilation of statistics, 
use of computers for salary. bills and other 'bills-all these would 
also increase productivity per head as measured by the number of 
men required to move one million ten kilometres a year." 

The Committee appreciate the efforts made by the Ministry of 
Railways to increase productivity by instituting Work Study Cells 
at Headquarters and in some Zonal Railways. The Committee feel' 
that the Work Study is a useful tool that can produce effective and 
speedy results. They would, however, 'caution that the staff con-
ducting work studies should be carefully selected and thoroughly 
trained so that reliable statistics become available. The Committee· 
recommen'd that such Work Study CelJs may be set up in all th~ 
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Zonal Railways and continuous studies made not only to improve 
the operational techniques but also to eliminate wastages in men and 
materials. 

The 'Committee also reeonunendtbat the Work Study Cells 
should lay down targets for the completion of the varioUs studies 
undertaken by them and it should be ensured that these targets are 
Ildhered to. It is important to stress that the utility of the Work. 
Study Cells should be judged by their performance. 

Unremunerative Branch lines ' 

13. Any line that does yield a return of at least 6.75 per cent. per 
annum is considered as WIremunerative by the Railways. 

According to present reckoning, there are 63 unremunerative 
branch lines on Indian Railways, most of which are metre gauge and 
narrow gauge lines. 

A statement showing the particulars of these lines, their capital . 
cost and the profit or loss incurred on their running is enclosed 
(Appendix IV). 

During his Budget speech for 1967-68 on the 22nd May, 1967, the 
Minister of Railways has informed the Parliament that a conserva-
tive estimate of the loss on unremunerative lines would be about 
Rs. 5! crores which, from present indications, would increase pro-
gressively in the coming years. 

It has been stated that the financial working of branch lines and 
the transport needs and plans of the areas served by them are 
periodically reviewed by the Railways. Following such a review 
undertaken between 1961-62 and 1963-64, the Sanala-Amran Road 
line on the Western Railway was closed down for traffic with effect 
from 25th October, 1965. On similar considerations of reducing the 
burden of unremunerative lines, the Kalighat-Falta Light Railway, 
and more recently the Pamban-Dhanuskodi Railway lines were· 
closed down. The Railways are generally in favour of closing down 
such of the tIDremunerative lines where adequate road transport is 
available. The State Governments, however, are generally reluctant 
to support proposals for closure of railway lines even in cases where 
adequate rJads run parallel to such railway lines. As a result, it 
takes quite a long time before even a small line can be closed. 
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Fu.ture policy 

14. It has been stated: that the fonnulation of the future policy 
of Railways in regard to the retention or closure of unremunerative 
branch lines was awaiting the recommendations of the Committee 
on Transport Policy and Co-ordination. That Committee has since 
submitted its report and Government have accepted certain recom-
mendations of the Committee relating to unremunerative railway 
lines. One of the most important recommendations that have been 
accepted' by the Government is that if alternative facilities have 
been or are capable of being developed to !Ii point where the require-
ments for transport can be met substantively by means other than 
the railways at no higher cost to the economy, there should be no 
hesitation in giving up an existing branch line which is proving 
unremunerative and will not serve any object which cannot be met 
otherwise and at lesser cost. 

The Committee would suggest that the recommendations of the 
Committee on Transport Policy and Co-ordination regarding closure 
of unremunerative branch lines should be implemented by the Gov-
ernment. For this purpose, the Central Government should impress 
upon the State Governments that whilel giving licences or permits 
for road transport they should keep in view the broad national 
interests. They should also extend full co-operation to the Railways 
in closing such of the unremunerative branch lines on which the 
losses incurred by the Railways are not commensurate with the 
public utility served, and where such closure could be effected by 
developiq alternative transport facilities, at almost the same cost 
to the economy, to serve the needs of the areas concerned. 



Previous History 

CHAPTER D 

RAILWAY RATES AND FARES 

Freight Rates 

15. The first Railway companies of India, incorporated in England, 
started on their enterprise with a Government guarantee of five 
per cent on the Capital outlay. Political and military considera-
tions were uppermost and with the backing of the Government 
guarantee, construction and operation were often extravagant. All 
<hese factors had their repercussions on the railway freight rates, 
which originally were not fixed to assist b the internal develop-
ment of industries. 

By 1880, the Railway rates began to be a1fected by inter-railway 
competition, and as this competition went on increasing, Govern-
ment had to pay a good deal of attention to the poliCy governing 
railway rates and in their historic resolution No. 1446-RT, dated 12th 
December, 1887, it was inter alia laid down that "to protect the pub-
lic and to prevent unreasonable charges on the pare of the Railway 
Administration, it was necessary for the Government to impose 
restrictions as regards the maximum fares to be levied for the 
carriage of all classes of passengers, and the maximum rates for 
all descriptions of goods". It was also considered necessary to fix 
certain minimum rates and fares in view of the possibility of the 
railways working under guarantee system reducing the rates in 
competition with one another to an unremunerative level without 
affecting the share holders as they were protected by the guarant<!e. 
The maximum and minimum rates prescribed were appended to the 
said Resolution. 

The prescribed schedule which divided the goods traffic into 
five classes and one Special class was revised in 1891. as the earlier 
schedule was declared to be unworkable by the Railway companies 
since it left them no latitude tc- vary the rates. Whilst notifying 
the revised schedule, it was specified that companies were prohibited 
from making any alterations in the prescribed classification without 
the sanction of Government. Inspite of this, sufficient uniformity 
could not be se.:ured in rate-making and the complexity of the 

15 
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tariffs gradually grew since the same commodity could be, anlf 
actually was in many cases, put into a different class by each rail-
way. 

The class rates ~ramed in 1891 were in force till 1910 when the-
special class was withdrawn and amalgamated with the 1st Class 
with the result that the minimum of the 1st class was replaced by 
the minimum of special class. 

While the pressure of war-time demands compelled the railway 
administrations to enhance their rates within their prescribed maxi-
mum, the demands of finance led the Government of India also to 
Impose a surcharge tax of one pie per maund on coal, coke and 
fire-wood and ~ 2 pies per maund on ~ other goods in 1917, on 
freight carried py rail. This charge was further enhanced in 1921 
as Government needed further revenue. 'l:he imposition of the 
surcharge was, however, disliked by the public. on the one hand and 
by the railways on the other. The Acworth Committtae, which was 
appointed in 1921, also disapproved of the principle of the levy of 
a sur-eharge and recommended that a' gener.al and substantial 
increll'Se in the JiPtes and fares was long over-due. The matter was 
pursued further through the Indian Railway Conference Association 
and ultimately the number of classes were increased to 10 and the 
maxima rates were raised to the extent of 15 to 25 per cent without 
disturbing the Jllinima rates, with effect from 1st April, 1922. The 
evolution of the railway freight structure upto the years preceding 
the First World War had only an indirect effect on the development 
of industry in the country though it infiuenced more ·directly agri-
cultural development. It was only during the inter-war period, 
particularly after 1923, when the new fiscal policy of. discriminat-
ing protection was a~opted that some stimulus .was given to indus-
trial development. The emphasis laid by the Industrial Commission 
earlier and the criticism of the Tariff Board (1929) under 
the Chairmanship of Dr. John Mathai, later served the pur-
pose of ultimately making the railways. wake up to the importance 
of developing local industries even in the hinterland by the quota-
tion of promotional ·rates. Iron, Coal, Sugar, Cement and Paper 
industries, amongst others, OWe much of their prosperity to the 
assistance given by the railways iIll the 'Shape of low rates both for 
materials and finished products. 

In the later years of the inter-war period, i.e., during the world-
wide depression period of the thirties, railways had to face the great 
depressiQ1l and its after-math and gradually a demand grew for a 
g.meral reduction of rates and other complaints were also voiced 
regarding the rating syutem. A conference of railway commercial 
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and other representatives was held in Delhi in 1935 and as a result 
of their discussions a reviSed classification was introduced on 1st 
May, 1936, with' the number of classes increased from 1G to 16. 
Although the revised classification permitted a wider range for re-
grouping, nothing was done to rationalise the freight structure as 
such and the major defects inherent in the individualistic system 
of working of railways were left untouched. For instance, there 
were exceptional class rates, i.e., classifications, higher or lower 
than the standard class, which were prescribed for particular com-
modities in local booking and in through booking upto the junction 
with the Foreign Railway. There were also "adjusted class rates" 
lower than the class rates, quoted between particular points and 
applying to all commodities falling in the particular class indiscrimi-
nately. 

Developments after Independence 

16. The attainment of national independence radically altered the 
approach to the fixation of Railway freight rates and the individual-
istic line, so far followed by the Railways, was replaced by a nation--
al policy callin~ for uniformity of practice to the largest extent 
possible. As a result, a uniform rates structure, comprising teles-
copic rates on ~ough distance, was introduced with effect from the 
1st qctober, 1948. Along with this, standard telescopic wagon load 
scales were also introduced in replacement of the different schedule 
rates quoted on different railways. (Kindly see Appendix V). 
Inter-railway competition was abolished and traffic was required to 
be routed by the. shortest route. The objects of the revision of 1948 
may be summed up briefly as follows:-

(1) Simplification and rationalisation of freight rates on 
Indian Railways; 

(2) re-orientation of railway rating policy along national 
linesi 

(3) prevention of wastage of transport resulting from circuit-
ous routing due to competitive reasons; and 

(4) securing of a modest increase in freight rates to match 
in part the increase in working cost. 

Railway Freight Rate Structure Enquiry Committee 

17. The raUway freight rate structure was again reviewed in all 
its aspects by the Railway Freight Rate Structure Enquiry Commit--
tee which was constituted an the 29th June, 1955. 
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The revised rates structure was introduced with effect from 1st 
·October. 1958 as a result of a detailed investigation made by the said 
Committee. This rate structure was built on two separate rate bases 
known lIB class lOO-A and class 100-B and all the other class rates 
are expressed as percentages of these two basic scales. This prac-
tice of "percentage . class rates" is also in vogue in U.S.A. and 
Canada. 

Coal in wagon loads was charged according to a distinct scale. - The per quintal (100 kilogram) per kilometre basis of ~lass lOO-A 
and class 100·B are given below:-

Distan<:e in kilometres 

1-40 . 
+41- 120 
+121-240 
+241-480 
+481--&>0 
+801-1290 
+1291-1930 
+1931-2410 . 
+2411 and beyond 

Basis per quintal per 
kilometre. 

Class Class loo-B 
leo-A 

(paise) (Paise) 

3'126 
1'218 

'958 
.871 
'741 
·610 
'524 
'437 
'133 

2'259 
1 '088 
1 '019 
'0958 
'871 
'697 
'636 
'480 
. 133 

The terminal, short distance, transhipment and ghat charges 
·which were being separately levied with effect from 1st October, 
1958 were merged in the basic rates. 

There were in all 45 class rates, 14 of which were percentages of 
·dass 100-A and the remaining 31 were percentages of class 100-B . 

. Existing Policy 

18. The Committee desired to be furnished with a note regarding 
existing policy of the Railways in regard to Rates and the informa-
tion furnished by the Ministry is reproduced below:-

"Railways carry a heterogenous variety of articles such as 
raw materials, finished products, goods in bulk and in bags or pack-
ages, perishables, liquids, fragile aDd dangeroUs goods, chemicals, 
medicines, foodstuffs, minerals etc. All these commodities are direct-
ly or indirectly important in the daily life of the common man. Rail-
ways cannot, for instance, go on the basis that, since a low priced 
.commodity like coal comprises about 33 per cent of its total traffic in 
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teens of tonne kilometres, it should produce 33 per cent of its reve--
nue; they must take into account all the factors relating to the indi-
vidual commodity and must apportion the transport cost burden 
equitably so as to ensure a sufficient aggregate return upon their 
investment and at the same time place no undue burden on any com-
modity nor unduly favour any commodity so as to discriminate-
against other commodities. 

2. The principal factorJ! considered in fixing the rates for jndi--
vidual commodities are given below:-

(i) Value of Service 
(a) Price of the Commodity.-This is an important factor-

related to the commodity indicative of its ability to pay 
its transportation charges. For example, commodities of 
high value such as Piece-goods, cotton, medicines, electric-
goods, etc., are all relatively high priced commodities and 
have accordingly been classified in higher classes for 
charging freight. Low priced commodities such as, mine-
rals, ores, manures, etc., have been placed in lower classes 
for charging freight owing to their 'lower price and, conse-
quently their poorer ability to pay their transportation 
charges. 

(b) Stage of manufacture.-Manufactured goods can bear-
higher rates than semi-finished products and the latter can 
bear higher rates than raw materials. Accordingly, Iron 
and Steel products such as structurals, bars etc. are placed' 
in a higher class than Steel Billets, a semi-finished product, 
and the latter in a higher class than iron ore, a raw mate--
rial 

(c) Use to which a commodity is put.-Commodities of great. 
social utility have to be charged at lower rates, if their 
movement over long distances is to be facilitated. A.ccord--
ingly, commodities like coal, foodgrains, chemical fertili-
zers etc. are placed in lower classes than those justified on 
the basis of their price. Contrawise, luxury goods like 
Refrigerators, piecegoods, silk etc. are placed in higher 
classes, although theIr susceptibility to diversion to road 
has also ~ be taken into account. 

(Ii) Cost of Scr'l1ice 

(a)Loadability.--Commodities of a bulky nature, having poor 
loadability per wagon must pay higher rates than similar 
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but heavier commodities giving full capacity loads per 
wagon. For this reason, cotton loose, for example, is 
charg. at bigher rates than pressed cotton. 

(h) Transit Ri8k.-Dangerous commodities or commodities of 
a fragile nature, have a very high incidence of transit risk 
and for ~is reason rates for dangerous goods and fragile 
goods have been fixed at a comparatively higher level. 

(iii) Volume and regularity of movement.-Just as large scale 
production of any particular commodity enables a manu-
facturer to turn out his product at a lower cost per unit, 
any large volume of traffic moving regularly enables a 
carrier to transport it at a lower rate. This is an addi-
tional reason for charging foodgrains, for example, at a 
lower scale of rates. Further, "full wagon load" con'Sign-
ments are cheaper to carry than the "less than wagon 
load" consignments. Consequently, lower rates have 
been provided for traffic in wagon loads than for traffic 
in small lots. 

(iv) Competition.-Although with common ownership inter-
Railway competition does not .obtain, rates are sometimes 
reduced to prevent diversion of rail traffic to other modes 
of transport; such reduced rates however do cover all the 
direct costs and leave something as a contribution to in-
direct costs. 

3. GeneTal classifica.tion of goods.-About 3000 odd different 
commodities are carried by Indian Railways and each one 
of these commodities is classified in one or the other of 54 
clas'Se~ taking into account the factors mentioned above. 
All the 54 classes have a telescopic basis of charges i.e. the 
unit rate per tonne kilometre generally declines with in-
crease in distance although the taper is slightly flatter in 
the case of some of the special class rates recently intro-
duced. 

Following the practice in vogue in some countries like the 
U.S.A. and Canada, all the 54 class rates are calculated not 
on the basis of one Kilometre unit of distance but on the 
basis of blocks of 5 Kilometres from 1 to 500 Kilometres, 
in block'S of 10 Kilometres from 501 to 2000 Kilometres and 
in blocks of 50 Kilometres for distances beyond 2000 Kilo-
metres. 
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Each commodity in the General Clusifiaation 'Qi goods (with 

a few exceptions like motor cars, tractors etc.) has been 
assigned a separate class for movement in "Small lots" 
and "Wagon load", the rate applicable to "Wagon load" 
movements being lower than the corresponding rate for 
"Smalls". In view of the relatively higher cost per unit 
weight of the carriage of very small consignments, an 
additional surcharge of 20 per cent is also levied on very 
small consignment'S weighing less than 50 quintals in the 
case of some commodities and less than 10 quintals in the 
case of others. 

With the exception of a few commodities of perishable nature 
and of those moving in bulk such as fresh fruit'S, veget-
ables, fish, charcoal, firewood, sand etc., the rates for an 
othe1" commodities both for "Wagon loads" and for 
"Smalls" are at Railway risk. 

4. StatioJt to Station rates.-Railways have been given powers to 
·'quote suitable concessional rates for development of traffic or jor 
meeting competition from other modes of transport on normal com-
mercial (~onsiderations. This gives flexibility to the rate structure 

.and enables adjustments being quickly made in the rates to meet 
changes in economic and transport conditions. However, to ensure 
a unifoml freigh~ policy all over the country, certain limitation'S have 
been placed on the powers of Railways in this regard but rates below 
their rat(! reducing powers can be quoted with the prior approval 
of the R!lilwaY Board wherever the economic and transport condi-
tions so demand." 

Increases in rates 

19. The Committee also desired to be furnished with a statement 
indicating the progressive increase in the frienght rates charged by ( 
the Railways for goods and parcels between 1950 and 1966 and the 
information furnished by the Railways is reproduced in Appendix 
VI. 

It would be observed theref!-om that while rates have been going 
up and were considerably higher in 1966 than in 1950, the Railways 
have, during the years 1964 to 1966, made substantial reductions in 
the rate, for certain high rated commodities. Slmle of the important 
,commodifies, the rates for which have been brought down are-

(i) Piece-goods, cotton etc. in bales press-packed. 
(if) Cotton raw, full pressed. 
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(ill)· Motor vehf.eles. 

(iv) Leather goods, N.O.C. 

(v) Supr. 
(vi) Hydrogenated oil. 

(vii) Biscuits & confectionery. 

(viii) Medicines. 

(ix) Tea. 

(x) Tobacco country manufactured. 

In the Budget for 1967-68, the Railways have made an upward re-
vision of the freight rates and the proposed changes were describecr. 
by the Minister for Railways in his Budget speech on the 22nd May,. 
1967, as follows:-

'It Is proposed to increase the supplementary charge on goods: 
freight rates from the present 3 per cent to six per cent. 
with effect from the 15th of June.· This should bring in 
about Rs. 15 crores additional earnings in a full year. It 
fa also proposed to make some adjustmen~ in the freight 
rates on coal for distances exceeding 515 Kms., since the· 
present freight on coal moving beyond this distance falls 
progressively short of even the cost of its movement. This 
revision should bring in additional earnings of Rs. 41 crores: 
in a full year. It is aJso proposed to rationalise the rates 
for goods traffic in 'smalls' i.e. less than full wagon loads, 
for which also the cost of movement itself substantially' 
exceeds the earning\>. This proposed rationalisation is ex·· 
pected to bring in Rs. 2 crores in a full year. The present 
special rates applicable to manganese and iron ores for ex-· 
port are also being suitably raised in view of the higher' 
prices in terms of rupees realised for the ores after the 
devaluation of the rupee. This is expected to bring in. 
additional earnings of about Rs. H crores in a full year. 
It i!' thus expected that about Rs. 23 ctores will be realised 
in a full year from all these proposals, but not more thane 
Rs. 19 crores during the period of 91 months that these· 
changes will be effective in the current year.' 

~This inc'~8se does not apply to foodgrains. 
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~ative position in 'Other countries 

20. The fonowing table furnishes a comparision of the average 
-ate charged on Indian "Railways with average rate charged on Rail-
ways in the neighbouring countries viz. Japanese Railways, Pakis-
"tan Railways, Ceylon Governmertt Railways and Burma Railways:-

Japanese National Railways 1963-64 
Pakistan Western Railways 1963-64 
Pakistan Eastern·.Railways 1960-61:* 

Ceylon Government Railways 1963-64 
Burma Railways 1961-6i* 

Indian Government Railways 1963-64 

*Later 'figures not available. 

Average rate charged 
in equivalent Indian 
currency (converted 
on the basis of 
I.M.F. par values). 

Per tonne K. Ms. 
(Paise.) 

4.56 
3.71 

5·53 
13·45 
7.50 

4.36 

'l'heCommittee ~alise·that the "Railways as a Government un-
4edIIkiDg have to meet their operating expenses as well as overhead 
dIuges from their total earnings and in addition they have to earn 
• sarpIus to meet their financial commitments as ~tennincd by 

"ParIUunentary Conventions. They • also realise that in year~ 
... come the RaiJrays have to be prepared to meet heavier 
...... ciaI commitments. The Committee are glad to note· that 
'WIai1e modifying the Freight structure on the lines of the 
di ___ "mendalions 01 the Freight Structure Enquiry Committee, the 
a.nwaYs have genenillykept in view the principles suggested by 
tile Estimates Committee (1955-56)· in their 26th Report (First Lok 
SMha) on the Ministry of Railways 'Commercial matters', namely 
Gad the freight structure should· be such as to ensure the financial 
...wJity of .he Railways, and it should give some consideration t. 
6e cottage and the newly developing smalI seale industries, and alse 
... 8ae export _d import trame. 
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The Committee are in agreement with the views of the ~ 
tee on Transport Policy and Coordination that there should be ... 
thinking on the railway rating policy so as to adopt cost-b~ DIlls· 
for different kinds of traffic. As pointed. out by that CODl1lllttee. tIIe-
pattern of freight traffic on the railways has been changing consillrJr.-
ably and the proportion of low rated commodities has been in~ 
ing. 

In the opinion of the Estimates Committee, the diversion of ... 
rated traffic to the road transport is a problem which has to be bdd--
ed effectively. The Committee feel that if more and more of .. 
rated traffic is allowed to- slip away to the road traosport, leariIIc' 
only low-rated, traffic for the Railways, a situation may arise ~ 
the Railways will be compelled to make a further upward lew- -
of freight rates in respect of all commodities to safeguard their --
ances. 

As regards cost based stndies, the Committee are glad to ~­
that the Railways have adopted a forward looking approach ~ ... 
subject and have undertaken steps to improve cost data. They ..... 
that as and when better cost information is available the ltailwQa. 
will be able to make adjustments to bring about greater corl' I I. 
dence between rates and costs in future. The Committee also acne-
with the observations of the Committee on Transport Policy aDII C-
ordination that there are limits to the railways' ability to adjust nils 
on the basis of costs fully and in all cases because of the wide varia-
tions in costs 'on the railways 'resulting from different conditi_ eL 
ctperation on the different parts of the railway system, and the .... 
ways' obligation, as a national undertaking, to have uniform ra_'" 
over the railway system.' 

In this connection, the Committee would like to invite the a~ 
tion of Government to the recommendations male by the Est~. 
Committee (1955-56) in para 32 of their 26th Report (FIrSt .... 
Sabha) on the Miaistry of Railways-Commercial Matters ~ 
they I. tressed the need of having an organisation consisting of ~ 
l18Dtatives of the Railways and of Chambers of Industries and c.. 
m~ and other bodies fOr pur,oses of consultation ia regud .. 
teriJI CUDgel. Tile Commijtee uaderstand that the K.aiJ:wllY JheW' 
St~~ Enquiry Committee also appreciated, ~ need for ~ 
ta~n BD.d ex;chBDge of v~s 1.y the Commercial Committee of'"", 
Railways with the representatives of tIJe ~ederation of ljadiaa ~ 
bers 01 Commerce and Industry and the Associated Chamhss ... 
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Commerce and Industry before making the fiDBDcial recommenda-
tiOns to Government. The Committee feel that the adoption and 
continuance of such a practice would ensure a wider appreciation of 
the problems of the Railways by the users and would also enable 
Railways to introduce tariff changes with considerable measure of 
public support. 

Rates jor block rakes 

21. It has been represented to the Committee that the Railways 
should allow concession in freight when goods are despatched ,in 
block rakes and that telescopic system of rates should also bE' intro-
duced in the case of tonnage despatched at a time. 

The representative of the Ministry has stated during evidence 
that the present rates do take into account whatever economies 
there are that accrue to the Railways as a result of some of the goods 
moving in bulk in full train loads. Traffic moving to the steel 
plants, washeries and cement factories, etc. and the economies accru-
ing therefrom have been taken into account in fixing the rate sir'UC-
ture. It has been added that if rates for trainloads are to reflect the 
economy made by the Railways in moving trainloads, the rates for 
wagon loads would have to be put up, but the Railways would not 
like to take that action because this is not the time to do so. \ 

The Committee feel that since the movement of materials in 
block rakes is a convenient and economic form of operation, steps 
should be taken by the Railways to encourage such movement by 
allowing suitable concessions in freight for such movements. 

Freight to pay coal consignments 

22. It has been represented to the Committee that in the rase ot 
"Freight to pay" coal consignments, the Railways generally charge 
full freight on the rake at destination even if only one wagon is deli-
vered out of the many covered by the Railway Receipt and that it 
causes undue hardship to the consumers who have to claim refund 
later and go through an elarorate procedure for getting the claim 
aettled. 

The Ministry of Railways have stated that while it is true that 
when a part of the consignment arrives, the consignee has to take 
delivery of it on payment of full freight charges, it is most unlike-
ly that when one invoice covers a whole rake of coal wagons, only 
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one wagon out of the whole lot would be delivered in the first in-
stance. One invoice, even though it may cover a number of wagons. 
constitutes one single transaction and having to account for the in-
voice, the Station Master has to collect the entire amount of freight 
charges invoiced in order to avoid a lot of accounting difficulties. 

The Committee feel that in the case of "Freight to pay" consign-
ments there is no justification for the Railways to insist on full pay-
ment till all the wagons covered by a Railway Receipt have been de-
livered. The Committee would, therefore, suggest that the mattea 
may be discUSSjed between the representatives of the M~hy ot 
Railways and the Coal Trade in order to evolve a workable solutioa 
to mitigate the hardship being caused to the Trade. 

Freight undercharges on fertilizers 

23. It has been represented to the Committee by an imJ)Ortant 
Chamber of Commerce that fertilizers are despatched from factories 
on a freight paid basis and if it is found at the destination point that 
freight has been undercharged, delivery of the consignment is not 
given unless' the under-charges are paid by the consignee. As' the 
payment of freight charges is the responsibility of the consignor, it 
has been agreed by the Ministry of Food and Agriculture and the 
Railways that undercharges on fertilizers should not be collected 
from the consignees and that Railway receipts should be marked at 
the forwarding station "No unciercharges to be collected vide 
Rule ............ " 

It has been further represented: to the Committ~ that inspi~e of 
this agreement, the Railways have not issued any such notification 
and the agreement is' not thus being actually implemented. 

The representative of the Ministry has admitted during evidence 
that there have been some lapses on the part of the Railway staff 
in the matter 

The Committe regret to note that there has been a failure on the 
part of Railway officials to honour the terms of the agreement that 
have been mutually agreed upon by two departments of the Govern-
ment. They would suggest that clear instructions should be issued 
to all concemed so that the agreem_t with the Ministry of Food aDd 
Agriculture regarding nOD-collection of undercharge on Fertiliser 
consignments from the consignee is fully implemented and inconv. 
aiences to the consignee in this respect are avoided. 
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Passenger Fares 

Existing policy 

24. The Ministry of Railways have stated in a written note that 
passenger fares for different classes are fixed taking int~ ac~unt the 
accommodation, the amenities and the comforts provIded m each 
class as also the ability of passengers travelling in these classes to 
pay transport charges. The speed of different trains is also taken 
into account in fixing the basis for charge by ordinary and Mail 
Express trains except in the case of Air-conditioned and first classes. 
The basis of passenger fares is telescopic and they apply uniformly 
over all the Indian Government Railways. 

Travel concessions.-To encourage educational, cultural and 
social activities, travel concessions are granted to students, dramatic 
clubs, theatrical troupes, circus parties, athletes and persons attend-
ing All India Conferences of social, educational and cultural impor-
tance. 

Concessionai Monthly tickets for suburban traffic.-To assist dis-
persal of populatjon in the metropolitan and other large cities, 
monthly season tickets at concessional fares al'e issued for suburban 
traffic. Charges for monthly season tickets have very low basis tak-
ing into account the density of traffic, the nature of the services pro-
vided and comparatively lower ability of users of suburban train 
services to pay for transport. . 

Major changes since independence 

25. Prior to independence, as in the case of goods traffic, each 
Railway followed its own individual policy in the matter of fixation 
of passenger fares. Consequently, the basis of passenger fares over 
different Railways varied widely from Railway to Railway and 81-
th?ugh passenger,fares had a telescopic basis, the tapering effect ap-
plIed only up to the boundries of each Railway From 1st January, 
1948, different telescopic scales were replaced by standardized flat 
mileage fares which applied uniformly over all Railways. From 1st 
April, 1955, fares were again adjusted to telescopic basis. From 
15h September, 1957, a tax on pas5e?ger fares w.as leived, which was 
merged in the basic fares from 1st April, 1961. Since then there 
have been so,ne upward adjustments in passenger fares on three occa-
sions once frClm 1st July, 1962 again from 1st April, 1965 and again 
from 15th June, 1967. 
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The actual changes made in the passenger fares between 1950 and 
1967 art' given in Appendix VII. 

In regard to' the policy about fares for Monthly Season Tickets 
over suburban and non-suburban sections, there has been no major 
change since independence. It has been stated· that 'despite steep in-
creases in the working cost of Railways, the basis of Monthly Season 
Tickets continues to be low. 

Comparative position in other countries 
26. The following table furnishes a comparison of average fare 

charged on Indian Railways as compared with average fare charged 
on Railways in the neighbouring countries viz. Japanese Railways. 
Pakistan Railways, Ceylon Government Railways and Burma Rail-
ways:-

Average rate charged in 
equivalent indian curr~ 
(converted on the bllSlB 

Per pass. Kms. of I.M.F. per 
values) Paise -------------------------------------

Japanese Natioruu Railways 
Pakistan Wesi:ern Railway 
Pakistan Eastern Railway 
Ceylon Government Railways . 
Bunna Railways 
Indian Government Railways 

. "'Later figures not available. 

Air-conditioned and First Class Carriages 

1963-64 
1963-64 
1960-61'" 
1963-64 
1961-62£ 
1963-64 

27. The Estimates Committee (1955-56) in their 26th Report on 
the Ministry of R8.ilways had observed as followS:-

"The Committee feel that there is case for investigation as to 
what extent, if any, the air-conditioned class or the first 

I~ class were being subsidised by other classes. The Com-
Inittee, therefore, recommened that the capital cost of vari-
ous classes of rolling stock should be worked out and then 
the earnings compared with the capital cost of stock, in-
terest, maintenance and depreciation charges thereon and 
the cost of haulage per vehicle." 
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'1Wbie fumishi~ information about the action taken on the re-
: mendation, the Ministry of Railways stated as follows:-

"The _Committee's suggestion for investigation as to what ex-
tent, if any, the air-conditioned class or the first class was 
being subsidised by other classes had been given very 
careful consideration. The provision of different classes of 

: accommodation on trains is decided upon on the basis of 
the public need and demand for such accommodation and 
the Charges levied. are based on the principle of 'What the 
traffic will bear' haVing due regard, at the same time, to 
the additional operating costs of providing such a service. 

'From the detailed calculations made on the basis of data· read-
ily-·available, it is seen that the air-conditioned class and 
the first class cannot be regarded as uneconomic in them-
selves and that they are remunerative when the occupa-

:tiI>D. -ratio is of the order of 45 per cent for the air-condi-
tioned class B.G. and 25 per cent for the first class B.G., 
the corresponding figures for the M.G. being ~2 per ceat 

-arid : 30 percent. 

. The problem thus is really one of keeping a cOllstant watch 
with a view to curtailing the specific services which give 
occupation -ratios which are particularly low." 

-28. The Committee have now again gone into the question of in-
iitiDme or loss to the ltailways from ruriningair-conditiOI'led coaches. 
~Ministry . of Railways 'have informed· the -Comrnittt!'e that the 
'taaIworking expenses -are divisible broadly between "eoaching" and 
,~.. services, I5tit -the expenses of coaching services include not 
..Jy the cost of passenger services but also the cost (;f earrying lug-
:~ parcels, and other coaching traffic. It has been added that full 
.iaformation of the cost of prOViding certain special services/facilities 
~ the airconditioned First Class and Third Class is not readily 
. available in the existing accounts classification. 

The Committee have, however, been furnished with statements 
aowing:-

(i) comparison of additional expenditure involved in run,ing 
the air-conditioned (lACC/III A.C.) over and ahovc the 
lespective ordinary services (I Class:III Class) with the 
additional realisation per passenger kilcmeter over anC! 
above I/III Class; and 
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(ii) The total estimated cost of providing I Class A.C., Fint": 

Class. (other than EMU and'm Class A.C. and the toIaJ,l 
earnings from them during the last three years. 

The said statements pertain to the period 1962-63 to 1964-65 and 
have been prepared by the Ministry on the presumption that the 
only additional expenditure incurred, an the provision of air-coudi-
tioned I Class and ill Class servies is in respect of the interad._ 
depreciation, and maintenance of the AC. equipment and the extra 
coach attendants. 

The Committee find from the information furnished 'by the Min--
istry that-

(i) The additional cost of providing air-conditioned service 
per passenger kilometer over the ordinary I Class/IlI" 
Class is fully covered by the additional earnings per paIt--
senger kilometer 'over J CbIsSIIII pass Mail and :E.-
press, except in the case of M.G. I Class AC. where the 
additional cost per passenger KM. is 17.89 paise as against-
additional earning of 5.53 paise per passenger KM. :r. 
1964-65. 

(ii) Earnings from III Class AC. travel fully cover the total 
expenditure on the provision of this accommodation. 

(iii) The earnings from I Class travel do not fully meet the 
estimatd cost of providing this service (the earnings ba-
ing only Rs. 13.06 lakhs as against the estimated cost fI 
Rs. 21.05 lakhs in 1964-65 both B.G. and M.G. taken, 
together); 

(iv). The earnings from I Class A.C. do not fully meet the esti-. 
mated cost of providing this service (the earnings beiDg' 
only Rs. 181 lakhs as against the estimated cost of Rs. 2IIf-: 
lakhs in 1964-65 for both B.G. and M.G.). 

As stated elsewhere in this Report, the Railway have increasecl' 
the fares for Air-conditioned and First Classes by 15 per cent willa, 
effect from 15th June, 1967. 

Occupancy Ratio, 

29. The Committee also desired to know the occupancy ratio fIt-
the accommodation available in I Class A:C. and III Class A.C. 00. 
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the Railways and the information furnished by the Ministry, calcu ... -
lated on a sampling basis, is reproduced below:-

1ST Class AC. II Class AC. 

EG, MG, BG, 

1062-63 56' I 27'4 55'4. 
1963-64 46 -5 26'4 79'6 
1964-65 50 '6 26'4 71 '7 

As against the above, the figures of occupancy ratio on ordinary' 
(non air-conditioned) I Class and III Class during the same period' 
were as follows:-

Year 1St Class IIIClass III Class 
(Mail/Express) (ordinary) 

BG MG MG MG BG MG 

1962-63 53,3 30'4 100'0 92'6 63 3 8~'o 

1963-64 46 '5 32 '2 85'4 77'8 66'9 74'3 
1964-65 47'7 32 '5 90'2 89'7 69'0 86,2 

The Committee note that the average rate of passenger fares. 
charged on the Indian Railways compares favourably witll the cor-
responding rates in certain neighbouring countries. The Committ_ 
also note that the earnings from the Air-Conditioned Class and the 
First Class did not fully meet the estimated cost of providing these' 
services till 1966-67. The Committee feel that it would be rather 
pre-mature to guess at this stage if the increase in passenger fares 
for Air-Conditioned and First Classes from June, 1967, will result 
in an improvement in this regard. The Committee, however, hope-
that the Railways would continue to keep a watch on the occupancy 
ratio of, and earnings from, these classes and adopt suitable remedial 
measures as and when necesSlU'Y to ensure that the revenues from 
the Air-Conditioyed and First Classes are at least sufficient to cover' 
the cost of their haulage. 

Inflated charg!s over Mokameh Bridge 

'30, It has been represented to the Committee that although the 
cost of the Mokameh bridge might have already been realised by 
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.the Railways from the passengers, the inflated mileage to be treated 
·as the chargeable distance between Rajendra Pul Halt and Hattidah 
.still continues. . 

The Committee have been informed by the Ministry of Railways 
that before the bridge was built, the Railways operated a ferry 
service between Mokameh Ghat and Semaria Ghat. While the 
actual distance between Dumra and Barauni was 12 miles, the dis-
tance for chaiI'ge was 33 miles, the ferry being ch'arged as for 21 
miles. When the financial implications of constructing the bridge 
y.rere worked out, it was found that it would yield a fair return 
only if the then existing inflation was maiutained. Hence the charge-
.able distance between Rajendra Pul Halt and Hattidah junction is 
40 Kms. 

The question whether the infla.tion may be withdrawn is, how-
ever, being examined, by the Railway Board. 

The Committee hope that an early decision woUld be takenib 
the ma,tter so that the inflated mileage to be treated as chargeable 
<distance is continued only to the extent it is absolutely necessary. 

Railway "It.tes TribUnal 

.constitution and functions 
31. The Railway Rates Tribunal is an All India statutory body 

created in 1948 by the Amendment Act 65 of 1948 to the Indian 
Railways Act, 1890. The Tribunal began functioning from April, 
'1949. ' 

Prior to . the constitution ISf ·the Ttibwial,there was a Committee 
'named the Railway 'Rates Advtsory'Commtttee set up by the Gov-
etrUhent bflni:Ha. This' Committee Which was purely an adviSory 
body functioned from 1926 to 19411. 

The constitution and functions of the Tribunal are laid down In 
.Sections 34 to 46 of Chapter V of the Indian Railways Act. The 
Tribunal consists of a Chairman and two Members appointed by the 
Central Government. The Chairman of the Tribunal is nominated 
from either sitting or retired Judges of the Supreme Court or a 
1iigh Court. The other two Members are chosen by the Central 
Government from among persons who have special knowledge of 
Commercial. Industrial or Economic conditions of the country or of 
the commercial working of the railways. The Chairman and Mem-
bers of the Tribunal hold office for a specified period not exceeding 
.five years and are ineligible for re-appointment to the same office. 
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The Tribunal as a whole deals with cases and the previous 
:,system 'of a single Member dealing with complaints has been done 
,away with. The system of having assessors also has been abolished. 

The functions of the Tribuna,l under the Railways Act are three-
-fold:-

I. The tribunal deals with complaints that a railway adminis-
tration-

(a) is contravening the provisions of section 28 (i.e. giving 
undue preference or advantage to a particular person 
or description of traffic or subjecting a particular person 
or deSCription of, traffic to undue prejudice or liisadvant-
age); or 

(b) is charging for any commodity between two stations a 
rate which is unreasonable; :>r 

(c) is levying any other charge which is unreasonable. 

IT. A Railway administration may, after the expiry of one 
yEia"r'from the date afan order of the Tribunal. make an 

'application to the Tribunal for revision of the order men-
'tionirig the changes in the cireumstances that have taken 
place since the passing of the order. 

HI. The Tribunal does not have jurisdiction in respect of-

(a) classification or re-classifioati'on of any cOmmodity; 

'(b) 'fiX~tion of wharfage 'and demurrage charges (including 
conditions attaChed to sueh charges): 

(c) scales of charges leViEid by a railwayadmirusti'ation'for 
the carriage of passeri.gersaIid' tbeir 'ltiggage, parCels. 
military traffic and traffic in railway trla1;~rials and 
stores. 

In respect of these matters. however. the Central Government 
· may make an advisory reference to the Tribunal and the Tribunal 
· makes an enquiry and submits its report to the Central Government. 

The decision of the Tribunal is by a majority of the Members 
· Bitting and is final:-

IV. The Tribunal also deals with revision petitions from Class 
III <;taff. Under the provisions of Indian Railway Estab-
lishment Code, a Class III railway servant including a 
skilled artisan who has been dismissed. removed or com-
pulsorily retired from service, may after his appeal to the 
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appropriate authority has been disposed of and within. 
two months thereafter, request the General Manager tc) 
refer his case to the Railway Rates Tribunal for advice-
before the General Manager disposes the same. On receipt 
of such a request from the employee, the General Manager "-
refers the case to the Railway Rates Tribunal for advice. 

Practice and procedure 

32. The Railway Rates Tribunal with the approval of the Central 
Government have made rules regarding its practice and procedure-
and for the discharge of its functions. called "Railway Rates Tribunal 
Rules, 1959". -

The Tribunail submits annually a report to the Central Govern-
ment of its proceedings showing the co~plaints received, disposed,. 
etc. 

The Tribunal also deals with a number of interlocutory petitions 
on various matters like amendment of complaints, injunctions, stay 
of proceedings, permission to intervene, etc. For example, during 
1965-66 the Tribunal received 49 such interlocutory petitions and 
dealt with 43 during the year. 

Date of Declaratory relief 

33. There is no specific provision in the Act as to the date from-
which the Tribunal can give declaratory relief. The Ministry of 
Railways have stated that it is a well·recognised principle that the-
orders of judgment in a case may relate back to the date of filing of 
the complaint. 

However, in this connection, the attention of the Committee haa 
been drawn to the following observation of the Supreme Court in 
Civil Appeal No. 9 of 1962 (1963 R.R. T.):-

"In the absence of anything to indicate to the contrary, it Is-
reasonable to think that this fixation can only be prospec· 
tive that is, the Tribunal in making this order fixing the 

reasonable rate or charge will mention a future date for 
this to come into operation. Even if it was assumed for 
the sake of argument that the Tribunal can fix these ratell' 
from the date of the complaint that would not give the-
Tribunal any power to order refund." 
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The Committee feel that there is some laeuna rePrdin. the 
:authority of the Tribunal in this regard, and that it would be belp-
ful if the position is made clear by making a suitable provision in 
the Indian Railways Act. 

Volume of work 

34. The number of complaints (including petitions) and Revision 
Petitions from the staff disposed of by the Tribunal during the last 

:3 years are as follows:-

Complaints (including Applications·) 

Received Disposed Revised 
Opening During Total during Closing 

Year Balance the year the year Balance 

1963-64 8 4 12 7 5 
'1964-65 5 7 12 2 II') 

:1965-66 10 5 IS 14 

Revision Petitions from Staff 

Received Disposed Closing 
Year Opening during Total during . BIlance 

Balance the year the yeu 

'1963-64 14 31 45 
j 

13 31 
"1964-65 32 19 51 35 16 

1965-66 16 14 30 30 NIL 

The Study Group of the Estimates Committee whieh visited the 
>office of the Railway Rates TribWlal, Madras on the 30th JWle, 1966 
and held discussions with the Members of the Tribunal felt that 
there was not enough work for the Tribunal. Du..'"il;tg the course of 
-evidence the representative of the Ministry of Railways hilS stated 
"that "under the Act this particular Tribunal had to be set up so that 

·So far only two applications under Section ':llA of the Indian RaiI-
-ways Act have been made to the tribunal by the Railway Administra-
ttion during the last three years. 
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there is a ~achinery to which the traders and industrialists, and. the' 
rail users can go in appeal against anything that they may consIder 
unreasonable. Therefore, irrespective of what the quantum of work 
might be, such a machinery has to be set up." 

The Committee desired to know the action taken by the Govern-
ment on the recommendation of the Estimates Committee (1955-56) 
contained in their 26th Report (Para 36) that the Ministry of Rail-
ways should examine whether some other useful work could be 
entrusted to the Tribunal so that the spare time of the Tribunal 
could be usefully utilised. 

The information furnished by the Ministry of Railways is l'epro-· 
duced below:-

"Since the Tribunal was reconstituted in 1958"in aU, 27.com-· 
Jllaints have been filed. The number of complaints under different 
clauses of Section 41(1) is shown below:-

Under clause (a) 10 
Under Clause (b) 12 
Under clause (c) 20 

Some complaints invoked more than one clause. 

(2) It may be mentioned that the issues raised in complaints under 
Section 41 are quite complicated and Members of the Tribunal have· 
to do a good deal of study and thinking both before and after the 
hearing. The Tribunal also deal with a number of interlocutory 
petitions, like petitions fur amendment of pleadings and issues, post-
ponement of hearing, change of venue for the hearing, etc. During 
the last two years, the Tribunal dealt with 43 such petitions. It may 
be added that the framing of issues is done at a preliminary hearing. 

(3) The Tribunal are also dealing with revision petitions from-
class III Railway staff dismissed or removed from service. During the 
last two years, they disposed of 65 such petitions. 

(4) Between complaints under Section 41, applications under Sec-
tion 41A and revision petitions from railway staff, the Tribunal are 
~ept fairly occupied, The question whether some more work may be· 
allotted to them is being further examined. 

(5) The suggestion of the Estimates Committee (in their 26th 
Report) was referred to the Railway Freight Structure Enquiry Com-
mittee, the terms of reference of which included an examination of 
the changes, if any, needed in the constitution, jurisdiction and rules' 
of procedure of the Railway Rates Tribunal so as to make it a more 
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e1fective and expeditious instrument for adjudication ot railway 
freight matters. As it happened, the Committee made no recom-, 
mendation on this point. During the processing of the recommenda-
tions of the Committee, this point was unfortunately lost sight of and 
no further action was taken. The oversight is regretted. 

The proposal is now being examined and the Estimates Committee· 
will be advised of the decision taken." 

In a subsequent note furnished to the Committee in April, 1967, 
the Ministry of Railways have stated that the question of allotting; 
additional items of work to the Railway Rates Tribunal has now been 
considered by them and their views are as follows:-

"The Railway Rates Tribunal is a quasi-judicial body set up-
under the Indian Railways Act, for adjudicating upon com-
plaints of the Railways giving undue preferencelcausing 
undue prejudice, levying unreasonable rates and charges· 
etc. It also deals with applications from railway admini-
strations for revocation of orders passed by it in earlier 
proceedings. 

In addition the Tribunal agreed, at the request' of the Ministry of 
Railways, to examine revision petitions filed by Clause III Railway 
employees dismissed or removed from service and tender advice to> 
the General Manager. 

2. As for the suggestion that the Tribunal should be asked to ten-
der legal advice to the Railwawys whether in regard to claims for 
compensation or in other matters, it would be appreciated that apart 
from the fact that it would be better to seek such advice from practi-
sing lawyers or such others who have iritimate knowledge in the line, 
it would not perhaps be quite appropriate to entrust this independent 
body with such other extraneous work as the Ministry of Railwaylt 
would not like to do anything which may, even seemingly, affect the 
independent status of the Tribunal in the minds of the Trade and the 
Public." 

While the Committee appreciate the need for maintaining the in-
dependent status of the Railway Rates Tribunal, they nevertheless 
feel that the twenty-seven complaints received since 1958 and 43 in-
i;er1ocutory petitioDs and 65 revision petitions from staff during last 
two years give a poor index ef the workload in relation to the total 
I¢reugt.h of this Organisation.. 'i'he Committee feel concerned about 
the inadequate work-load of the Tribunal and would, therefore, sug-
gest that the pos,sibility of entrusting additional items of work com-
mensurate witb the judicial nature and independent status of the 
Tribunal should h explored. TIley wou1d also suggest that ,efforts 
Moald be made for _ expeditious disposal of tIae work: by tha 
Tribunal 
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'Disposal of worlc 

35. It would he seen from the statement in para 34 above tbat 
during 1964-65 and 1965-66, the Tribunal dispoSed of only 2 and 1 com-
tplaints respectively. 

In this connection, the Committee understand that the post of the 
Chairman of the Tribunal fen vacant in 1965. The person who was 

'selected for appointment as Chairman unfortunately died before he 
·could actually take over, and all the formalities for appointment at 
another Chairman had to be gone through again. As a result, the 

'Tribunal remained inadequately constituted for more than 6! months 
and could not, therefore, function. 

The Committee find that under clause (7) of Section 34 of the 
Indian Railways Act, "no act or proceedings of the Tribunal shall be 
,deemed to be invalid 'by Teason merely of any vacancy in, or any 
,defect in the constitution of the Tribunal." 

The representative of the Mirtistry has stated in evidence that since 
-the Chairman has to be a person with judicial experience, the practice 
appears to have been that while the Tribunal continued to do preli-
'minary work in his -absence, it did not come to findings in the absence 
of the Chairman. 

The Committee would suggest that the Railway Board may exa. 
mine the deSinlbiUty of mAking a provision in the Act or Rules fram-

-ed thereundler to the ellect that in the event of the Chairman's office 
falling vacant, some other member should automatically be consi. 
dered to be the Chainmm of the Tn"bunal so that the functioning of 
1he Tribunal is aothampered in llDY way. 

Delay in sUbmission of cBoruments 

36. Another reason for slow disposal of work by the Tribunal is 
understood to'be the delay in submission of documents and pleadings 
'by the parties as a restilt o'f which the average time for disposal of 
a case went up fromB months to 16 months. 

37. The Committee desired to know the extent of delay on the 
llart of the'Railway atlministrations in the submission of documents 
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and pleaQ,ingsbefore the Tribunal during the last 3 years and the . 
information furnished by the Ministry of Railways is reproduced 
below:-

Complaint! 
Application 

No. 

3 ofl966 . 
.2 of 1956 
I of 1966 

:8 of 1965 
7 of 1965 
,6 of 1965 
5 of 1965 
4 0f 1965 
3 of 1965 
2 of 1965 
1 of 1965 

5 0fI964 
4 of 1964 
3 of 1964 
.2 of 1964 
~ of 1964 

Rlilway 

SJuth EHtern 
Central 
Northern 

Western 
Central 
Eastern 
South Eastern 

Southern 

North Eastern 
Western 
Western 
Western 
North Eastern 
North Eastern 
North Eastern 
North Eastern 
North Eastern 
North Eastern 
Southern 
North Eastern 
South Easte rn 

Delay in 
Submis-
sion of 
pleadings 

2 months 
1 month 

2months 

2 months 
4 months 
2 months 
4 months 
4 months 
3 months 
3 months 

Delay in 
filling of 

Documents. 

25 days 

20 dlYS 
2 months 
2 months 
2 months 

2imontbs 
41 months 
4 months 
4 months 
6 months 
4 months 

2 months 

Application No.1 of 1965- North Eastern, 5i months 
Eastern 
Northern 

The Ministry of Railways have added that these delays may not 
have been entirely unavoidable but that the Railwa1 administrations 
.and the Railway Board accord top priority to this matter. The Min-
istry also' feels that briefs and pleadings have to be carefully: pre-
pared with adequate legal assistance and these do take some time. 

The Committee do not feel bappy about the delays on the part .r 
1taiIway Administratioas in submittin~ doeumeats and pleadiap 



'before the Railway Bates Tribunal, which in some cases extended 
apto about six months. They would suggest that the desirability of 
submission of documents and pleadings to the Tribunal within the 
time limits prescribed for the purpose should be stressed on all Rail-
way Administrations and a constant watch should be kept at a higb 
level in this regard. 
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WHARFAGE AND DEMURRAGE 

38. Wharfage and demurrage charges are noi a source of revenue. 
They are levied by the Railways with a view to make them act as a 
deterrent against congestion in goods sheds and undue detention to 
wagons by the Trade and to avoid the use of goods sheds and wagons 
as wareP.touses. 

The free time allowed before levying wharfage and demurrage and 
the rates of these charges are given in the .ucceeding paragraphs. 

Wharfage c:h ..... 

Free Time 

39. The free time allowed at the forwarding station on goods awai-
ting to be consigned is till the closing time of the day on which goods 
are brought to a station for booking after. which wharfage charges 
start accruing. 

In the case of goods available for delivery at destination, the free 
time under the normal rules is from the time of arrival of the goods 
till closing time of the day following that on which consignments are 
made available for deliv€ry. 

Sundays, Republic Day and Independence Day are treated as 'die! 
non' in calculating wharfage charges. 

Rate of Wharfage 

40. The ma.rimu.m rate of wharfage charge leviable when goods are 
detained in railway premises after expiry of free time has been noti-
fied under Government of India's Notification Nc .. TCm/3036/59 of 
5th February, 1966 and is, at present, 35 paise per 50 kgs. or part there-
of per day or part of a day. However, within this maximum, Railways 
have fixed Su1Jstantially lower rates of wharfage at difi'erent stations 
depending upon the local conditions prevaihng at each station. The 



rates prescribed by Railways have an anti-telescopic basis i.e. the 
rate of wharfage increases with increase in the period during which 
consignments are kept in railway premises as illustrated below:-

For the first 24 hours (lr 
part thereof in excess of 
free time 8 paise per 50 kg;; or part thereof. 

For the subsequent 24 
hours, or part thereof 16 paise per 50 kgs or part th~eof. 

For each subsequent 24 
hours, or pal't thereof 25 paise per 50 kgs or part t~ereof. 

Concessions for delayed consignments 
41. On consignments n'aching destination Vf'ry late due to delays 

in transit by rail, the free time allowed and The rate of wharfage 
are as under:-

Free time: When a consignment reaches destination after more 
than two momhs from the date of hooking, the free time 
allowed is three days from the: date of arrival (day of 
arrival being counted) instead of closing time of the day 
follOWing tl:a\ on which consiglimer.;.s are made available 
for delivery. 

Rate of Wharfc.ge: For the first tl!n day!> after expiry of the 
iree time a concessi anal rate @ 50 pc r cent of what is other-
wise leviable is charged. Theleafttr, the normal rate of 
wharfage is leviable. 

Free time 

42. A uniform free time of 5 hours for loading and unloading of 
wagons bas been preaeribed except that a more liberal free time is 
aUowed in the case of certain types of wagons (viz. Box, BFR and. 
BOBS), Crane consignments waiting to be unloaded at stations 
when there are no crane facilities, and ordinary and special types 
of wqons at Steel Plan .. 

In the case of collieries. it has been stated that although tile 
standard ~ time of 5 hours is applicable to wagons dealt with at 
collieries, in actual practice the free time enjoyed at collieries Is 
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much mor~ than 5 working hours since free time is calculated on 
pilot to pfiot basis. Out of 106 coal pilots working in Bengal and 
Bihar coalfields only 37 are on 5 hours basis while 66 are on 20 hour 
basis and the remaining 3 are on 10 hour basis. The position is even 
better in other outlying coalfields like Korea, Rewa, Rench valley 
and Chanda. 

Sundays, Republic Day and Independence Day are not treated as 
'dies non' for calculating demurrage ,charges. 

Rate of demuTT4ge 

43. A maximum demurrage charge of 30 paise per tonne or part 
of a tonne on the carrying capacity of the wagon used per hour or 
part of an hour has been prescribed. However, within this 
maximum, Railways have fixed substantially lower rates of demur-
rage which sometimes vary according to local conditions at parti-
cular stations (e.g. at Wade Bunder, Carnac Bridge, Ahmedabad 
etc.) where higher rates of demurrage but within the maximum 
have been prescribed ~d which generally speaking have anti-
telescopic basis i.e. the rate of demurrage increases with increase in 
the period of detention to wagons as illustrated below:-

6 pahe per tonne on the carrying capacity per hour Or part of 3n hour during the 
of the wagon used. ftrst 24 hr •• 

12 paise per tonne OIl the carrying capa- per hour Or part of an hour for the next 
city of the wagon usee. 24 hours. ' 

30 paise per tonne On carrying capacity of per hour or part of an hour during the 
the wagon used. period beyond. 

In the case of traffic dealt with at steel plants and collieries, a 
lower rate of demurrage viz. a lump sum flat rate of Rs. 16/- per 
4-wheeled wagon per day or part of a day is in force. The rate of 
demurrage charge is proportionately higher for bogies, etc. 

Free l<NUling time 

44. Suggestions have been made to the Committee that the free 
time of five' hflurs allowed by the Railways for loading and unload-
ing of wagons, being inadequate, should be increased to six hours of 
daylight. Some industries, like Cement, have even suggested that 
the free time should he increased to 12 hours. 



The representative fIf the >Ministry has stated during evidence 
that the rules regarding free time provide that the prescribed free 
time would be between certain hours of the day (e.g. 1t may be • 
to 18 hourlt--i!xtended to ZO hours at some places) and that if a 
consignee geta only a p&rt of. the free time between these hours, he. 
iil allowed to retain the wagons for the night and gets the balance 
of the free time on the new.:t day. As regards inadequacy of the 
free time of fiye houN, the representative of the Ministry has stated 
that this questioD. was referred to the World Bank Study Team on 
Coal Transport wbG had, aftel" making personal observations of 
loading and unloa!Hng operations, pronounced that it was not neces-
lary to increase the free time already being allowed by the 
RailwllJi. 

The Committee ~ that the Railways may review the posI-
tion from time to time ia the Iigttt of their wagon position, and 
an,- llnitable relaxatiou in the free time for IOOaing and unloadinc 
in tl'eeeniac eMeL 

41. It has been broueht to the notice of the Committee that at 
varioua junctions (e.g. Agra), where two different Railways meet, 
the rates of wharfage aad delJlurrage charged by the two Railways 
are diffel'ellt. 

'nIe represent& .... e of the Ministry has stated during evidence 
that the wharfage rates could be different for different stations dfI. 
the same zone as there could be a tendency at particular sheds to 
-&7 tile removal. 

While tltere may he jUllti&eation for charging different rates ef 
wllariage at dift~t .tatiOllS of the IIIlDle zoae, the Committee feel 
8lat there is iapentive aeed t. remove the anomaly of difterent 
wtaarfag. rat .. beiq cIaaqed at the same Station by two difterent 
Kailways meetiDg at that Statiou,. wherever such difterent rates 
1Ift~ 

IntimatiClll 01. ani .... 1 of CGD&ig1unents to consignees 

46. It has been represented to the Committe'e that the Railways 
should give due compensation to thE:' parties whose agents visit the 
goods sheds for days together only to return empty-handed every 
time, for the loss caU8ed by late arrival of consignments. 



The Ministry of Rallways have informed the Committee that at 
certain stations, a system by which arrival of consignments is inti-
mated to the' consignee by post card or telephone has been intro-
duced. 

The Committee would suggest that this system may be suitablY' 
extended to all important stations so that the consignees or their 
agents may visit the goods sheds to take delivery of their, consign-
ments only after the same have actually arrived. 

Misuse of Goods Sheds 

47. It has been brought to the notice of the Committee that 
'''sometimes, as in the case of Shalimar, unnecessarily long time is 
allowed to the merchants for clearing goods from the sheds with the 
result that the profiteers are in a position to dictate the prices of tlie 
market, especially during the festival days". 

The Ministry of Railways have informed the Committee that 
under the orders at present in force, a railway administration ffilIY, 
during an emergency if the state of traffic otherwise warrants it, 
put up the rates of demurrage and wharfage and also curtail the 
free time. Also, it may. even treat Sundays, the Republic Day -and 
the Independence Day as working days for the purpose of levy of 
wharfage. . 

It has been added that although the position at goods sheds is 
kept constantly under watch and appropriate action taken when they 
get congested, the action that Railways can take .to compel removal 
of goods from goods sheds is necessarily limited in scope and effect. 
'The Ministry of Railways feel that for prevention of the sort of 
profiteering that has been brought to the notice of the Committee, 
the State Governments have, perhaps, to adopt some other and 
more effective measures. 

The Committee feel that some drastic measures are called for to 
curb the tendency on the part of some traders to delay the clearance 
-i)f goods from goods sheds with a motive of raising their prices in 
the market. They would suggest that the Railways may, in con-
sultation with the State Goverllments, draw up a list of places 
where, and the particular periods of the year during which, such 
anti-social practices generally come (to notiCe. Thereafter, the 
Railways, on their part, should reduce the free time at appropriate 
occasions, s'~itably increase the wharfage charges, and resort to 
auction of goods not cleared within a specified period and thus help 
in the eradication of this social evil. The Committee also suggest 



~t the cooperation of the local committees and the ZoBal Railway 
U ... ' Consultative Committees and the various Cham~rs of Com-
meree may also he sought so that anti-social elements, may not be 
ule to dictate the prices -of the market especially during festival 
cl.qys by non-clearance of goods from sheds for an unduly long .. ' 

Corrupt practices at Goods Sheds 
48. It has been brought to the notice of the Committee that dif-

ferent types of corrupt practices are quite a common feature at 
Railway Goods Sheds. 

In June, 1966, surprise checks were made by the Special Police 
Establishment of the New Delhi and Tughlakabad Goods Sheds and 
certain cases of irregularities detected during ;the checks are being 
Investigated further. 

Such surprise checks are conducted in all zonal Railways and 
the total number of such checks conducted during the period 
1.1.66 to 30.9.66 was 6514.. In these checks some of the important 
goods sheds covered were, Salt Cotaurs (Madras), Hubli, Howrah, 
Pondicherry, Asansol, Gomoh, Gonda, Cuttack, Shalimar (Cal-
cutta), Guntur, Dharwar, Nellore, Adoni and Kottur. Irregularities 
of a common nature detected as a result of these checks were:-

(i) Wagons placed wrongly so as to minimise or to eliminate 
demurrage and wharfage charges; 

(ii) Wagons placed in the goods shed but shown falsely as 
out of position which would mean that they are not in a 
position' to be dealt with, which forms a legitimate excuse 
for remission of demurrage; 

(iii) Consignments allowed to be removed without surrender 
of the RR or execution of the indemnity note, thus saving 
the time on tbe wharfage and demurrage; 

(iv) Consignments allowed to be stacked without the Forward-
ing Note, and the date of stacking not properly shown so 
as to suit the party. 

(v) Records, required to be maintained of the placements of 
wagons or loading and unloading of consignments, not 
properly maintained so as to give the maximum advantage 
to the parties. 

The Ministry of Railways have stated that intensificaHon of sur-
prille ohecks and supervision are the main measures adopted for the 
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detection and prevention of malpractices in the levy of demurrage 
and wharfage charges. 

Surprise checks are conducted by the Commercial. Accounts and 
Vigilance Departments. These checks are in addition to routine 
checks required to be conducted by them. On the basis of their 
reports, necessary disciplinary action is taken against the delinquent 
dd. ' 

The Committee note with regret that different types of corrupt 
practices are prevalent at Railway Goods Sheds despite the correc-
tive methods adopted by the Railways. They, therefore, feel that 
newer and more stringent methods should be devised to combat 
this evil. They desire that in the meantime the surprise checks 
being made should not only be continued but also intensified anel 
disciplinary action of a deterrent nature taken against all those who 
may be found guilty of such practi~s. 

The Committee also suggest that the postings and transfers of 
staff to and from the Goods Sheds notorious for such practi~es, and 
also other important goods sheds, should be dealt with at a 
sufticiently high level. 

Wagon entry sheets 

49. It has been represented to the Committee that complaints are 
on the increase as to the non-receipt of wagon entry sheets in wagons 
due to which consignments are not delivered even on production 
of Indemnity Bond in the event of delay in receipt of Rail Receipt 
by the consignees at the destination station. This causes undue 
hardship to the consignees as well as accrual of wharfage and de-
murrage. 

The representative of the Ministry has stated during evidence 
that in the case of wagons which have got to be weighed, before the 
invoice can be made out, it is not possible to put the invoice into 
the wagons, b'ecause'the wagon is sent away to the Yard for weigh-
ment and in such cases, the junction invoice cannot go with the 
consignment. It has been added that most of the consignments are 
booked to 'self' and the Railways CQuld not give delivery even on 
production of an Indemnity Bond unless the bond is 'executed by the 
consignor and endorsed to the consignee. 

The Committee would suggest that the Railways should make a 
sustained effort for putting of package entries inside the, wagons 
so that the inconvenience and loss caused to the Trade could be 
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avoided. In any case this is a matter which should be discussed 
-with representatives of the Trade and their general difficulties 
mitigated to the extent possible. 

Marking of tare-weights of wagons 

50. It has been represented to the Committee that in many cases 
the marked tare-weights of wagons do not tally with the acttial 
tare-weights as a result of which there is unnecessary adjustment 
of loads and loss o~ freight. 

In a written note furnished to the Committee. the Ministry of 
Railways have stated inter alia that in recent years a large number 
of newly built wagons have been placed on line. Many of these 
wagons were built by private firms who did not have weighment 
facilities. Tare-weights were, therefore, being marked on an initial 
calculated \ estimated basis. There were also cases of modifications 
to some wagons on the same order, alternative sec"..ions of raw mate-
rials having to bl! used due to non-availability of the specified sec-
tions etc., which affected the tare-weights of wagons, and weight 
'Chan~es were not properly determined before marking the wagons. 
When this major factor causing variations of tare weight was 
brought to light, special instructions were issued to wagon building 
firms and railway workshops for a uniform procedure to be followed 
in the matter of marking tare weights on newly built wagons, to the 
effect that where weighment facilities do not exist, 10 wagons 01. 
identical design should be sent to the nearest weighbridge and the 
actual tare weight determined for marking on wagons of id'entical 
.design on each order. It has also been specified that where modifi-
cations were effect'ed, such as a change in the type of roller bearings, 
wheels, etc. fresh tare weights should be determined. The Inspecting 
Officer has been instructed to enforce this condition, which has 
since b'een incorporated in the relevant specification for the .manu-
facture of new wagons. ' ' 

The Railways have also reiterated their instructions regarding 
correction of tare weights in workshops at the time of POH repairs. 
at weigh bridges, at the time of changing major components of 
wagons when practicable and in specific cases when brought to ligh~ 
by consignors I consignees. 

The Committee appreciate that with the ;constant pressure of 
tramc and the need to avoid delays to wagons, it is not feasible to 
enforce any periodiCal check-up of tare-weights of all wagons in 
service as a regular measure. The Committee weuld, however, 



suggest ,that to remove the complaints of the Trade, Railwaya 
should, on specific requests being' made, agree to joint examinatio .. 
of tareweighing of wagons before loading and accept such weights 
for purposes of bookings till such time that the marked tare-
weights are corrected. 

Collections and outstant:lin&' of Wharfage and Demurrare 

51, A statement showing wharfage and demurrage charges accru-
ed, collected, waived and refunded and balance outstanding on all 
Indian Government Railways during the first four years of the 
Third Five Year Plan periqd, namely from 1961-62 to 1964-65 ill 
given below:-

(~{upees in thousand) 

Total amount Balance 
accrued upto Arno1:1Ilt Total of OUt stand-
the end of the ArnOlmt waived Colll11lIli ing at the 

Year financial year collected and re- 3&4 end of the 
(including the funded financial 

, amount out- year 
stading at the 

end of the pre-
vious financial 

year) 

2 3 4 5 6 

1961-62 10,57,00 ' 6,25,81 1,54,12 7,79,93 2,77,07 

1962-63 II,20,79 6,33,11 2,01,90 8,35,01 2,85,78 

1963-64 12,87,06 8,79,61 2,25,43 11,05,04 1,82,02 

1964-65 14,03,46 8,72,85 2,57,46 11,30,31 2,73,15 

52. Thp Committee also desired to be furnished with zone-wise 
figures relating to wharfage and demurrage. From the informatioa 
furnished by the Ministry the Committee find that tllle followinf 
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amounts were outstanding from the parties by way of wharfage and 
demurrage at the end of 1964-65 and 1965-66:-

----------

Railway 

Centra! . 
Eastern • 
Nonhern . 
Nonh-Eastern . 
Nonheast Frontier . 
SoUthern . 
South Eastern 
'Western 

Amount 
outstanding 
at the end of 

'the year 
(in Rupees) 

Percentage to Amount 

24,19,563 
9~,35,967 
22,4~,440 

4,32,732 
17,7°,316 

25,09,13 2 
67,55>469 
13>43,5°6 

total amount outstanding 
accrued upto at the end 
the end of of the year 

the financial (in rupees) 
year (including 
the amount 
outsTanding at 

(he end of 
the pre,-ious 

financi a! year) 

u% 
33% 
10% 

6% 
32% 
15% 
25~'~ 
IO'}ri 

48,02,000 
1,14,10,628 

20,42,6:8 
4,82,967 

16,24,294 
29,64,577 
76,95,~4° 
16,52,826 

Percentage 
to total 
amount 

accrued 

18% 
3°% 
9% 
6% 

22% 
13% 
26% 
12% 

The Committee feel concerned over such huge amoWlts of wharf-
age and demurrage dues reinaining in arrears. The percentage of 
outstandings is high particularly on the Eastern, Northeast Frontier 
and South Eastern Railways. As compared to the arrears of 1964-65, 
the position has deteriorated in I.965-66 on the Central, South Eastern 
and Western Railways. Thr Committee need hardly stress the 
desirability of taking eftective measures to realise the Railway dues 
and wipe oft the arrears at an early date. 

The Committee also suggest that res]lOnsibiUty should be fixed 
for any lapses in the matter of fixation and realisation of demur-
rage and wharfage charges and disciplinary action taken alainst 
the oftleers coneemed. 

Waiver/refund of demurrage charges 

53. The Railways have full powers to remit, waive or refuB.d 
wharfage and demurrage charges. It has, however, been represent-
ed to the Committee that whereas in the case of delivery before pay-
ment of demurrage, the Commercial Officers of the Railways have 
got the powers to waive, cancel or reduce the demurrage, in cases 
where payment of demurrage has been made before delivery they 
do not have such powers and refund can be allowed only after con-
'currence of the Accounts and Finance Department. This causes 
considerable hardship to the business community. 

The Ministry of Railways have confirmed that the position stated 
above is correct, except that even for waiver of demurrage, financial 
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concurrence has to be obtained if the amount involved IS In excess 
of a certain limit. The Ministry of Railways have also confirmed 
that reports from the SouthErn and South Eastern Railways show 
that during the days of company management of railways, no finan-
cial concurrence was required for grant of refund 

The Committee would suggest that the Railways may examine 
the feasibility of refunds being allowed' by Commercial Officers 
without financial concurrence at least to the extent of the original 
powers enjoyed b~ those officers in regard to· waiver lif demurrage. 

Inclusion of Sidin,g charges in Railway receipts 

54. It has been represented to the Committee that while some 
of the Railways are including the siding charges of cement factories 
in the Railwav Receipts, others collect the charges separately from 
the manufact~ring unit. In the former case, the producer is en-
abled to have the amount included in the Railway freight for which 
provision is made in the all India equalised F. O. R. destination 
price, whereas in the latter event, the producer is called upon to 
~ar the siding charge as part of his own working expenSES. 

The representative of the Ministry has stated during evidence 
that siding charges are governed by agreements with individual 
siding owners. In some cases the charge is levied per wagon while 
in others it is levied per shunt. Where the charge is per wagon, it 
is quife _easy for the Railways to show the same in the invoice. It 
is only in cases where the siding charge is determined on the basis 
of shunts, covering a number of wagons consigned to different peo-
ple, that it is difficult for the Railways to allocate the siding charges 
between different consignees. 

The Committee would suggest that even in cases when siding 
c:harges are levied on the basis of shunts, the Railways may issue, 
on demand, separate receipts for the siding charges as may be 
allocated by the consignors to cover the consignments despatchMi 
to dilferent destinations. 



Clai7M Porition 

CHAPTER IV 

COMPENSATION CLAIMS 
Preferment of Claims 

55. The number of claims received and the amounts paid as 
compensation provide a fairly good index of the efficiency with 
which their day to day business is being conducted by the Railways. 

The number of new claims (including those reopened) and the 
net amount paid as compensation duri~ the years 1961-62 to 1964-65 
is given in the Table below: 

Years Opening New claims Total Claims Closing Amount Percent-
balance (including disposed Balances paid as age of 
of claims those re- of compensation amount 
cases opened) paid to 

gr~s 
eart1Ings. 

1961-6~ 57,789 4,96,z41 5,54,030 5,O~,830 46,369- 3,34,77,217 1·8 

19l\~-63 46,369 5,~,741 5,71,110 5,36,301 34,809 3,55,79,239 1·00 

191\3-64 34,809 5,~3,351 5,58,160 5,30,062 28,089 4,20>49,639 0·99 

1964-65 ~8,098 5,60,713 5,88,8u 5,56,163 32,647 4,41,30,896 1·01 

The Zonewise statistics in respect of new claims (including those 
reopened) and the net amount paid as compensation during the 
period 1961-62 to 1964-65 are shown in the Table below:-

Name of Railway Year Number of Net Percent-
new claims amoWlt age of net 
including paid as amount to 
those compensa- gross 

re-opened. tion earnings. 

2 4 5 
Rs. 

Central 1961-62 88,709 45,05,298 0·82 
1962-63 99,720 49,06,537 0·80 
1963-64 98,998 63,84,092 0·83 
1964-65 107,345 64,37,792 0·82 

-Include. 1,169 casCS:added as a result of actual census of claims cases. 
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2 3 • 5 

Eastern 1961-62 69,9 II 51,25,348 100S 
1962-63 72,922 48,55,067 0 084 
1963-64 73,618 63,03,928 1002 
1964-65 74>414 68,35,67 1 1°06 

Northern 1961-62 86,094 49,95,997 1° 1 
1962-63 96,890 49,96,012 102 
1963-64 85,715 65,95,03 1 1°20 
1964-65 94,168 76,24,183 1°38 

NoIth-Eastern 1961-62 28,517 14,60>433 1°41 
1962-63 28,508 13,87,326 0°96 
1963-64 26,08~ 23,90,635 1°56 
1964-65 33,65 25,01,253 1°50 

Northeast Frontier 1961-62 35,664 33>48,291 3°34 
1962-63 35,336 32,56,596 2068 
1963-64 30,672 15,79,147 1° I 
1964-65 29,348 8,80,096 5°00 

Southern 1961-62 66,862 30,26>455 0,°74 
1962-63 ° 69,096 30,38,660 0 089-
1963-64 ° 72,538 45,9OM5 0°92-
1964-65 ° 75,9 II 54,1I,368 1006 

South-Eastern 1961-62 ° 88,248 74,31,136 1023 
1962-63 79,813 75,10,728 1°04 
1963-64 73,673 60,86,735 0°75 
1964-65 72,951 59,97,217 0°70 

Western 1961-62 90,025 35,84,259 1003 
1962-63 88,825 47,28,3 13 1°0S. 
1963-64 96,862 81,19,626 1°27 
1964-65 101,016 84>43,3 16 1°33 

It ° will be seen from the above Tables that the number of new 
claims (including those reopened) and the net amount paid as com-
pensation has been gradually increasingo Except in two Zonal Rail-
ways, vizo Northeast Frontier and South Eastern, the position has 
deteriorated in all other Zonal Railways, the situation being parti-
cularly bad in North-Eastern, Western, Central and Northern 
Railwayso 

The Committee are concerned about the continuous increase in 
the number of ,new claims preferred from year to year and cannot 
too strongly stress the need for concerted measures to arrest this 
rising trend. 

The Comnrlttee also note that the percentage of amount paid as 
compensation to gross earnings, which had gradually fallen down 
to .,. per cent in 116S-64 again rose to 1·01 per cent in 1964-65. 
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The position in this regard is particularly unsatisfactory iB. 

Northeast Frontier Railways where despite the fall in the number 
of claims during 1964-65, the percentage of amount paid as com-
pensation to gross earnings has increased to 5 per cent from 1:01 
per cent during 1963-64. 

The Committee would urge that the causes of the rise in per-
centage in all Zonal Railways generally and particularly in North-
east Frontier Railway may be investigated by the Railways. 

In this connection, the Committee understand that this percent-
age was as low as 0.03 to 0.04 per cent on some of the Railways in 
the early Thirties. -

ReaR01IS for increase in claims 

56. It has been stated that the increase in the number of claims 
preferred is attributable partly to the increase in traffic and partly 
to the increase in the prices of goods, so that claims are made even 
for petty losses of small quantities. 

Preventive Measures taken 

57. The following important measures are being taken by the 
Railways for prevention of claims:-

(i) Pin-pointing of bad areas or recurrent causes of claims 
and organising preventive steps; 

(ii) Emphasis on correct packing and marking of packages 
. and labelling of wagons, to prevent their going astray or 

getting delayed in transit; 

(iii) Education of staff and labour in the car~ful handling of 
goods; 

(iv) Speciall arrangements for carrying out repairs to wagoDS; 

(v) Emphasis on special precautions to be taken when damage-
able goods are transported in open wagons due to paucity 
of covered stock or otherwise, such as covering them with· 
tarpaulins and escorting them; 

(vi) Increase in the covered accommodation for goods and 
parcels on a programmed basis to prevent damage by 
rains during Storage; 

(vii) Armed escorts on goods trains carrying valuable gOoclIi 
through unsafe areas; . 
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(vlll) Improvement of lighting and se::urity arrangements in 
goods and parcel sheds and in yards; 

(ix). Special watch on transit time for the elimination of 
avoidable detentions en route; and 

(x) Closer R.P.F. watch in yards etc. to prevent thefts. 

The Ministry of Railways have also furnished (Appe.Jdix VIII) 
a statem~nt of the amount of compensation paid in relation to the 
volume of traffic carried and the changes in the price level during 
the six years 1959-60 to 1964-65. It will be seeen therefrom that 
the net amount paid, viewed in relation to the volume of traffic and 
changes in the price level shows distinct improvement. The index 
which stood at 73'8 in 1959-60 (taking the figure for 1950-51 as 100) 
came down to 52:4 in 1964-65. 

The Committee appreciate the efforts made by the Claims Pre.-
vention Organisation of the Railways for the prevention of claims. 
They would suggest that the efforts may be further intensified so 
that the incidence of claims may be appreciably brought down in 
all the Zones. 

Delays in Transit 

58. It has been represented to the Committee that there is delay 
in the transit of goods and parcels from various junction points on 
the Railways. 

A Transport Users' Association has furnished a list of about 250 
recent cases of long delays in transit or bad detention to wagons 
and smalls consignments booked to Patna junction. 

The statement was passed on to the Ministry of Railways who 
have made necessary enquiries and have furnished the following 
reasons for the delays:-

"The 8IIlalysis reveals that in the case of full wagon load con-
signments (51 cases) listed in the statement, the increase 
in transit time was generally due to the following reasons: 

(i) Checking in respect of wagons that arrived with 
defective seals; 

(ii) Parties not turning up for release of wagons booked 
under 'L' condition; 

(iii) Wagons being damaged; 
(iv~ Wagons received unconnected; 
(v) MaterialisatioD of stock in ya4"ds for a train load; and 

1319 (All) L.S.-5. 
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(vi) Traversing through intermediate yards for wagons 
received via Garhara, Farakka, Bhagalpur and Gomoil. 

In regard to smalls (goods) consignments booked to Patna In. 
from stBJtions' on' the' Eastern Railway, the imalysis shows 
that the detention by and large, was due to the following 
factors:-

(1) Heavy delay from acceptance to loading in respect of 37 
consignments; 

(2) Delays in repacking at Asansol, Kiul and Danapur; 

(3) Movement of consignments from repacking point to 
repacking point and also their carriage by SQT trains in 
view of meagre traffic for Patna not juStifyiilg prepara-
tion of direct sealed vans; 

(4) Preparation of vans at Goods sheds located at some 
distance necessitating clearance by pilot trains to the 
nearest repacking points where consignments had to be 
repacked and then despaiched onwards. . , 

Cases of avoidable detentions have already been taken up and 
a drive is afoot for expediting movement of 'smalls' by 
eliminating detentions a~ repacking points and terminal 
yards. ' 

Since the traffic in smalls from 5ealdah for Patna; In. is 
extremely poor, being between 8 to 10 consignments per 
month a~d further such tr~c requires movement through 
a minimum of 3 repacking points causin,g inordinate qelay 
in 'traris~t, the Eastern Railway is examining th~ question 
of diverting booking of smalls 'for Patna In. ~rom Seaddah 
to Howrah Goods from where direCt' seivices' to' Patna are 
available. 

In reg~rq to s!Ilalls consi~ents booked ~o ]=>atna In. from 
foreign Railways, the analysis shows 'that' 

. . 

(1) in the case of consignments received from Central and 
Northern RailV'{ays via Mughalsarai the detention was 
due to repacking of co~llignw.ents at Mughalsarai and 
meagre offering of ~raffic forPatna reqU!~ng clearance 
in CR vans by SQT trains which nul dn a1tl!rnate days 
only; 

(2) further detention was caused at Danapur due to repack-
ing and preparation of Patna In. sealed 'VanS; 



(3) copsimtm.ents received from S.E. Railway via Asansol 
had to be repacked at Asansol. Due to meS/ire traffic, 
~ost of the consigpw,ents had to move in CR vans by 
SQT trains. Movement from one SQT' to another SQT 
and tbroug~ iIlte~ediate yards caused' further deten-iron. . 

Cases of bad detentions to consignments at Mughalsarai, 
Danapur, Asansol and Kiul ha,ve been taken up with the 
staff concerned." 

l'he Committee has also been informed that since the loca~ion 
OQf z:epac!Png points too close to each other tends to increase the 
transit time, instructions have been issued to Railways to review the 
question and formulate proposals for abolition of some of the repack-
tug points. . 

The Committee find that except for one reason (namely parties 
not turning up for release of wagons booked under 'L' condition), 
1!ll ~~her reasons are such as would appear to be the responsibilit7 
~f *,e l'ailways alone. -

In the opinion of the Committee, the position reflects a very UD-

.. *is(~c:.tory stat~ of alla4's as the cases brought to the notice of 
~~ Com.mttee pertain io the c~ignments booked only to one 
-!!PtCfQ6a . 

The Committee, therefore, feel that there is need for an intensive 
irtve on th~ part of the RlUJways to e.ectively bring down the cases 
-of delay in transit parti~ularly in view of severe cOlDpetition from 
~. transport almost allover the country. 

Cqal C()1ls~gnments booked (lot owner's risk 

59. It has been represent~ to the Committee by an e~nent Con-
sumers' Association that:' ' 

"At present if consignments are booked at "Owner's risk', 
llailways do not take any responsibility for shortage due to pilferaie 
etC. in transit .. The Railway authorities even refuse 'to weigh the 
wagons at party's request if they are bo()ked ~t '~ner's ri~k'. 'the 
Railways as carriers, by denying their responsibilit:y for loss fiue to 
-pilferage etc.' and by not giving adequat~ protection ~gainSt'theft in 
tranSit; indirectly encourage malpractices in their' men. Thus' for 
'the unsoc',al elements in their railway'~ervice, in conusfon with 
.outsiderS, . it becomes' easy' to 'orgimise an~ plan '. systemati~' a~d 
iegular thefts of coal and' coke iit transit', it being prearrarig~d With 
the Railway employees concerned' not to give the signal and thus, 
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stop coal trains at fixed places enToute to enable coal and coke to 
be pilferred." 

60. The Ministry of Railways have stated in a written note that 
the Railways do whatever they can to prevent pilferagl', but that: 
they cannot accept responsibility for shortage unless any negligence-
or misconduct on the part of the railway administration or of any 
of its servants is proved. 

As regards reweighment of wagons at the party's request, the-
Ministry of Railways have stated that the same would have to be' 
done by appointment between the consignee and the yard staft. 
This will entail additional haulage and detention to wagons and the-
country cannot afford the wastage of transport capacity involved. 

While the position stated by the Ministry may be technically 
correct, the fact remains that the pilferage of coal in transit has: 
become a common practice. 

As early as 1953-55 the Railway Corruption Enquiry Committee-
in their Report had referred to the existence of this practice in the-
following words:-. 

"The casual manner in which public coal in charge of the 
Railways is sometimes treated will be seen from the 
following interesting instance given to us by an ex-' 
Member of a State Legislative Councils. 

When a wagon of coal booked to him was received at destina-
tion, he found that instead of the invoiced weight of 2% 
tons, the wagon contained only 16 tons. Unlike other 
consignees, he created a lot of trouble about the shortage. 
Hence, to placate him and avoid further trouble, the' 
station staff made good the shortage from the adjacent 
wagon booked to another consignee." 

The Committee feel that the Railways should Dot only tighten-
up the security measures iD the yards and in the numing trains, lnd 
should also evolve, in eonsultatioD with the Coal Industry, • suit .... 
proeedure for .ssessing, to the extent possible, the amount of eoaI 
that is being piUerred while in eustody of the Railways. Onee the 
magnitude of the problem is known, it would itself iDdieate the· 
extent of inelfeetiveness of the measures taken to preveDt sueh --
fair praetiees Oil the BaU_ys and also impress upon them ... 
. desir.bility of fiDdiDg other suitable methods of improving thek-
preventive teehniques, meluding strider meaS1Ul8ll against, the ... 
CODDiviDg .t or involved in sueh thefts. 
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RaTticular areas and parties 
61. It has been pointed out to the Committee that there are parti-

'Cular areas where claims cases arise more frequently, and perhaps 
D'om the same parties, and such areas should be located for proper 
investigation and remedy of the causes leading to theft, pilferage and 

;shortage. 

The Ministry of Railways have informed the Committee that a 
watch is maintained on the incidence of claims in respect of differ-
ent commodities and if it is found that certain stations/sections are 
.fl'equently involved, remedial action is initiated. Among the mea-
.JIlIres taken to reduce claims are:-

(i) Concentrated spot checks to detect irregularities and mal-
practices and suitable action to prevent such irregulari-
ties and malpractices as may be discovered; such checks 
may be conducted by Claims Prevention Inspectors by 
themselves or in conjunction with RP.F. or Vigilance. A 
special scheme was recently put into operation. At select-
ed pairs of stations loading and unloading is supec.'i.sed 
jointly by RP.F. staff and Commercial staff to locate and 
minimise pilferages/shortages particularly from seals 
intact wagons. Important transhipment points are also 
covered. These c:oncentrated .checks, may be exercised 
at different stations at different times. 

(ii) Important goods trains are escorted by RP.F. staff on sec-
tions known for criminal interference with goods. 

'(iii) In certain particularly bad areas track patrolling is also 
done. 

(iv) Generally speaking, security measures like provision of 
boundary walls and fences, deployment of RP.F. person-
nel etc. are tightened. 

As regards particular parties frequently preferring claims, the 
Bailways do not conduct any surveys to locate such parties. It has 
b~ stated that every claim is carefully examined and all bogus 
claims are weeded out as a result of such examination. 

The Committee feel that in the cases of frequent preferment of 
eJaims by the same parties the possibilities of collusiOn between the 
parties ~nd the ,Railway staft10perating in the area cannot completely 
... ! ruled out. The Committee would, therefore, suggest that the, 
lhilways should coaduct a survey, not ouly of the type and categor-
11. of parties that prefer claims more often but also about the nature 
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of claims that are preferred with a view to Ihlillysing tlie facioh ~ 
ponsible for the emergence. of a large n~ber of claims cases. If 
necessary, suit~1~ adHilnMrative action like transfers of staff n'lIIT 
be resorted to tU order to avoid any possible Collusion between the 
jillrtih lind Ul~ itail~ay staff operating in the area. 

Procedure for submi.ssion of claims 

62. It has been pointed out to the Committee that the public is nOt. 
properly guided as to the procedure required to be followed for sub-
mission of claims, with the result that preferment of claims is 
either delayed or not done in the proper form. 

±be Committee consider that there is need for giving more publi-
city to the procedure for submission of claims in Railway Time 
Tables and through Notice Boards at iniporiant stations and in parcel 
and goods offices. The Committee also suggest the compilation of a 
Handbook giving full information about the procecIure for filing 
c:laims for the guidance of the trading public. 

Disposal of Claims 

Cases disposed of 

63. It has been stated by the Railways that in spite of consider-
able increase in the number of fresh claims received and claims re-
opened, the proportion of claims on hand at the end of each year 
has been coming down. The number on hand was 145 per cent of 
the average monthly intake at the end of 1960-61, 116 per cent at 
the end of 1961-62, 83 per cent at the end of 1962-63, 68 per cent at 
the end of 1963-64, and 73 per cent at end of 1964-65. 

The number of. cases over 18 months old has been brought down 
from 253 in 1M2-53 to 106 in 1965-66. 

The number of caSes o\Ter 6 months old also fell down from 20M 
on 31st March, 1963 to 1331 oil 31St March, 1965. 

The Commi~tee have been i~ormed. that instructions have ree~ 
~y ,bee~.~ss~~ .r~9ui?Ilg t!te Chief Commercial 8apetUttendent to 
personaFy ~anv:~e at. least one case over 9 monUIJ old every- d-t 
~ .s~ w11y the disposal got delayed and what cOUld ~ debe to ~ 
It up. 
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Average time for disposal of II case 

64. The average time of disposal per c,:lalm has .come down from 
52·7 days in i9151-62 to 31: 3 days in 1964-65. as fo1l6~s:-

Year 

1961-62 

1962-63 

1963-64 

1964-65 

A verage lime taken 
for disposal 

(days) 

The Committee note the improvement being made in the matter 
of speedy disposal of claims cases by the Itailways. They, however, 
feel that the improvement should be kept up arid efforts should con-
tiDue to be made by the Railways. towards an expeditious disposal of 
daims cases and to bring about a stage when there would be no 
pending case more than three months old. 

The Committee are also glad to note that the question of "Dispo-
sal of Claims" is currently under examination by the E~ciency 
Bureau of the Railway Board. They hope that the procedures for the 
settlement of claims cases will be streamlined liS a result of the 
examination made by the EffiCiency Bureau. 

Enquiries regarding claims 

65. It has been suggested to the Committee that for a quick dis-
posal of enquiries regarding claims, the Railways should have a sys-
tem whereunder the persons concerned may fill the particulars of 
his case on a prescribed form and may be informed abaut the latest 
position of the case within 48 hours of the submission of the slip. 

The Ministry of Railways have stated that instructions already 
exist for a speedy disposal of references from claimants and that for 
answering enquiries concerning the position of individual claims, 
Railways do generally use a standard printed letter form. 

The Committee feel that tI..e existing instructions are not suffiei-
~t to ensure. that a person WiShing to euquire about the latest p0sI-
tion of his claim is actually sent a reply promptly. 

~y .. out~the~ore, suggest that the W~.y. ~bouU intre-

!:~. aaDro~:;~:t~'!! ~ e;nal;:~;::m. t: ~ ~~:: 
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obtaining a receipt on the oounterioil. The penon eoac:erned mast 
eet a reply after two or three days. In the opinion of the Commit-
tee, such a procedure would ensure that no avoidable harassment is 
caused to the daimants and also eliminate ehances of any unfair 
praftice being resorted to by any member of the Railway staff. 

court Cases 

Filmy and disposal 

66. 'The position regarding filing and disposal of suits during the 
four years 1961-62 to 1964-65 is shown below:-

No. of 
New Suits Suits new cI aims Percent-

Year Opening filed di~posed Closing received age of 
Balance of balance including Col. 3 to 

those Col. 6 
reopened 

(I) (2) (3) (4) (5) (6) (7) 

1961-62 17.830 17.853 17>467 18.216 496,241 3·59 

1962-63 18.216 20,643 18,166 20,693 524,741 3'93 

J963-64 20.693 17,9°5 19.080 19.518 523,351 3'42 

J964-65 19,518 11,952 15,123 16,347 560,713 2'13 

The Committee are glad to note that the percentage of claim& 
cases which result in suits is gradually falling down. 

Machinery tOT handling legal work 
67. A$ regards the machinery in the Railways for handling legal 

work, the Committee have been informed that the Law Organisa-
tion on the Railways consists of a Law Officer Class II. who gives 
legal opinion on general points of law. He also generally prepares 
cases and plaints, 'The Law Officer is assisted by Law Assistants 
and Inspectors who sometimes appear on behalf of the Railway in 
certain courts. 

At each place, where there is a Civil Court, all railway cases are 
entrusted to advocate of proven ability and integrity. Where the 
volume of legal work is substantial, and practical difficulties are 
likely to arise on account of having only one railway advocate, a 
second railway advocate can also be appointed by the Railway Ad-
ministration, The appointment of these advocates is made by the 
'Chief Commercial Superintendents on the recommendations of th~ 
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Divisional Superintendents. The performance of these advocates is 
periodically reviewed with a view to see that the Railways are get-
ting good service from them. The fees payable to such standing 

. .advocates are on the basis of mutual agreements arrived at between 
the advocates and the Railways. 

For the conduct of the cases at the High Court in Calcutta, a 
full time solicitor has been appointed by the Government of India 
who also conducts railway cases. In SO far as the lower Courts at 
Calcutta are concerned, a Senior and Junior COWlSel have been re-
tained on a retainer of Rs. 1,000 and Rs. 500 per month respectively. 
'These Counsels look after the railway work besides the work of 
,other Ministries of the Central Government. Similarly, for the 
.High Court at Bombay, the cases are conducted through the Law 
Branch of the Ministry of Law at Bombay. At other High Courts, 
the normal practice is to engage the Advocat~neral of the State. 
The cases which come up before the Supreme Court are conducted 
by the Government Agent, Central Agency Section of the Ministry 
.of Law. 

The engagement of counse~ at Bombay or Calcutta is done on the 
.advice of Government solicitor in Calcutta and the Law Branch of 
the Ministry of Law in Bombay. The payment of fees to those Gov-

-ernment Pleaders at Calcutta is made as per schedule laid down by 
the Ministry of Law. At Bombay the fees are paid in accordance 
with the advice given by the Bombay Branch of the Ministry of 
Law. At other places, the lawyers can be engaged by the Railway 
at the rates of fees payable to them in accordance with the schedule 
laid down by the High Court of the State concerned. The engage-
ment of a lawyer at a rate higher than that specified in the schedule, 
needs the prior approval of the Railway Board. The maximum fees 
payable at Bombay and Calcutta and the Supreme Court at Delhi, 
are Rs. 750 per day and at other places Rs. 400 per day. Payment 
'Of fees at a rate higher than this needs prior approval of the Minister 
for Railways. While as a rule, the fees are paid only in accordance 
with the schedule laid down, exceptions do occur when keeping in 
view the complexity, the merits and the volume of work involved 
in the case, a higher rate is given. 

Efficient conduct of Court cases 

68. For the efficient conduct of Court cases, the following stand-
ing instructions have been given to all the Railways:-

(i) The written. statement drawn up l?y Railway Pleader 
should ~e scrutinised before J:illi'.g. it in. court and docu-
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ments and witnesses to be produced in the Court shoUld, 
be carefully determined. 

(ii) The timely attendance of the Railways' witnesses with the-
relevant documents should be arranged. 

(iii) References from the Railway Pleader seeking informa-
tion should receive immediate attention and prompt reply. 

(iv) A watch should be kept to see what transpired on each 
date of hearing so as to take further action promptly. 

(v) The performance of each Railway Pleader should be care-
fully watched and periodically reviewed and necessary 
action taken when the performance is found unsatisfac-
tory in any way. 

Figures have been furnished to the Committee to indicate that, 
as a result of these measures, there has been improvement in vari-
ous directions, viz., 

(i) the percentage of suits decreed against the Railway plus 
those settled out of court to the total suits disposed of has 
been declining from year to year (74.1 per cent in Hlli-+-65 
as against 76.2 per cent in 1961-62). 

(ii) the percentage of suits dismissed to the total suits dis-
posed of has been going up from year to year (25.9 per 
cent in 1964-65 as against 23.8 per cent in 1961-62). 

(iii) the percentage of suits decreed against the Railways to 
total suits disposed of was declining during the years 
1962·63 and 1963-64, but there was a slight set bClck in 
1964-65 (the percentage had fallen down to 25.2 per cent 
in 1963-64 from 30.4 per cent in 1961-62, but rose to 32.6 
per cent in 1964-65). 

69. In their 91st Report on South Eastern Railway, the Estimates 
Committee (1965-66) pointed out that the Railways did not maintain 
record of cases in which decisions taken by the administration were 
reversed by courts. The Committee have been informed that in-
structions have since been issued to all Zonal Railways to keep such 
a record and to review cases to see whether tbe court's judgment 
went against the Railway due to any shortcomings in the conduct 
of the Railway case in the court and take remedial action where 
necessary. 

The Committee hope that u a resWt of the stePs taken to collect 
statt.trrs eli die 'boY6 INiSis iii .. 11 roD'al Ka'UWayf; ft ~oula be pos-
Bib" for thi 1W1~.'" (0 i'Ap i w0dl ~t .~ app~U tevel on tta.-



effectiveness of the measures taken to defend the court cases ancl' 
also take remedial measures to remOVe any shortcomings in this 
direction. 

In this connection, the Committee would also suggest that the' 
selecifiOi. 01f letat 6mcer~ for deTeiidifilt tHeir Cofifl cases 1h6utd ... 
done very carefully by the Railways. 



CHAPTER V 

, 'TICKETLESS TRAVELLING AND ALARM CHAIN PULLING 

Tieketleu Travelling 

EfJects Of Ticketless Travelling 

70. The social evil of ticketless travelling in trains continues to 
'pose a major problem for the Railways. Apart from causing loss of 
revenue and expenditure on the extra checking staft', it leads to 
overcrowding, misuse of the alarm chain apparatus on trains, conse-
quent dislocation of train services and resultant inconvenience to 
'bona fide passengers . 

. E:r:tent of Tickedess Travel 
71. The magnitude of the problem and its persistent character 

may be gauged from the following figures of passengers detected 
without tickets compared with the total number of passengers 
booked:-

'I, I 

I. Total number of booked 
passengers 

2. Number of passengers 
detected without tickets . 

(figures in millions) 

1965-66 

2,097 

6'55 

Since no accurate conclusions regarding the extent of ticketless 
travel can be drawn from these statistics, a special organisation with 
1l large number of Travelling Ticket Examiners is appointed directly 
under the Railway Board once in every three or four years. An the 
trains are checked by them section-by-section with a view to know 
the extent of ticketless travelling in each and every section of the 
Indian Railways. These checks are continued for about six months 
and overall statistics of the extent of ticketless travel are drawn 
up. One such ad hoc Central Ticket Checking Organisation 
was set up during 1959-60 in order to obtain an independent assess-
ment of the extent of ticketless travel on various sections of the 
"Railways. The results of the checks indicated that the extent of 

66 
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ticketIess .ti-avel on the average ranged from 4 to 5 per cent of the-
total number of passengers travelling. The results of checks.on 
Railways also indicate that the incidence of ticketIess travel is com-
paratively higher in the States of Maharashtra, Gujarat, West 
Bengal, Uttar Pradesh and Bihar. 

The Committee understand that a Central Ticket Checking 
Organisation has again been set up by the Railways this year who 
are conducting all-India checks on the above lines. 

Measures taken to combat ticketless travelling. 
72. It has been stated that Railways are making sustained efforts 

to combat ticketIess travel. Apart from the normal arraI:gements of 
ticket checking at stations and on trains, the special measures 
adopted include: 

(i) Surprise checks, at important stations as well as at road-
side stations and between stations by stopping trains out 
of course, carried out by flying squads under the supervi-
sion of an officer, the checking party moving by road to 
add an element of surprise; 

(ii) Checks by selected ticket checking staff with the aSSIS-
tance of Special Railway Magistrates and adequate police' 
strength, for trying cases on the spot; 

(iii) Incognito checks by officers to see whether station staJ! 
and ticket checking staff indulge in corrupt practices like 
abetting passengers who travel without tickets; 

(iv) Posting of T.T.Es. in plain clothes on certain sections to 
detect habitual ticketless travellers, who evade ticket 
checking staff in uniform; 

(v) Availing of the services of social service organisations of 
repute for volunteers to assist Tl'Es during surprise 
checks; 

(vi) Authorisation of non-official members of National [Zonall 
Regional or Divisional Consultative Council/Committees 
to call upon any Station Master or Travelling Ticket Exa-
miner to check in their presence tickets of passengers in 
a carriage or compartment where they have reason to 
bElieve that passengerJ are travelling without tickets; 

(vii) Grant of cash awards and commendation certificates to 
ticket checking staff for outstanding performance; 

(viii) Surprise checks on suburban sections with the help oC 
G.R.P. staff; 

(ix) Unobstrusive checks at stations and on trains by Vigilance-
staff. 



'I'pe Jlen~l provisions of the Indian Railways Act were amended 
In May,'1959 in order to make them more sever~. 'Persons travel-
~~ without ti~kets or with improper tickets wit~ intent to defraud 
are now liable to pay not only the fare for the Journey performed 
and the fine imposed by the Court, but also additional excess charges. 
This offence has also been made cognizable to facilitate tp,e arrest 
-of persoJ),s committing the oftence. It has also been provjded th~t 
if the Court so desires, hS'bitual ticketless trayellers may b~ asked 
to execute a bond for good behlivtour. * pilot scb~p1e on an ~xperilll~mtaJ basis has also been introduced 
.~p the ~op.~~ 19i1way~ fqr Cflml>let~ ~an~~~ of ~lf th~ ~rR p~~s 
~ap:iage~on trains on selected. se(:tions, where the inCl(~ence of 
ticketless travel is high, by providing one Travelling Ticket Exa-
Ipiner ~nd two R. ~. F. "Rakshaks" for e~ch Third ClaSs coach. 

The Committee have been informed that the scheme is working 
satisfactorily and giving encouraging results, and tlt!it most of the 
Railways have formed one squad for working the pilot scheme and 
the squad is shifted from one section noted for ticketless travel to 
Ilnother so that it may have d~terrent effect on ticketless travel. 

Examination by Committee of Nqtional Railway Users' Consu.ltative 
Council. 

73. In May, 1966, a Committee of the National Railway Users' 
Consultative Council was appointed under the Chairmanship of the 
~pen ~inister of State for Railways to go into the problem of 
tick~tless ~ravelling and alarm chain pulling on Indian ltailways in 
all aspects. The Committee have since submitted their report and 
1!Pllrt f~om suggestions to ~r~use public conscience ~d to enlist 
~p~jf support, bave madll the following recommendations in regard 
10 bcketless travelling:-

(1) It should be ensured that Booking windows ~(;! k!,!pt open 
as sched~led i.e. one hour before the scl!,eduied. arrival of 
the trail1 apd !it stations where there is' a s~parate Book-
ing CleJik. the Booking Window should be kept open till 
the departure of the train and not clo~d 5 minutes 
before the ardvai of the train. 

(2) Checks shOUld be intensified to see that Booking Wmdows 
are opelled in time as notified to the public. 

(3) The Railways should keep in touch with the Road Trans-
port Organisation to ensure that feeder"Bu~ Seivices reach 
the stations at least fifteen minutes before the scheduled 
arrival of the train. 



(4) An analysi.~ should be made to see whether the present 
" yard-sticks for opening of extra windows are realistic. 

(5) A review should be made regarding issue of Guard's 
. Certificates and theIr utilisation. .. . ; 

. . ! I ~ -

(6) Feasibility of issuing tickets/Season tickets in big com-
mercial and industrial establishments and opening of more 
City Booking Offices, should be examined. 

(7) It should be ensured that ticket inde~ts are submitted in 
time and there is no delay in supplies of tickets reaching 
the statfo~~" . 

(8) More automatic and self-printing ticket machine should 
be introduced and to achieve this, more Railway S & T 
Workshops should be equipped to manufacture them. 

(9) It should be ensured that the Booking Clerks do not run 
short of small change. . 

'(10) Passenger fares should be in multiples of five paise. 

(11) Additional ~uads to work the Pilot Scheme may be 
sanction'ed o~ each Railway as ne~essary. 

(12? NIore ~ilway ~agtstrates sllould be posted. 

'(13~ 

(14) 

115) 

Deterrent administrative action should be taken against 
T.T.~. who are 'lon~ standing on a sectiop an~ ~~~d to 
en~o~rage tick~tless' travel. 

T.T.Es. whose work is far above avera.ge should be en-
couraged, an~ deterrent punishment should be given . to 
those who are slack in work. The existing instructions 
regarding rewarding for good work by T.T.Es. may tie 
reviewed and liberaliSed. .. 

lI4aximum assistance should be given to the Ticket Check-
ing S.?ff involveq in court cases as a result of performan~ 
of *~~r duty. 

{~~~ ~e ~w~YS slloulq conHnHe to take necessary ac;tiotl lo, 
... . reduce over~rowding in ~x:ains by introducing new·tx:ain's • 

. ~ictendi~g the ~ of' existing tx:ait1s ap.q ~~gine~t~ 
tram cQ~position wherever po~ible. 

(17) The Railway staff, R.P.F. and G.R.P. s.h~uld I)ot be lenient 
to beggars, mendicants and hawkers imd ·vendors. . 
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(18) Feasibility of issuing monthly Season Tickets to the stu-
dents through the Heads of Educational Institutions shoul!! 
be examined. 

(19) The concessional facilities given to pupils of Schools and 
Colleges may be withdrawn if they continue to defy the-
existing rules and regulations. 

(20) Penal provision of the law should be enforced strictly to 
ensure that anti-social elements do not indulge in ticket-
less travel. 

(21) Railway staft' and Police personnel caught travellin~t 

without tickets/warrants or taking other persons without 
tickets should be deterrently punished. 

(22) Vestibuling of trains already decided upon should be im-
plemented expeditiously. 

(23) Issue of return journey tickets with a nominal concession 
may be examined so as to reduce the pressure on booking 
windows and to prevent ticketless travel. 

(24) Fencing of sfations should be taken up and completed on 
a programmed basis. 

(25) The Indian Railways Act should be amended to provide· 
for a minimum fine for ticketless travel. 

The Committee are in agreement with the suggestions made by 
the Committee of the National Railway Users' Consultative Council, 
and feel that the recommendations, if properly and promptly imple-
mented, would have an impact on the evil of ticketless travelling. 
The Committee feel convinced that the problem has assumed such a 
dimension that mere administrative measures will not help eradicate 
this evil. The co-operation of the travelling public and other volun-
tary organisations, more especially of the Passengers' and Transport 
Users' Association who are represented on the Zonal or Divisional' 
Railway Users' Consultative Committee has to be sought fully and 
unreservedly. The authorities should also try to get the help and 
co-operation of the heads of educational institutions so that the stu-
dents may be made to realise the wider moral effect of this anti-
social practice. The Committee have reason to believe that there is· 
sufficient truth in the complaint that has been made by a represen-
tative association of passengers that the "Railway stall have actually 
no scope of dealing with habitual ticketless gangs in the absence or 
adequate protection from the anti-social elements or willing c0-

operation from the Railway Police". The Committee would, there-
fore, like to stress the necessity of providing the necessary security-
to the checkinc staff. 
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Ticke* ~g OrpJQaatimt 

Coat and performatnce 

74. The following table gives the performance and the cost of 
ticket checking organisation on the Indian Railways during the last 
two years:-

(i) Number of passengers detected 
travelling without ticket or with 
improper ticket . 

(ij) AInount of fare and excess charges 
reIIlised. . . . . Rs·178·53 

lakhs. 
(Ui) Number of passengers who paid the 

fare and excess charges on demand .6·08 million 
(iv) Number of passengers prosecuted 0·24 million 
(v) Number of cases of unbooked and 

partially booked luggage 1 .48 million 
(vi) Amount realised from unbooked 

and partially booked luggage Rs. 40· 59 

(vii) Cost of Railway Magistrates, their 
staff and the police force attached 
with them (Railways' share of the 

1akhs 

1965-66 

6· 55 million 

Rs. 196·91 
lnkhs 

6·25 million 
0·2.pnillion 

1 .48 million 

Rs·4°·78 
lakhs. 

cost). Rs. 15'20 Not Available. 
lakhs (Approx.) 

Since Ticket Collectors at gates have at any rate to be provided 
even under ideal conditions when passengers may not travel at all 
without tickets, the Committee desired to have a comparison f)f the 
cost incurred by the Railways on Travelling Ticket Examiners with 
the amount of fare and excess charges realised by them during the 
y~ 1962-63 to 1964-65 and the figures furnished by the Ministry 
are given below:-

Year 

1962-63 

I~3-64 

1964-65 

1388 (aii) L.S.--6. 

Fare and Excess charge 
realised by Travelling 

Ticket Examiners 

(Rs.) 
159,12,073 

168,11>484 

193.,51,534 

Cost of 
Travelling 

Ticket 
Examiners 

(Rs.) 

186,88,50 5 

128,23,130 

233,06,187 



It will be seen from the above that the amount of fare and excess 
charge realised by the Travelling Ticket Examiners is not sufficient 
even to meet their own cost. If a part of the cost of Railway Magis-
trates, their staff and the Police force attached to them is also added 
to the cost of Travelling Ticket Examiners it will further increase 
the gap between expenditure and amounts realised. 

In the opinion of the Ministry of Railways, it would not be cor-
rect to correlate the expenditure On ticket checking staff to actual 
earnings from ticketless travel. According to them, the moral effect 
of an effective ticket checking organisation cannot be over-
emphasised and the increase in the booking office sales is in no 
small measure due to the impact of the checking organisation. 

While the Committee fully appreciate the moral effect of aD 

effective ticket-checlOng organisation, they nevertheless feel that 
the fact that the amounts realised by the Travelling Ticket Exami-
ners are llGt even sufficient to meet their own cost is likely to lend 
support to the common belief that ticket checking staff themselves 
indulge in corrupt practices like abetting passengers who travel 
without tickets ... It has been brought to the DGtice of the Committee 
that one such corrupt practice adopted by the Travelling Ticket 
Examiners is to delay the issue of tickets after collection of the fare 
from the passengers concerned. Apart from the leakage of this 
revenue which is rightfully due to the Railways, the Committee 
take a serious view of the moral degeneration that is being encour-
aged through ticketless travelling. The Committee feel that there 
is need for surprise checks over the Travelling Ticket Examiners by 
sUperior officers of all grades of the Railways so as to ensure that 
the instructions regarding checking of tickets and realisation 01. 
railway dues are strictly enforced. The Committee also feel that 
mere disciplinary action against the Railway employees found guilty 
of abetting passengers travelling without tickets is not suflicient to 
to meet the situation. They, therefore, suggest that the Railways 
may consider the desirability of making the offence of abetting pas-
!lengers travelling without tickets a cognizable offence and of con-
ferring necessary powers OD Railway Magistrates to summarily try 
such railway employees. 

Isssue of certificates by Railway Guards 

75. It has been pointed out to the Committee that one of the fac-
tors that lead to ticketless travelling is that when a party of passen-
gers, being unable to purchase the tickets due to booking window 
having already been closed at small stations on account of arrival of 
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1he trains, approaches the Railway guard for issue of the necessary 
.certificate, the guard refuses to do so on the ground that he can 
issue certificates only on an individual basis even though the entire 
.party may be proceeding to the same destination. In such cases, 
the party takes the risk of travelling without tickets rather than 
missing the train. 

The representative of the Ministry has stated in evidence that 
if a group of people want to travel from the same station to the 
same destination, there should be DO 'difficulty in issuing a collective 
·certificate. 

The Committee hope that the matter would be looked into and 
aeeessary instructions issued for the guidance of all concernf'.d. 

Alann Cham Paning 

:Ertent of mi.ruse of alarm chain 

76. The number of cases in which the alarm chain was pulled on 
Indian Railways during the years 1963-1965 and the number of 
.cases in which it was unjustified are stated below:-

Year Total Unjustified percentage of 
cases (3) to (2) 

(I) (2) (3) (4) 

1963 80,877 73,298 90'6 

1964 89,954 81,781 90'9 

1965 1,00,193 90,553 90'4 

There has been a steady increase in the number of cases and in 
.aver 90 per cent of the cases the chain was pulled without justifica-
tion. 

Measures t.aken ro preuent unauthorised use 

77. The maximum punishment for unauthorised use of alarm 
"Chain which was a fine of Rs. 50 till 1959 was raised by an amend-
ment of Sections 108 and 131 of the Indian Railways Act to include 
arrest without warrant and a maximum of three months imprison-
ment and/or a fine upto Rs. 250. The increase in the penalty has 



pot, however, reduced the misuse of the alarm chain apparatus aD: 
trains. An analysis of prosecutions by the Railways in 196.5 as It 
result of special checks, indicated that the maximum fine of Rs. 25t} 
was imposed only in two cases out of a hundred. 

Unauthorised use of the alarm chain has been the most important 
cause of unpunctual running of trains on certain sections. This 
affects not only a particular train but also other following and cross-
ing trains and apart from the considerable inconvenience to passen-
gers it also adversely ~ects the capacity of the section for running 
goods trains. The alarm chain is often pulled by ticketless 
passengers just short of a station to escape detection at the barrier. 

AIl the prevention of unauthorised pulling of alarm chains has 
been mOlt difficult to achieve on sections most affected by its mis-
use, railways had to resort to the device of blanking off the alarm 
chain apparatus after due notification in the press. Following a dis-
cussion in the Lok Sabha in 1961 on the subject of blanking off alarm 
chains on trains, it was decided that blanking off should be restrict-
ed to the minimum number of trains and the alarm chain apparatus 
was accordingly restored in nearly 150 trains on Indian Railways. 
There was, however, an immediate increase in the incidence of un-
authorised pulling of alarm chain adversely affecting punctuality of 
trains, and after a further review undertaken in 1962, alarm chain 
apparatus had to be blanked off on a number of trains. 

A decision was, however, taken in April, 1966, as a result of a 
fire which broke out in a coach vf the Varanasi-Bombay Express 
near the Ugrasenpur Station of the Northern Railway, that blanking 
off of alarm chains should not be resorted to on trains other than· 
suburban trains. 

A8 the above realisation resulted in much dislocation and un-
punctuality in running of trains the matter was reviewed in the 
end of 1966, and railways were authorised to blank oft alarm chain 
in non-suburban trains also, as may be necessary. 

The following steps are taken by the railways in certain cases t() 
'Ileal with this problem:-

(1) Campaigns against this evil in Press and through posters; 
(ii) Posting of plain-clothed Railway Protection Force men 

in III Class compartments of trains noted for alarm chain. 
pulling; 

(iii) Prosecution of offenders when they are apprehended; 
(Iv) Seeking the co-operation of authorities of educational 

institutions in instilling a sense of discipline and obedi-
ence to the law on the part of the students; 
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(\7) Taking stu<M!nts round the train control offices so as to 
enable them to understand the extent of dislocation and 
detention to trains that result from the misuse; 

(vi) Impressing upon the trying Magistrates the need to give 
adequate and deterrent punishment to offenders; 

(vii) Rewards to passengers and staff {on some Railways) who 
assist in detection of offenders. 

Examination 'by Committee of National Railway Users' Consultative 
Council 

78. The problem of false alarm chain pulling has also been re-
cently considered by the Committee of the National Railway Users' 
.consultative Council, a reference to which has been made earlier in 
this report. 

Apart from the suggestions to arouse public 'opinion and to enlist 
their support, the Committee have made fhe following recommen-
odit'ftons for dealing wIth the problem of alarm cham.-prflling. 

(i) On occasions of fairs and festivals, more trains should be 
run to avoid over-crowding; 

(ii) Wherever misuse of alarm chain is heavy, anti--alarm chain 
pulling squads should be formed; 

(iii) The Indian Railways A:ct should 'be amended to provide 
for a minimum fine for false alarm chain pulling; 

(iv) Position should be reviewed, in due course if cases of\ID-
authorised alarm chain pulling have increased shar.ply 'on 
certain sections after the restoration of the alarm chain 
apparatus. 

'The 'Cc;mmittee 'hOpe t'hat 'the recOIDIIleadiltiMlS ,Of 'file Omftrdt. 
'tee of 'the National-Biiilway Users' ~8IIlJ1IIbrtive,~ 10 'cudJ the 
tenleaty '4If mlstase tlf rt'Iarm ehaill wiD be OO'IISideref anti imph!met«-
ed .,. file Raiiways at aD .e8t1y date. 

Disruption of train services, and damage to Railway Property 
79. A problem of greater magnitude than ticketless travelling 

'and alarm chain pulling is th'! present tendency of indulging in 
large-scale destruction of railway property, and attacks on railway 
passengers and railway employees by anti-social elements. The 
'Committee of the National Railway Users' Coneultative Council 
have also refer:ed to this menace in paras 19 to 21 of their Report, 
:as fonows:-

''Large scale destruction of railway installations; disruption of 
train services and attacks on passengers and ranway em-
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ployees by unsocial elements during civil disturbances In. 
the States have become recurring features and this is 
causing a lot of anxiety to the Ministry of Railways. Re-
. cent instances which occurred were in connection with 
the anti-Hindi agitation in Madras State in February ~ 
1965, hartal organised by the Leftist Parties in Calcutta 
in July, 1965, strike and demonstrations in Bihar in 
August, 1965, the food agitation in Kerala State in Feb-
ruary, 1966, the Bengal Bandh in March, 1966, a-gitations. 
due to the boundary dispute between Maharashtra and' 
Mysore and student agitation in Madhya Pradesh, Uttar 
Pradesh, etc. during September and October, 1966. Exten-
sive damage was thereby caused, to Railway property 
and the train services were dislocated which caused con-
siderable inconvenience to the travelling public. The 
maintenance of law and order, prevention and detection 
of crime and prosecution of offenders in respect of crimes 
in passenger trains and within Railway premises, are the-
responsibility of the Government Railway Police who are 
under the administrative control of the State Govern-
ments. The Railway Protection Force is intended for 
safeguarding railway property. In such cases of breaches 
of law, the railways have to depend on the Railway Police 
or the Civil Police authorities." 

The Committee cannot too strongly deprecate the wanton des-
truction of railway' property and attacks on railway employees by 
anti-social elements. The Committee are glad to note that the Rail-
ways are alive to the prOblem and this matter was discussed at aI 
Conference with the State Chief Ministers who have assured them 
that they would gear up the machinery and give aU assistance to the 
Railway administration in tackling this problem. The Committee 
hope that the matter would be kept under review and no effort would 
be spared for bringing about better coordination between the Rail-" 
way staff, the Railway Police and the Railway Protection Foree. 



CHAPTER VI 

PUBLIC RELATIONS 

Public Relations Organisation in the Railways 

80. Business consideration in a competitive world requires that 
the Railways should keep a keen eye at all levels on the customers' 
needs and preferences. With increasing competition from other 
modes of transport, the need for maintaining cordial and effective 
public relations by the Railways becomes more and more impera-
tive. 

Railway Board level 

81. The Committee have been informed that the Public Relations 
Directorate in the Railway Board, which gives a lead to all Zonal 
Railways and co-ordinates their public relations work, is headed by 
a Joint Director who is a senior Officer on deputation from thE.> 
Central Information Service, being the Director Public Relations 
(Railways) in the Press Information Bureau of the Ministry of In-
formation and Broadcasting. He is responsible for tendering advice 
to the Railway Board as also the Zonal Railways on matters relat-
ing to publicity and public relations. The Joint Director is assist; 
ed·by Ii Deputy Director, an Assistant Director and an Information 
Officer, besides an Editor and Assistant Editor for the Board's 
ma.gazine "Indian Railways" and an Assistant Editor for the 
'Bharatiya Rail', a Hindi magazine published monthly. 

,. 
Zonal RaUways level 

·82. At the level of the Zonal Railways, the organisation for 
dealing with public relations work on each Railway generally coll-
sists .C)£ a Public Relations Officer in the Senior Scale, assisted by 
an, Assistant Public Relations Officer. On the CE."ntral, Western, 
l)Ior.tJlern, Eastern, South Eastern and Southern Railways there is 
also an additional Senior Scale post of Commercial Publicity Officerl 
Public .Relations Officer for Commercial advertising and pUblicity. 

It·· has been stated that the need for strengthening the Public 
Re18tions Organisations on the' Zonal Railways with a view to 
making them more effective and useful has been under constant 
~,by the Railways. With increasing servic~nsciousnes8 

17 
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among the public, the growth and effectiveness of newspapers, and 
the growing emphasis on the social and public aspects of Railways, 
the question arose whether the day-to-day direction of public rela-
tions work on Zonal Railways should continue to be supervised by 
a Senior Scale Officer. The fact that the effectiveness of public 
relations would be enhanced by upgrading the status of the Public 
Relations Officer was also taken into account. At the same time 
the need for economy in administrative expenditure had to be kept 
in view. On balance it was felt by the Railways that three posts 
of Chief Public Relations Officer in the Junior Administrative 
Grade should be created and head-quartered at Delhi, Bombay and 
Calcutta. The post at Delhi is in lieu of the Senior Scale post, 
while the two posts at Bombay and Calcutta are additional posts. 
The C.P.R.OS at Calcutta and Bombay are in overall charge of all 
the public relations work of the two Railways headquartered in 
each of these cities. The decision to have a C.P.R.O. of higher 
status at Delhi, Bombay and Calcutta is in recognition of the fact 
that these three cities have a network of newspaper organisations 
which have quite an impact on public opinion, and the c.p.R.ds. 
have to maintain close and friendly relations with Editors of iin-
porlant newspapers and accredited news representatives in theSe 
three cities. 

Fut'lCti.Dm 
83. The Committee desired to know the steps being take!?- by 

the Railways in order to ensure that the public relations in Rtil-
ways did not merely remain as Press Relations but succeafuJ.l.y 
put across the Railways' image to the public in diverse ways. lit 
a written note furnished to the Committee, the Ministry of Railways 
have stated as follows:-

"The press being the most powerful medium for pttblic 
contact, Public Relations Officers maintain close and 
friendly relati<>.ns with the newspaper comml1nit~ ai 
vil.rious levels. As editorial cOmmen1:s lIrtd feature articles 
carry greater conviction with the public than forriUd 
pi'eIIS notes Or official handouts, and the press is the inest 
effective instrument to dis$emmate iriformation on 
matters of policy, to esplain aspects of railway worlc:ing 
not generally appreciated by the public and thus )IeIp 
create a climate of better understanding and to oomrter 
e1!ectively the uninfonned and often unfair criticism to 
which a big organisation like the railways is subjected 
from time to time, Pul)tic Relation Ofticers keep Editors 



and leader-writers properly briefed on the basic aspects 
of railway working. Public Relation Officers also project, 
whenever possible, an integrated picture of the Indian 
Railways as a whole. Not only are happenings a publicis-
ed but purposive publicity is undertaken to bring out the 
role of the Indian Railways in the life of the community 
and evoke a better appreciation from rail-users of mutual 
problems. 

PubliCity ~ directed not only towards the geneMl public 
but also towards the large army of Railwaymen, parti-
cularly those coming in contact with the public. Besides 
educating staff in proper dealings with the public, a 
sense of pride in the nature and importance of the ser-
vice rendered by the railways is instilled in them. 
Audio-visual aids are used fo': this purpose, particularly 
films, staff bulletins, folders, posters, etc. through which 
staff are told about developments on the Railways. 

'The Railways' Public Relations organisation also serves as a 
link between the public and the administration in inter-
pretting the intricacies of railway working to the pubtic 
as also helping to ensure proper lDlderstanding 'between 
the railways ilDd the generai public and not merely the 
travelling and trading public. Apart from the press, this 
is done through letters, personal contacts with Chambers 
of Commerce, transport users' associations, the trade etc. 
and on 'indiVidual basis on request. 

'Modem methods of publicity are employed to dis&eminete 
itifonnation on problems, the steps contemplated to over-
come them aIrd the advances and outstanding achieve-
ments of the system. The media harnessed for this 
pu'rpose are attraCtive display advertisements, cinema 
slides, folders" brochures, neWsletters, railway stalls in 
important exhibitions, documentary fi!;ms, etc. Display 
advertisements while carrying the railway message, also 
earn the goodwill of the public. Cinema slides are a 
powerful medium of mass publicity; folders aud bro-
chures are useful to the institutions, Chambers of Com-
merce etc. as they marshal all the facts and ';fIgures; 
·~JthibitiOl'l.S ~I'lt in a 'ftdtIIhell viVid impreS'Sions of 
railway 'Working, auddocdmeMa!'Y 1ilmsser'Ve both t'he 
-.ltl~ ... 'the flHtit-a'te 1Il1lll!ies. 
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Occasional conferences of Public Relations and Commercial: 
Publicity Officers provide ample facilities for discussing 
important matters of common interest and evolving the 
most effective procedure in relation to important aspects 
of Public Relations and Commercial Advertising work. 
This is further supplemented by the directives and 
instructions given by the Public Relations Directorate of 
the Railway Board in its role as the Central Coordinating 
agency for all the Zonal Railways." 

The Committee note the functions of the Public Relations Orga-
nisation of the Railways and the efforts being made by them to 
bring about proper understanding between the Railways and the 
general public. The Committee would, however, stress that the 
eftorts of the Organisation should be reflected in better under-
atanding between the Railways and the general public and in the 
removal of difficulties of rail users that may belbrought to the notice 
of the Public Relations Organisation. The Public Relations Orga-
nisation should, therefore, be responsible for effecting better CD-

ordination between the Railway Administration on the one hand 
and the general public on the other, as also for educating the 
travelling public as well as the Railway staff about the imperative 
need for eradication of corrupt practices like ticketless travelling, 

. indulgence in malpractices by the Railway staff etc., so that the 
eftlciency of the Railway may be improved. 

The Committee suggest that the Efficiency Bureau of the Railways 
may conduct an impact measurement survey so as to see to what 
extent the functioning of the Public Relations Organisation of the 
Railways has led to better results in these directions. The Efficiency 
Bureau may also see if economies can be effected in the printing 
and publication of various journals, newsletters, brocbures, etc. 
brought out by the Zonal Railways and also suggest the media of 
publicity with minimum cost. The Committee would like to be 
informed about the results of this survey in due course. 

Consultative Committees 

84. An important method by which the Railways closely associate 
the enlightened public opinion with matters relating to provision of 
aervice and improving the efficiency of such service, is the formation 
of Railway Users' Consultative Committees. 

National Cou.n.ei1 
85. At the level of the Railway Board, there is a National Railway' 

Users' Consultative Council, the membership of which embraces 
Secretaries to such Ministries of the Government of India as are-
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.concerned with movement of goods and economic development of" 
the couiltry, Cha.irman and Members of the Railway Boud, 18 
Members of Parliament, representatives of different industries" 
Chambers of Commerce, etc. besides elected representatives of the 
Railway Users' Consultative Committees of all Zonal Railways and 
persons representing special interests. The Council is presided over 
by the Minister of Railways and considers such matters relating 
to the services and facilities provided by the Railways as may be 
referred to it by the Minister of Railways, or by the Zonal Railway 
Users' Consultative Committees or by individual members of the 
Council with the approval of the Chairman. 
Committees at Zonal level 

86. At the zonal level, ,each Railwa~ has a zonal Railway Users" 
Consultative Committee representing the general Railway users of' 
the territory or zone served by the Railway as a whole. These 
Committees consider such matters of importance from the point of 
view of the zone as a whole as may arise from the repo~s of the 
Railway Users' Committees at the Regional/Divisional level or may 
be referred to them by the Administration, the Ministry of Railways 
or the National Railway Users' Consultative Council. 

In addition to the Zonal Railway Users' Consultative Committee, 
each Railway Administration has also ~ot the following Committees 
at the Zonal level:-

(i) Railway Users' Amenities Committee which considers the 
various suggestions for the provision of Railway Users' 
amenities on the Railway as a whole, excluding those on 
the Suburban Sections. The annual programmes for the 
provision of Railway Users' amenities are drawn up and 
priorities allotted by the Railway Administration in con-
sultation with this Committee. 

(ii) Catering Supervisory Committee whose Members under-
take tours of inspection of catering and vendering estab-
lishments at railway stationS and in trains and suggest 
improvements in catering 8lTangements and quaHty of 
service·. 

(ill) Bookstall Advisory Committee to inspect the bookstalls 
at railway stations 'lmd give suggestions for improvement 
in regard to the b:>oks to be placed for sale or weeding 
out of undesirable publications. 

(iv) Time Table Committee which considers the timings of' 
. trnins runnin~ over the Zonal Railway concerned. The· 



RaHway Administration finali!res the periodical 1'ime 
Ta:bles in consultation with this Committee. 

Besides the above-mentioned Committees, Suburban Railway 
"Users' Consultative Committees also function on some of the Rai!l-
ways viz. Central, Western, Eastern, South Eastern and Southern 
Railways, the membership of which includes all important interests 
in the areas of the Suburban services. The deliberations of tllese 
Committeesena'ble the Railways to assess the public opinion proper-
ly and the figgestions JD'8de by their members are considered by the 
Railway Administrations and implemented to the extent considered 
feasible. 

-Committees at Regional/Divisional level 

8'1. At the Regional/Divisional level in each 2lonal Railway ltihere 
are the Regional/Divisional Railway Users' Consultative Committees 
representing the principal interest.s among railway users of the area 
covered by the Region!Division. These Committees consider 
matters relating to provision Of ameilities, opening of new stStions, 
arrangements regarding time tables and improvement of services 
and facilities provided by the Railways in their respective areas. 

Functioning oj Consultative Committees 
88. The Committee have been informed that the Railway Users' 

. Consultative Committees which are consultative in character have 
been aet up at various levels with a view to securing better repre-

. sentation ·of railway users and a.1fOl'ding more frequent opportunities 
for consultation between Railway Administrations and Railway 
users on matters relating to the service provided Iby Railways and 
means of improving the efficiency of such service. 

It has been adBed tluit The suggestiOns and proposals made by 
the members df the ConsdltativeComtnittees for -discussicin at their 
meetings are carefully examined and 'thoseoonsidered suitable for 
discussion are included in the agenda for the meeting 8nd circulated 
to fhe 'ntem'bers 'before the dlrte of ·themeeting 10gether with the 
niriiill'ks df 'the RailWllY Administration thereon. After the sugges-
tiohs lire aisctis!ted in the meetiDg, -the decision on each is recorded 
in the minutes of the meetiDg,imd ,action -is tek~n by the Railways 
tb implerltentthem. Details of action taken are intimated to the 
rtU!inbers. If -eonsiGenKI 1Ileoesaary, the members of the Consulta-
tive -Committees -can discUIIS matters retating to the action taken on 
the ptoCeedib.gs 01 'the P~bUS mt!etiiigB, at 'the subaeqaettt ml!et-
ing!. 



Proposals and suggestions which are of minor importance or of" 
purely local interest to a particular station, are usually not included 
in the agenda of the meetings of the Zonal Railway Users' Consulta--
tive Committees but they receive careful consideration and the 
members concerned are advised of the action taken or the position 
obtaining in respect of these suggestions. So far as the National 
Railway Users' Consultative Council is concerned any suggestions of 
general nature made by the members that are not included in the 
agenda, together with the Railway Board's brief remarks thereon, 
are included in a separate statement circulated to all the members 
of the Council before the meeting is held. 

The Railway Board have also commended this procedure to the 
General Managers of all Railways for adoption so far as the Zonal 
Railway Users' Consultative Committees are concerned. 

Proposals accepted 

89. The Committee desired to know as to what percentage of sug-
gestions made by the Railway Users' Consultative Committees were 
generally accepted by the Railways. It has been stated in reply that 
to strike an average of the percentage of suggestions accepted by 
various Committees may not appropriately reflect the position in res-
pect of the proposals considered by the various Committees. The 
position is also likely to differ from meeting to meeting depending' 
on the nature of the suggestions made by the members. An analy-
sis of the suggestions received from the members of the various, 
Committees and accepted by Western, North Eastern, Eastern and 
Central Railways has however been made by the Ministry of Rail-
ways and the position is indicated below:-
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85 
Asklld about the reasons for a very low percentage of recom-

mendations of Time Table Committees being accepted by the Rail-
ways, the representative of the Ministry has stated in evidence that 
there is an inherent difficulty in accepting every suggestion of the 
Time Tabl£! Corrunittee, because some of the suggestions clash with 
-each other as a result of which if one suggestion is accepted, the 
· other cannot be accepted. 

Acceptance of suggestions made by members of Consuttative Com-
mittee:. 

90. It has been represented to the Committee that the Railway 
Administration "will refuse to accept suggestions (from members of 
Users' Consultative Committees) on various grounds and just after 
a few months or so, they will implement these suggestions showing 
to the gem~ral public that they were acting upon those suggestions 
suo-motu." 

The representative of the Ministry has stated in evidence that 
when a recommendation is made by the Zonal Railway Users' Con-

· sultative Committee, the concerned railway examines the same and 
if it is not possible to implement it: that question comes to the 
Railway Board. If the suggestion is ultimately accepted by the 
Railway Board, it could be due to change in conditions .that came 
about in the meantime and not due to any intention on the part 
of the Railways to show, that they were acting S'U(M)Wtu. The 
representative of the Ministry has admitted that in such cases no 
intimation is sent to the person or the association making the 

·suggestion as the Railway Board is not aware as to who had made 
--the suggestion. 

The Committee would suggest that a procedure should be 
evolved whereunder when a particular sU&'gestion made by a Con-
sultative Committee or a member thereof is turaed down by a Zonal 
Bailway and is afterwards accepted by the Railway Board, the 
concerned Consultative Committee . member should be informed 
about it so that it may be felt that their suggestien has ~ riven 

· due consideration. The Committee also suggest that the Zonal 
Railways should inform the Railway Board about the number of 
suggestioas of tile Consultative Committees at'eePtecI or rejected 
*ogether with the reasons for rejection, if any. 
Representation of Passengers' Asso~tions 0'1. Consultative Com-

mittees 
9l. It hAS been represented to the Committee that there are a 

number ot Passengers' Associations which are old, active and influen-
tial but cannot get representation on Railway Users' Consultative 
-Committees due to limited number of seats being reserved for such 

....AssociatioM. 
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92. The Ministry of Railways have informed the Committee that-· 

each Railway Administration maintains an uptodate statewise liat . 
of all the Passengers' Associations recognised by State Governments 
and having good standing. The General Manager nominates the 
Passengers' Associations from this list duly taking into consideration 
all factors such a their standing, how long they have been function--
ing and their importance, the representative character of the Asso-
ciations, membership and affiliations, equitable distribution of repre-
sentation, previous representatives on the Consultative Committee, 
interests covered by the Association, etc. It has been added that 
two (sometimes three) representatives of registered Passengers" 
Associations are nominated to Regional/Divisional Railway Users' 
Consultative Committees. 

One Or two representatives of Passengers' Associations are nomi-
nated to the Zonal Railway Users' Consultative Committee. 

Representatives of Parliament, State Governments, State Legisla-
tures, Chambers of Commerce and persons nominated under Special 
Interests, etc. are also on these Committees in their 'capacity as 
general rail users and the interests of the passengers are, therefore, 
adequately represented. 

The Time Table Committee consists, among others, of elected 
representatives of the Zonal Railway Users' Consultative Commit-
tees adequately represented. National Railway Users' Consultative 
90uncil, the elected representatives of the Divisional/Regional 
Railway Users' Consultative Committee on the Z.R.U.C.C., Mem-
bers of Parliament nominated on the Zonal Railway Users' Con-
sultative Committee, three representatives of the Pa:;sengers' As-
sociations and a' nominee of the General Manager. 

The Committee feel that the extent of representation provided 
to the Passengers' Associations on the Railway Users' Consultative . 
Committees is not quite adequate. In view of the fact that ~ 
Passengers' Associations can play a very important rOle in educat-
lag the travelling public in regard to their rights and duties v1.s-o.-
w the Raitways, the Committee feel that the representation of 
these AssociatioDs on the COllsultative Committees should be so 
arranged that each important Passengers' Association gets rep~t:. 
ad at least once ill 3 or • years. 

The Cammittee also sugcest that the BailwayS may explore the . 
f-u.ility of giving greater repregeDtation to the eIec:ted represea-. 
tativef of the Parliament aruI State Legislatures ill the Zolllll ... '. 
DivisiolUll a.ilway U"",' Consultative CommIttees. 
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Commen:ial advertisements 

G. Commercial advertisements on Railways provide an import-
aut lIOurce of revenue and the Estimates Committee (1955-56) in 
their 26th Report (First Lok Sabha) , had suggested that the Rail-
ways should take suitable 'action to widen the scope of such 
advertisements on modern lines. The Committee had also suggested 
1iaat a modest target of annual earning of Rs. 5 lakhs from Com-
.ercial advertisements should be aimed at by each Zonal Railway 
t. begin with. 

'nle Ministry of Railways have accordingly been taking varioWl 
Iilteps. including advertisements in railway carriages, on passenger 
tickets, go~ds invoices etc., standardisation of rates, to augment the 
revenues from this source, and the revenues derived by each &Ow 
railway during the last five years are as follows:-
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'I'fIe Committee note that there has heen a steady increase in 
'Commercial advertising eamings during the period 1961-62 to 
1964-65. They hope that the shortfall .turing 1965.66 will be wiped 
.ff by earnings in later years. 

The Committee would stress that the Railways should continue 
their efforts to step up their earnings from commercial advertise-
ments. In tlUs connection, the Cemmittee would suggest that the 
Railways may explore the possibility of displaying advertisements 
outside fht bogies in strips of suitahle size, like advertisements dis-
played on buses and oa tram cars. 

Pablication and sale of Railway Time Tables 

94. The particulars of expenditure on the printing and publica. 
tion of Zonal and All India Railway time tables during 1965 (i.e. 
April/1I5 and October/G!I issues), income derived from their sale 
(less commission paid to bookstall agents) as also the revenue 
derived from advertisements included therein art as under:-

Total expenditure incurred in printing 
binding, cost of paper, maps, etc. 

Total income derived from sale less 
commission paid to bookstall agents 

Total revenue derived from advertise-
ments included in the time tables 

Rs. 18;90,802 

Rs. 5,87,090 

Rs. 5,29,449 

The Railways have taken the following steps since April, 1962 for 
effecting economy in the cost of printing and publication of Railway 
Time-Tables:-

(i) Exclusion from time tables of a considerable portion con-
taining rules and regulations which wer.e not of immediate 
use to the passengers in the course of their journey; 

4ii) Use of smaller type for printing of time tables to economise 
on the use of papel; 

Clli) Replacement of the multi-coloured map by a single-colour-
map in the time table; 

(iv) Sale of more and more copies of timetables through the 
EnquirY /ReservationjBooking OfJices at Stations and cor-
respondingly less number through private book·stalls to 
save payment of commission on their sale to the bookstall 
agents; 
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(v) Increasing the price of time-tables with map by 5 paise 
per copy; 

(vi) Augmentation of revenues from advertisements appear-
ing in the time tables by increasing the tariff for advertise-
ments, permitting full page, half page, and quarter page 
advertisements in the timings portion of time tables. 
encouraging strip advertiSl'!ments to appear below time 
tables, etc. 

It has been added that inspite of the steps mentioned above, it 
has not been possible to achieve any appreciable economy in this 
regard due to rise in the cost of paper and priI).ting during the last 
few years. 

The Committee understand that the increase of 5 paise per copy 
~ tM price of the Zonal Time Table was macie from 1st Octo1ler. 
1~ aad that from the 1st April. 19&7, the price of the Zonal Ti~e 
Tables has been increased from 30 paise to 50 paise per copy and of 
the All India Railway Time Table from Rs. 2.56 to Rs. 3.00 per 
copy. 

fte ~ttee suggest ill. .e "ways should make aD 

energetic drive to obtain more ad~~ m.~ ~ '.fPqe Ta1tles 
80 that the revenue derived frwn .,us ~~e ~ ~cr~sq. and the· 
losses sdered by the Railways in tile printing and sale ef Time-
Tables are made up tf) A .r~""e e~ 



CHAPTER VB 

RAIL-ROAD COORDINATION 

Diversion of tra. to road 

E;t:tent of diversion 

95. The fact that the relative shares of road and rail transport in 
the development ot transport that has taken place in the country in 
recent years have m'arkedly changed in favour of road transport is 
·clear from the following conclusion anived at by the Committee on 
'I'ransport PoIily and Coordination:-

"The share of the Indian ;Railways in the total goods traffic 
carried by rail and road together has diminished from 
a·bout 89 per cent in 1950-51 to about 77 per cent in 1961-65. 
In passenger transport, the share of the Indian Railways 
has declined during this period from about 74 per cent to 
about 55 per cent. There have been corresponding 
increaseS in the share of road transport both in goods and 
passenger tI'aflie." 

The Ministry of Railways have informed the Committee that the 
:areas in which road competition is moat severe and the commodities 
jn respect of which it is being increasingiy felt are as follows:-

Pttttjab Perishables, gram and pulses, light engineering 
goods aad cotton. 

\J;P. Cotton ii'Xtiles, general goods and sugar. 

South Bihar General goods Ifftd sugar. 

W(!St BerlgaI All goods-particularly tea, jute imd perish-
abies. 

W't!It Maharashlr. Catton tt!:jftn~ aM general goods. 
-Madras General goods inl!ludIng salt . 

.Andhra Pradesh Rice, TobacOQ and geneta'i goods. 

-dUJ1lrift 6ltttm aM eo&n r/iti!i. pnera1 gOed& 

11 



The Ministry of Railways have also confirmed that considerable 
quantities of cement move by road, the proportion of total output 
carried by the Railways being 81'36 per cent in 1961-62, 79'78 per 
cent in 1962-63, 77'5 per cent in 1963-64 and 79'01 per cent in 1964-6.'i. 

Reasons tor diversion 

96. The reasons for the diversion of traffic by road transport have 
been described. in the following words in an article "Towards Rail-
Road Coordination", by Shri K. N. Krishnan, Director, Rail Co-
ordination, Railway Board, appearing in the Fourth Five Year Plan 
Number of the Railway's journal 'Indian Railways':-

"The road transport operator is motivated by personal profit 
and hardly thinks of eConomy as a whole or large regions 
of undeveloped areas. With no public service obligations 
to discharge, with private sector interests strongly sup-
porting his rights, and with State Governments sympathe-
tic to his business, he is able te get the cream of traffic. 
His contention is that the service he offers is efficient-as 
otherwise he cannot exist and the placing any restriction 
on his business would be undemocratic an.d even uncon-
stitutional. 

The User's problem again is without complications. He loob 
for transport when he wants it and not when he can get 
it. He is quite conscious of the fact that for road transport 
he has to pay a little more by way of freight charges. 
Apart from the fact that the truck operator is able to tift 
the goods from the User's godown and deliver it at the 
consignee's godown, thereby eliminating transport to aRd 
from the railway terminals, ready availability of transpon 
and quicker transit tim.e by road r~duces his total costs 
considerably. He is also not bothered whether his choice 
is in the interest of .the economy as a whole. Perhaps be· 
would prefer rail transport if availability, transit time and 
security to his consignments were assured. 

To the Railways, however, the problem is serious. For com-
paratively short distances, they are not in a position to 
compete with road transport in so far as transit time is 
concerned. They cannot refuse to aecept low rate· traffiC" 
nor can they resort to any ad-hoc method in respect of 
their high rated traffic." 

Measures taken to .regain t,rafJjc 
97. ~ regan;ls the measur~s_b$1g taken by the Railways to regain 

the traffic :frOm road' iransp~rt; hie Ministry of Railways have stated: 
r" 



1bat the movement Of principal commodities and the quantiti9 
1aandled are closely studied by zonal Railways. Whenever an appre-
dlahle decline is noticed in the movement of particular commodities 
IDvestigations are made to find out the reasons therefor. When 
4iversion from the Railway of such traffic is found to be the cause 
(or such shortfall, various steps are taken to secure the traffic back for 
~e railway. These steps include quotation of reduced station-to-
aation rates, wherever justified improvement in the quality of 
service, reduction of transit time and guarantee of transit within a 
prescribed period, relaxation of minimwn weight condition, relaxa-
fum of packing conditions, avoidance of damage and pilferage in 
bnsit, etc". 

The Ministry of Railways have also stated that the Research :::nd 
Development wings of Railways are suitably reorganised, particularly 
!be Inspectorate, so that more resources are available with the Divi-
&lons for conducting field investigations. This organisation exista 
en all major Railways (i.e., except N.E. & N.F. Railways) and is 
ae.ded by an officer of the Junior Administration grade. 

It has been added that the diversion of short distance traffic to 
road being the result of a deliberate policy of Government, the 
Railways have not taken steps to win it back. 

In view of the growing competition from road transport and COD-
IlIIqUeDt loss of revenue to the Railways, the Committee feel that 
tfte Railways should take positive measures to set up a proper 
III.Behinery to make continuous market studies, ascertain the nature-
and extent of transportation needs at diJIerent points, keep a keen 
C7e OIl the competitors' techniques and take adequate steps to aftec-
tiyely combat such competitions. They would, therefore, suggest 
tJuat the adequacy of the facilities available to the Research and:. 
Development wings of the Railways for making such studies and 
investigations may be reviewed by the Efficiency Bureau of the Rail-
way Board, so that the Railways are not caught napping in the years 
to come when the road transport is bound to ofter still heavier com-
petition in the matter of carrying remunerative traffic. 

On the operating side, the Committee feel that there is scope for 
the Railways to improve their service by ensuring timely supply of 
right type of wagons inclnding refrigerated vans for movement of 
perishables, if economical, by providing a much quicker transit than 
ebtaining at present and '''by minimising tile incidence of pilferage 
and· ifaruage. The Railways may also impl"~ve the working of 
the street delivery service and take steps to extend the service to as. 
.nan,. places as pGlBibLl. . 
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Committee on Transport Poliey and Coordinatioa 

98. Much more important than the Commercial interest of th~ 
Railways, and of the road transport, is perhaps the interest of overall 
economy of the country. The necessity of securing proper coordina-
tion between the different modes of transport and the developmeB1 
of these modes in an integrated manner to meet the needs of the 
1U0wing economy of the country was fully realised by the Govern-
ment and a Committee known as the Committee on Transport Policy 
and Coordination was constituted in 1959. In their final report IIUb-

mitted in January, 1966, the Committee has made an extensive study 
of the subject and brought out a large number of useful conclusiom 
and valuable recommendations. Some of these observations aJI4i 
recommendations could be summarised as under:-

1. The Central purpose of transport policy should be to create 
such conditions as would develop transportation by dil!er-
ent modes in a manner that would meet the total need!! 
of the economy at minimum cost to the commodity. 

2. Regulation of road transport has to be exercised largely 
through control over licensing. Regulation of intra-Stak 
transport should be the responsibility of the State while 
that of inter-State transport the responsibility of the Cen-
tral Government. 

3. Road transport should work on the basis of responsibilitY' 
to the community as a whole functioning, wherever nele-
sary, in a complementary relationship to the Railway, aBd 
taking a leading role in opening up the countryside lilt. 
stimulatmg the growth of the less developed regions. 

4. In the p~anrting of transport itl future, the need for ertsutinJ 
the financial solvency of the Railways has to be kept i* 
view. 

5. The present practice under which licensing authoritiM 
invite and hear objections from road operators and the 
Railways before permits are granted, serves a useful pur-
pose and. therefore. should be continued. 

6. The place of reciprocal agreements between States shoul. 
be taken by a system of inter-State permits issued under 
the authority of the inter-State Transport Commission. 
The Commission should work in close collaboration witll 
the Siate Transport Authorities and the Railways. 

7. '!'he Inter-State Transport Commlssion should be CGMidel'-
ably strengthened and armed With pewer5 contempla1ed 
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in the Motor Vehicles Act for the regulation of inter-State 
road transport. 

11. Legislation should provide for the State Transport Authori-
ties being enabled to fix a both maximum and minimum as 
well as specified fares and freights as might be necessary. 

9. Suitable machinery within the Central Government and in 
the States should be devised to carry out the policies out-
lined. For this purpose the Committee has recommended 
the building up of an organisation such as the Joint Techni-
cal Group for Transport Planning capable of undertaking 
independent studies and economic appraisals. A Trans-
port Planning and Coordination Committee should be form-
ed with senior representatives from the Ministries con-
cerned to guide the continuing work of the Joint Techni-
cal Group. Finally, at the cabinet level a Committee of 
Ministers to consider important questions of policy has 
also been envisaged. 

The Committee understand that the report and the recommenda-
'lions contained therein were considered in a joint meeting of the 
~onomic Committee of the Cabinet and the Cabinet Committee 
on Transport on 2nd December, 1966, and accepted by them. 

The CoMmittee h-ope that the reeommendatiobS of the Committee 
•• Transport Policy and Coordination that have been accepted by 
the' Government WiD be implemen.ted by aH conceniH at a verr 
earlY da~ 

Reguiafion of Road Transport 

99. The representative of the Ministry of Railways has stated in 
.vide~e that "it is m: the interest of the Railways to capture as 
mUt!h Of ~ high-J.'~d· gooda tramc as possible and inctease the 
earlUnglf as !ftOOh, as poIJIdbll!: So far as the question of small 
pate!!1!; etc. is' coilCerned, t'h~rl! is very little that really moves by 
rail' and fl\e chitrg& for these small parcels are quite high and even 
·.hen they do not cover the rail costs". The Railways have put a 
surcharge of 20 per cent this year in order to reduce small consign-
ments to the extent posSible. He has fUrther stated thllt "we would 
certainly have no objection if more of small con!d.gmnen.ts go to 
road', but so far au: higl\~rateo. traffic is concerned, we shall certainly 
like' to have it, »ecause wi! cannot remain viable if we confine our-
!!elves only to low-rated commodities and to bulk commodities. The 
main conair:eration is the viability of the financial position of the 
RanWaYS and' tllat via1fw~ WIll' be seriously afteeted if"" hlgh-rilted 
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"a1'Ilc is to be denied to us. In any case, as public carriers, we-
are bound to carry whatever is offered to us." 

The Committee understand that there is no effective machinel'Y 
u such to fix the number of trucks that should be granted permiti\ 
to operate on the various inter-State routes. The adjoining Stats 
enter into agreements and allow fixed number of trucks belonginr 
to each of them to operate in the areas belonging to those Statei,. 
and that the Ministry of Transport have no control over this inter-
State movement. 

100. The representative of the Ministry of Law has stated· that 
under the Motor Vehicles Act, 1939 (which is a Central Act), the 
scheme has been to operate the permit system entirely through the 
State Governments and the Central Government has not taken any 
powers in the matter. Section 63A of the said Act provides for the 
constitution by the Central Government of an Inter-State Transport 
Commission to perform throughout an inter-State region all or such 
of the following functions as it may be authorised to do by the 
Central Government by notification in the official gazette, namely:-

(a) to prepare schemes for the development, coordination Oc 
regulation of the operation of transport vehicles and ill 
particular of goods vehicles in an inter-State region; 

(b) to settle all 'disputes and d~de all matters on whicll 
differences of opinion arise in connection with the deve-
lopment, coordination or regulation of the operation of 
transport vehicle in an inter-State region; 

(c) to issue directions to the State Transport Authorities or 
Regional Transport Authorities interested regarding the 
grant, revocation and suspension of permits and of. 
counter-signatures of permits for the operation of trans-
port vehicles in respect of any route or area common to 
two or more States; 

(d) to grant, revoke or suspend any permit or countersign 
any permit for the operation of a,ny transport vehicle in 
respect of such route or area common to two or more 
States as may be specified in this behalf by the Central 
Government; 

{e) to perform such other ~cti.ons as may be,pI-eS~ribed by-'~ 
the CE'ntral Government under section 63C. 
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The Committee have been informed that while the Inter-State-
Transport Commission referred to above has been duly constituted 
and has been given all the powers referred to at (a), (b), (c) 
and (e) above, it has not yet been vested with the executive' 
authority contained in (d) above. 

101. The representative of the Ministry of Railways has stated 
before the Committee that "if there is to be proper coordination at 
least to some extent, between road transport and rail transport in 
the inter-State sphere, it is necessary that there should be an 
authority in which both the Railway and the other forms of trans-
port are represented. Now the Inter-State Transport Commission 
has no control over inter-State transport. The State Governments 
can do anything they like by mutual agreement." 

The representative of the Ministry of Transport has confirmed. 
during evidence that any regulation of inter-State tramc by the 
Centre will necessarily require the willing cooperation of the 
States. It has been added that the movement of public earrierll 
fill Inter-State routes is at present being regulated by· 'the State 
Governments through the reciprocal agreements concluded between 
them. Reciprocal agreements have been concluded between the 
mntiguous States, the number of which is 33, and between far-
tung States, the number of which is 11. The number of regular 
Illd temporary permits agreed to be issued is prescribed in these 
agreements. 

The Committee also desired to know the number of temporary 
permits issued by the State Governments under Section 62 or the 
Kotor Vehicles Act, 1939, and have informed that the total num-
ber of such permits issued by all the States in 1962 was 99,645, in 
1963 74,462, in 1964 69,733 and in 1965, 44,317. 

The Committee c!annot but endorse the suggestion of the Com-
mittee on Transport Policy and Coordination that the regulatiou of 
inter-State Transport shouJd be a ~bility of the Central Gov-
ernment and are rather surprised to see that the Inter-State Tra~ 
port Commission set up under section 63A of the Motor Vehicles 
Ad, 1939, has not yet been vested with the power "to grant, revoke 
or suspend any permit or countersign any permit for the operation 
of any transport vehicle in respect of such route or area common te 
two or more States as may be specified in this behalf by the Central 
Government" which is perhaps the only real power stipulated Dr 
sub-section (Z) of the Mid seetioa. 
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In this connection, the Committee understand that the Roa. 
Transport Taxation Enquiry Committee has also expressed the view 
that the present system of issue of permits by the States is inhibit~ 
ing the growth of inter-state road transport and that inter-State 
road transport should he taken over by the Centre. The Committee 
would, therefore, suggest that steps should be taken at an early date 
to suitably strengthen the Inter-State Transport Commission and 
arm them with all the requisite powers required to exercise a real 
and etfec:tive control on inter-State road transport. While appfto-
ciating the need for development of rail and road transport in a 
manner supplementary to each other, the Committee feel that it is 
not the Railways aloae who should be called upon to discharge all 
the public service obligations but the road transport should also be 
willing to take at least a minimum share of such social and econo-
mic obligations. 

At the State level, the Committee would suggest the formation of 
Rail-Road Coorilination AI1visory CODllilittees, not only with the re-
preSetltatives of Railways and State Governments but also with rtj.. 
presentatives of leading Passenger Associations and chambers of 
Commerce, who could help in evolving a coordinated policy of rai1-
ami-road transport keeping in view the overall interests of eeonomy 
-and the impact of transport charges on the prices of various com-
modities that the cODSunter is calh!cl Upon to lJaY. 



CIIAP'l'EK vm 
CATERING 

Catering facilities available on Indian Railways 

102. Out of about 7,000 Railway Stations, catering facilities are-
available at nearly 2,500 stations. With the exception of 97 stations 
where catering establishments are run departmentally by the Rail-
ways, catering arrangements at all other stations are provided through 
private contractors. 

So far as catering arrangements on trains are cQIU:erned, catering 
facilities are available on only 49 pairs of trains out of a total of 
about 2,400 pairs. Of these 49 pairs of trains, 26 have departmental 
catering. 

The Railways al'e also running three Hotels, one under the Cent-
ral Railway at Aurangabad and two under the South E~tern Rail-
way at Puri and Ranchi. 

Departmental Cfl~ 

Origin and objectives 

103. Departmental catering was originally started 50 years ago on' 
the ex-B. N. Railway (now South Eastern Riy.) and ex-K&SM anQ 
S. 1. Railways (now Southern Railway). On the recommendations 
of a high power Committee on catering appointed iI). 1953 (known as 
the Alagesan Committee), departmental catering has been progressi-
vely introducep. on a selective basis at stations and o~ trains to set 
a. standard for quality of service and serve as a IllPdel for catermg 
COnU'llct,ors to e11lulate. It js the aim of the Railways to nm the 
departmental catering on a "no profit, 110 loss" basis. 

progress during Third Pl.an 

104. During the Third Plan period i.e. from 1-4-1961, departmental 
catering was introduced only at four stations and on seven pairs of' 
trains, the general objective being consolidation and improvement of 
the existing services under departmental control rather than exten-
siM of its scope. 
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Steps to improve qual.ity of food and service 

105. The more important steps being taken by the Railways for 
improvements in the quality of Food and aerviee provided by tho 
-departmental catering establishments include:-

(i) Review of the procedure for procurement of stores to en-
sure the quality of the raw materials; 

(ii) Review of the recipes to improve quality; 

(iii> Intensified supervision of the catering establishments by:--

(a) Officers and Inspectors, 

(b) Catering Supervisory Committee, and 
(c) Local Advisory Committees, specially appointed for the 

purpose; 

(iv) Deputing supervisory staff on the platform at train time 
to ensure prompt attendance by waiters/bearers onpassen-
gers; 

(v) Direct recruitment of cooks and Assistant Managen ~o 
the extent of 33.1/3% of vacancies to ensure professional 
competence; 

(vi) Practical training of the staff of departmental caterinf 
establishments at the: 

(a) Institute of Catering Technology and Applied Nutritioll, 
Andheri, Bombay: 

(b) Hotels run departmentally at Aurangabad, Ranchi and 
Purl; 

(vii) Provision of adequate number of uniforms to worke~ 
(the scale of supply to Ibearers has been increased from 4 
to 6 sets per year in static units and from 15 to 12 sets ini-
tially followed by annual replacements of 9 sets in mobile 
units). Proposals are also in hand to switch over to bluis1a 
grey uniforms for bearers of mobile units: 

(viii) Appointment of vendors/bearers on commission basis fa 
increasing numbers with a view to provide quick and e.-
clent service to the public: 

(ix) Use of hot boxes/thermal urns to keep mealsjbeaverages 
hot: 

(x) Liberal use of stainless steel utensils for service of meaJs 
to ensure cleanliness; 
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(xi) Introduction of gas/electric cooking arrangements where 
available; and 

(xii) Training stall-keepers. bearers etc. from other stations 
at a selected unit on each Railway. 

Improved design of Dining Cars 
106. Due to limited accommodation in the Dining Cars the service 

of meals ha:s to be arranged in batches. While improvements have 
been effected in the design of standard Dining Cars, a new type of 
iwin-coach Dining Car (B.G.) has been manufactured VI-ith more 
space for kitchens, pantry, stores etc. and increased seating capacity 
ef 54 as against 28 to 36 in the existing type of singl~oach Dinine 
Car. This new type has been introduced recently on the Southern 
Express on the Madras-Delhi route, on the Kalka-Delhi-HowraJa 
Ila.iI on the Delhi-Howrah route and on the Deluxe Air Conditioned 
Express on the Howrah-Delhi and Amritsar-Bombay routes. More 
such Dining Cars are under construction 'and are' proposed to be 
provided mainly on the trunk routes, catering to the main arterial 

'Streams of traffic, where the number of meals served at a tim~ ill 
heavy. 
Pnnnpt attention to complaints 

107. It has been stated that the Railways are fully alive to the 
importance of ensuring satisfactory service to their customers. Lap-
'8eS in individual cases either in the quality of the food or in the 
service, brought to notice through complaints from members of the 
public and through those recorded in complaint books maintained. 
.. all catering units are promptly attended to and remedial aetta. 
taken as required. 

Fiftllncia.l Results of Working 

108. The financial results of working of departmental catering ~ 
llailways during the Third Plan period were as foUows:-

Year Profit( +) Loss( -) PercentBJe 
Sales (Figures in thou.'Wlds) 

1961-62 3,21,04 (-)6,4S 2'ge 

1962-63 3>41,86 (-)1,90 0'60 

1963-64 3,92,45 +7,56 1'90 
1964-65 4>44>99 {-)3,14 0'70 

1965-66 (provisional actuala) 4>96,21 (-)5.94 I'. 
'. 
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A statement showing zone-wise figures of financial results oC 
working of departmental catering during 1961-62 to 1964-65 is given 
in Appendix IX. 

From the statement it would be seen that in 1961>-66, it was only 
the Eastern Railway which had secured a profit to the tune of Rs. i 
lakhs. All other Zonal Railways had registered a loss, the percent-
age of loss being the highest on the Northeast Frontier Railway 
(1~'1 per cent). 

It has been stated that with continuous efforts to work to uno 
profit, no loss" on departmental catering with an eye on econom,., 
Jhere has been a gradual improvement. !>3 compared to the 108S pf 
}ls. 22 lakhs in 1957-5a, there was a marginal profit of Rs. 7.56 l~ 
during 1963-64, but in spite of a steady increase in the total sa~ 
turnover, they could not be kept up during 1964-65 !lnd 1965-66 dy.e 
to the rapid rise in the prices of raw materials and cQst of sqtf. 
The rise in prices of essential raw materials may be gauged ~ 
the figures below:-

Wholesale prices during 

Oommo4it)· Nov. 1,63 Feb.196s Feb. 1966 

RI. P. Rs. P. Rs. P. 

IHce :n' 92 per md, 25'50 permd. 30 'So ~m#. 

1rhMt 18'20 permd. 35' 55 permd. 29'25 per 1114-
s..u 113'93 per Qt!. 151 '00 per Qt!. 153'00 perQtL 

ODlfee 2021 '00 per 50 kg. 317' So per 50 kg, 332' 50 per 50 q. 
tIrouadnut oil 208'00 per Qt!. 235'00 Per QtI. 3SS'00 Per QtL 

V .... '*i 12'96 pectin of 14'64 per tin of 18' 14 per w14If 
4 Kg. 4 Kg. 4Kc-

(Based on the Index of wholesale prices in India). 

The index D\UIlber of wholesale prices increased from l;i5'3 ill 
1163-64 to 165'1 in 1965-66, an increase of about 22 per cent and the 
upenditure on raw materials increased correspondingly. 

During this period, dearness allowanCe for staff was inr:re~ 
~ times---on 1st October, 1964, on 1st March, lQ65, o.n 1st Decem-
_, 1&65, and on 1st February, 1966. 
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It has been claimed that although the cost of raw materials and 

of staff hIlS gone up-during the last few years, the tariffs for the 
'-standard Indian style meals served in "thalls" (vegetarian and non-
vegetarian), Western style breakfast, dunch and dinner, as well as 
.coffee and tea serv-ed in cups/pots, which are controlled by the Rail-
way Board, have remained at the level of July, 1963, except that the 
price of tea/coffee in cups only slightly increased from 1-2-66 to cover 
the levy of State Government's sales tax. Prices for items provided 
a 14 caTte are fixed/revised by each Railway Administration, taking 
into account the prices prevailing in comparable private catering 
establishments outside the Railway premises. 

EC01wmy measureB 

109. It has been stated tjlat economy measures in departmental 
catering units include:-

(i) Centralised procurement of controlled and proprietory 
articles at authorised, controlled/prescribed rates; 

(ii) Review of the schedules of ingredients for various items 
of food; 

(iii) Intensification of sales, and appointment of waiters, stall 
keepers and vendors on commission basis for sale and ser-
vice of meals; 

(iv) Economy and efficiency in the use of fuel for cooking; 
and 

(v) Adjustment of the number of staff employed to actual re-
quirements. 

Contract Catering 

'Ceiling on holdings 

110. There are about 5,000 contractors holding various types 
.of catering and vending contracts on the Railways. Catering on 28 
pairs of trains is also looked after by contractors. 

In a written note furnished to the Committee the Ministry of 
.Railways have stated that to achieve an improvement in the catering 
service provided by contractors, in the light of the recommendations 
made by the Alagesan Committee in 1954 and the Estimates Com-
mittee in their 25th Report-(I~6), the holdings of the larger contrac-
tors have been reduced to a maximum of four units per contractor 
and increase in the holdings of contractors who already have two 
units has been prohibted. On a representation from the Ministry of 
Food, Agriculture: Community Development and Cooperation (De-
partment of Cooperation). an exception to the two unit limit ... 
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been made in the case of Co-operative Societies composed of actual 
workers, namely, cooks, bearers, vendors etc., for allotment of addi-
tional units at the same station which is also the "home station" for 
the Society. 

The policy of the Railways is to award catering/vending contracts 
to suitable local men with requisite experience, capable of ensuring 
satisfactory service to passengers. 

Supervision by Railways 

111. Periodical inspection is made by officers and staff of the 
standard of food and service rendered by the contractors and prompt 
and vigorous action is taken to pull up any slackness discovered. 

The number of cases where action was taken against the cateriog 
contractors as a result of periodical inspections during the last t~ 
years are as follows:-

Railway 

Eastern 
Northern 

N~~ 

Northeast Frontier 
Southern 
South Central 
South Eastern 
Wanern 
Central 

Number of cases where-
action was taken against 
catering/vending c0n-
tractors during the last 

3 years. 

215 
576 

53 
58 

336 

284 
129 

381 

3°· 
The action taken against the catering/vending contractors, wt..e 

performance is not found upto the required standard during the 
inapeetio.ns by the Railway officials, members of the non-oftlcial 
Advisory Committees for catering, Members of the Parliament etc:.. 
and also on receipt of public complaints of a serious nature, includes 
warnings, imposition of fines and termination of the contracts wheD 
~e performance is found continuously unsatisfactory. 

-Cases of t~tion of conttacts only. 



105 

While the Committee note the eftorts made by the Railways to 
locate the shortcomings in Departmental Catering and to introduce 
necessary remedial measures for improving the quality of service, 
they are constrained to observe that Departmental catering has not 
been able to 'set a standard for quality of service and serve as a 
model for catering contractors', which was expected of it. The 
service was expected to nm on a 'no-loss, no-profit basis', but the 
Committee regret to observe that it has continued to incur losses 
from year to year despite the experience of over a decade in this 
venture. The Committee cannot too strongly emphasise the need for 
eliminating wastages, reducing expenditure and stepping up sales. 
They feel that an upward revision of tariifs without a correspond-
iag improvement in service is likely to make Departmental catering 
thoroughly unacceptable to the travelling public. 

As regards contract, the Committee feel that there is need for 
tightening up tlte arrangements for inspection of catering establish-
ments nm by contractors. Instructions should be issued to all 
Railways for enforcement of more effective supervision and more 
frequent surprise inspections by officers at all levels of the catering 
establishments and for awarding deterrent punishment in nIl cases 
of unsatisfactory service, and of non-observance of proper deanli-
aess and hygienic conditions by catering and vending contractors. 
Alongside the enforcement of quality and a high standard of 
performance, the Railways should consider the reintroduction/ 
extension and popularisation of Janta Meal, which should be cheap 
and Dutritious, on the Indian Railways. 

In this connection, the Committee are glad to note that the 
Ministry of Railways have constituted a Committee of Members of 
Parliament, known as the Railway Catering and Passengers' Ameni-
ties Committee, 1967 to examine inter alia the working of 
~atering services, both contract and departmental, and to make 
recommendations on the relative merits of contract and depart-
mental catering and the area of operation whieh should be set 
apart for each, the deficiencies in the present services with measures 
to effect necessary improvements and the control of expenditure on 
tlepartmental catering with a view to providing the best possible 
service without incurring any loss. 

Halts at Stations 

112. It has been brought to the notice of the Committee that some 
long distance trains, which carry dining cars, especially those run 
by diesel locomotives, have only a brief halt at stations. This gives 
insutlicient time to the bearers to comply with the customers' orders 
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and while trying to catch up with the time the bearers sustaia 
physical illjuries or break their utensils. 

The MI nistry of Railways have confirmed that one such case 
has also ClllIle to their notice. As a solution to the problem, vesti-
buling of coaches is being done; for example, on the Southem' 
Express 57 out of 75 coaches in the rake link have been vestibuled. 

Railwa) s have also- increased the duration of halts of the South-
ern Expre:1S at various stations from 2 to 5 minutes and provided 
a few mOl e halts. 

The CoJDJDiatee suggest that the Railways may review the ti_ 
tables of aU important trains amyiDg ctiDniDg cars aDd suitably 
iacrease their duratioD of halts at stations where the trains IDIIJ 
reacb at breakfast, laach, tea sad dimler hoors, so as to enable the 
passengers to go to and return from the dining cars and also til. 
bearers to properly attend to the service in compartments. 



CHAPTER IX 

RESERVATIONS 

Reservation facilities provided by Railways 

Reserv/?-tion of seats and berths 

1l3. While providing transport for their passengers, it is the duty 
of the Rail ways to look to their convenience right from the stage 
the passengers arrive at Railway Booking Offices to purchase their 
tickets. TIle first impression of the convenience that 8J passenger 
may expect during his journey is provided by the reception that he 
gets at the reservation/booking office. 

The Railways 'arrange for advance reservation of accommodation 
by trains on purchase of journey tickets and payment of reserva-
tion fees ·.n 'first come, first served' basis, upto the limit of aCcom-
modation eKpeCted, initially, to be available. 

Advanc e reservation of seats/berths in different classes is done 
as under:·-

Air-conditioned Class 

r (i) 20 days in adavnce for journeys 
~ of 640 kms. and less 

LCii) 30 days in advance for journeys 
over 640 kms. 

First Class 20 days in advance 

Note:-In case of overseas tourists advance reservation both 
in air-conditioned and First Classes is permitted 180 days in advance 
of the COllUllencement of the journey. 

Second and Third Classes 
(seats/sleeper berths) and 
Air-conditioned chair car 
seats 10 days in advance 

Reservation from starting stations 

114. li':inn reservation of ac-:ommodation from the train starting 
stations is arranged from the opening day, i.e., the first day from 
which advance reservations !lire accepted, to the extent of the accom-
modatioll expect~ to be available, on receipt of a prescribed appli-
cation and on )urchase of the ticket for the journey. The names of 
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the persons 'as furnished in the requisition form are entered in the 
register maintained in the Reservation Office and ReservatioR 
Tickets issued on collection of the prescribed reservation fee. Half 
tickets issued to children are tn!ated as full tickets fen- the purpose 
of reserving berths or seats. 

After firm reservations have been made as described above, the 
names of persons who apply thereafter and for whom firm reserva-
tion cannot at once be made available are "wait-listed" in the order 
of receipt of the requisitions. A 'regret' slip is issued to such 
persons kept on the waiting list, indicating their serial number on 
the waiting list. Accommodation becoming available owing to 
cancellations etc. is allotted to passengers shown in the waiting list 
in the order of priority. In other words, unless a wait-listed 
passenger haa cancelled his booking and obtained refund on his 
ticket, his name remains in the waiting list and his claim for allot-
ment of accommodation is considered on priority either in the 
Reservation Office or on the Platform, as the case may be. 

When onward reservation from a connecting junction. is requir-
ed, the passenger has to give detailed particulars of the date and 
train by which the reservation from the connecting junction is 
required. Although such reservation is not guaranteed, the starting 
station sends a telegram to the connecting junction. The connect-
ing junction arranges reservation if accommodation is available and 
advises the starting station, who in turn issues a reservation slip 
to the passenger confirming the onward reservation. In the absence 
of this slip the passenger cannot assume that onward reservation 
has been arranged. 

Reservation from intermediate statilom 
115. To meet the demands of passengers at intermediate stations, 

specific quotas have been allotted to certain large intermediate 
stations which provide firm reservations upto the quotas allotted, 
in the same manner as train originating stations. Demands in excess 
of the quotas from such stations and d~ands from other stations 
which have not been allotted quotas are met by the train originat-
ing station in the order of priority. In such cases, telegraphic 
messages along with detailed particulars are issued by the inter-
mediate stations to the train starting station who, if accommodation 
is available, intimates the intermediate station of the reservatiGns 
arranged,. and in the event· of accommodation being fully booked up, 
incl~es the names of such applicants in the waiting list. A tele-
graphic reply is sent in either case. As and when berths are avail-
able these are allotted to passengers in the waiting list, in the order 
of priority. 
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Beae'TVl1tion fOT return journey and from out stations 

116. The facility of arranging reservation of berths in Air-condi-
1ioned and First Classes for return journeys and from out stations 
~is also available on Railways. 

For the purpose of reservation for return journeys, return 
journey blank paper tickets are issued charging double the fare 
plus an additional sum of Rs. 2 towards expenses of telegrams etc. 

The passengers are required to submit requisitions indicating the 
-dates for their return journey reservations which are arranged by 
.exchanging the express telegraphic messages strictly in accordance 
with the rules in force at the reserving stations. 

As regards reservations from out stations, i.e., in cases when 
passengers want to avail of reservation facilities after travelling by 
.air, road, etc., such passengers are requested to remit by ordinary 
:Money Order or telegraphic Money Order to the Station Master of 
-the Station from which reservation is required a sum of Rs. 42 in 
·the case of air-conditioned tickets and a sum of Rs. 32 in the case 
>of First Class tickets, giving in the Money Order Coupon his name, 
.date and train by which and station to which reservation is required 
.and address to which an advice can be sent. 

The Station Master of the station concerned, on receipt of the 
:am.ount mentioned above, issued money receipt and arranges for 
-reservation as if a full paid ticket had been purchased. He is 
required to reply by an urgent telegram confirming or declining 
-the reservation as the case may be. 

The passenger is required to present himself at the reserving 
station at least at two hours before the scheduled departUre of the 
-train along with the Postal receipt of the money sent and a proper 
ticket is issued for the journey after collecting the fare minus Rs. 40 
in case of Air-conditioned and Rs. 30 in case of First Class. 

Improvements made in reservation 4rrangements 

117. Some of the important changes made by the Railways in 
1.he last five years to improve the reservation arrangements are 
described below:-

(i) The time limit for advance reservation in Air-conditioned 
and First C1.a$ses has been increased from 10 to 30/20 days. 
Similarly, the time limit for advance reservation of seats 
In becond and Third Classes which was previously 7 days 
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has been increased to 10 days; to coincide with the time-
limit for reservation of sleeping accommodation in Third/" 
Second Class. 

(ii) With a view to mitigating the difficulties experienced by 
the intending passengers regarding non-reservation of 
accommodation due to either non-receipt/late receipt of 
the telegraphic messages from originating stations or 
failure to deal with the messages promptly in the Reser-
vation Offices, the Railway Administrations have been" 
instructed to-

(a) give high priority to Reservation messages in trans-
mission. (The Reservation messages are marked as 
"XR/RESV" so as to distinguish the Reservation 
Messages from other "XR" messages); 

(Note: To cope with the increase in traffic direct teleprinter" 
channels from the Headquarters reservation centre to the various 
reservation points covering main streams of traffic are also being 
provided in Microwave multi-channel radio communication system 
under installation on different Railways.) 

(b) to attend promptly to Reservation messages received 
from all sources and reply to them within 12 hours of 
their receipt in the Reservation/Booking Office; 

(c) if a station seeking reservation does not get a reply 
within 48 hours, it must repeat the message again fully 
and such a process should continue till a reply is receiv-
ed from the reserving station. 

(iii) Railways have installed their own teleprinter circuits 
between important stations i.e., between Delhi and 
Bombay, Bombay and Madras, Madras and Calcutta and 
Calcutta and Delhi in order to quickly pass on information 
and to obtain data on which reservation can be made and 
the intending passengers advised. 

(iv) Reservation and issue of tickets fTom the same counter: 
The Railways have been instructed to ensure tha.t at all 
stations where the number of reservations per day exceeds 
50, the system of issue of tickets and of arranging reser-
vations and issue of tickets therefor from the same counter" 
should be introduced. 

(v) Booking and Reservation for Passengers entrainmg en-
route: Passengers having reservation from the starting' 
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station of a train have been given the facility of entrain-
ing from an intermediate station subjecet to the follow-
ing: 

(a) A specific request must be made in writing to thE!"· 
station from which the ticket was purchased and reser-
vations made, at least 24 hours before the booked 
departure of the train from that station; 

(b) The Railways reserve the right to use this accommoda-
tion from the initial station upto the station at which 
the passenger is due to entrain; and 

(c) No refund is admissible for the portion of journey not 
travelled. 

(vi) Issue of tickets for journeys commencing from other 
stations and arranging reservation thereon: At a few 
selected stations and as an experimental measure, permis-
sion has been accorded for the issue of tickets and reser-
vation of births/seats for journeys commencing from 
other stations on the same Railway. For example, if a 
passenger, residing in Delhi, wishes to make reservation 
from Allahabad on a particular date, he is allowed to da. 
so by purchasing a ticket at Delhi. 

(vii) With a view to mitigate the difficulties of the passengers 
seeking reservations from intermediate/Out-stations, 
passengers have been permitted, if they choose to do so, 
to indicate alternative trains, by which accommodation 
may be reserved, so that the reserving stations may 
consider allotment of accommodation by any of the trains 
requested, according to availability. 

(viii) For the convenience of the passengers entraining from 
intermediate stations, advance information of carriage· 
number and compartment number and the position of the 
coach from the engine for reservations made in I Class 
is relayed to the Station Master of the Station concerned 
through control/phone. These instructions are applicable 
only to important trains. 

(ix) The facility of reservation of berths and seats by post in 
all classes of accommodation has been introduced at 
Delhi, Howrah, Sealdah, Madras, Bombay and Hyderabad 
Stations. 

The introduction of Automatic Seat Reservation system which Is 
in force in JaPar. is also under examination of the Railways with 
special reference to conditions obtaining in India. . 
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Elimin4tion of blackmorketint 

118. With. a view to eliminating black-marketing in tickets, the 
following important steps have been taken by the Railways:-

(a) The Indian Railways Act has been amended in 1964 to deal 
effectively with cases of transfer of tickets on which reser-
vations have been made, declaring such transfer as illegal. 
Instructions have been issued to the Railways to imple-
ment the provisions of the Act vigorously. 

(b) Instructions have been issued to the effect that individual 
names of the passengers seeking reservations should be 
given instead of "Mr. A and party/family". Also paper 
tickets are issued for parties of more than 4 passengers, so 
as to reduce the scope of resale of individual tickets by 
unscrupulous elements at a premium. 

(c) Restrictions have been imposed by which one person can 
reserve not more than 4 berths/seats at a time for a party 
and 6 for a family. 

(d) Supervision is strengthened at booking offices particularly 
during rush periods to eliminate the possibility of staff 
conniving at any malpractiCes. 

(e) Public co-operation is sought through the Press, notice 
boards and through frequent announcements to the effect 
that passengers should purchase tickets only from the 
booking counters and not from unauthorised sources. 

It has come to the notice of the Committee that in a metropolitan 
city like Calcutta where where most of the reservation quotas are 
allotted to the main Reservation Offices, there is a tremendous 
amount of rush and all the berths/seats are sold out within an hour 
or two of the commencement of reservations. The position is parti-
cularly bad at the time of festivals like "Puja" when hundreds of 
people come and stay at the reservation office for the whole night 
before the date fixed for commencement of reservations. Complaints 
have also been made that tickets are sometimes purchased by touts, 
with the help of corrupt railway staff, and sold to the travelling 
public at a premium. Such sort of things, the Committee understand 
have been going on from year to year. 

The represeatative of the Ministry has stated in evidence that 
-("!'rtain quotas of aeats/bertbs for reservation .are also allotted to 
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other booking offices opened by the Railway in different parts of 
metropoman cities. 

While the Committee appreciate that the reservation difficulties 
would persist so long as the demaad for accommodation exceeds 
availability thereof, they feel tl&at iDconvenienc:e to passengers can 
be minimised if the reservation quotas for all classes and for all 
trains are distributed by the Railways to difterent city booking offices 
in metropolitan towns on a more rational basis than at present. In 
the opinion of the Committee, suda a dispersal of tickets can particu-
larly be helpful at the time of festivals and other special oc:c:asioD5 
and would go a long way in reducing the rush and inconvenience to 
passengers and in preventing the anti-social elements to exploit the 
unwary passengers. 

Time alloWed for advance reservations 

119. It has been represented to the Committee that while on some 
Railways reservations are made 20 days in advance, on other Rail-
ways the time allowed for making advance reservations is only ten 
days. As a result, the originating passengers from the latter Rail-
ways are not able to get any reservations on the former where all 
the accommodation is already reserved. 

The representative of the Ministry has stated in evidence that 
the pcriod for advance reservation was extended from 10 to 20 days 
on the Central Railway as an experimental measure and that the 
same has resulted in greater convenience to passengers and less of 
corrupt practices. The experiment is being continued and the ex-
tended period would be introduced in other Railways if found to be 
useful. 

The Committee hQpe that avery early decision will .be taken re-
garding extension of reservation period on all Railways so as to 
ensure uniformity and to avoid inconvenience to passengers originat-
ing from one Railway and requiring reservation over another Rail-
way having a different time limit for making advance reservations. 

Cases of Railway Employees conniving at malpractices 

120. The Committee desired to know the number of cases of Rail-
way staff detected of conniving at malpractices L'1 reservation of 
berths/seats, and the diSCiplinary action generally taken in such 
cases. The Miristry of Railways have stated that only 15 cases of 
Railway employees indulging in malprac'ices in reservation of In 
<:lass sleeper berths were detect.ed on Railwavs during the year 1965, 
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.:nd that the punishment varies from case to case depending upon 
the gravity of the offence committed by an individual and ranges 
from censure to dismissal from service. 

In view of the fact that there is a growing feeling in the minds ot 
tile public that the railway staff eoDDive at malpraetices in reserva-
tion of berths/seats, the Committee feel that to allay suc:h apprehen-
sions, it is nec:essBry to have a thorough probe into the working of the 
reservation/booking offices at important statiODS periodiea11y. The 
Committee would urge that there should be more frequent visits by 
senior officers to railway booking oftices 10 as to ensure that no unfair 
practices lare resorted to by the railway staff. Care should also taken 
to eDSUI'e that aU cGlllPlaints relating to malpractices at booking/ 
reservation offices are proDlptly attended to and' deterrent punish-
meat is awarded to the erring staff. 

Introduction of Second Class Sleeper Coaches 

121. The Committee have been infonned that Second Class sleeper 
coaches have been introduced on two pairs of trains on the Broad 
Gauge, one between Delhi and Lucknow and the other between 
Madras Central and Howrah. 

Based on the experience gained from the running of these experi-
mental coaches, a new design of a second class sleeper has -been 
evolved and the Railways propose to build, in the first instance, 50 
Broad Gauge second class sleeper coaches in the Integral Coach 
Factory which will be introduced progressively on important trunk 
routes over the next two years. 

Since the Second Class sleeper coaches are bound to meet at least 
a part of the demand for sleeping aeeommodation in the First and 
Third Classes, which the Railways are not able to meet in full at 
present, the Committee hope that the Railways would draw a phased 
programme for manufacture and introduc:tion of second class sleeper 
eeaebes OD more and more trains in the next few years. 



CHAPTER X 

:RAILWAY PROTECTION FORCE AND GOVERNMENT RAILWAY 
POLICE 

Security arrangements on Railways 

122. Under the Indian Contract Act and the Indian Railways Act, 
the Railways are responsible for the security of goods entrusted to 
their care. With the common carrier's liability having now been 
assumed by the Railways. it has become all the more necessary for 
the Railways to properly safeguard the goods entrusted to them for 
transport. The magnitude of the problem can be gauged from ¢.e 
fact that during 1965-66, the Railways had to pay a sum of Rs. 5·U 
crores by way of compensation for goods and parcels lost or damag-
ed, out of which claims amounting to Rs. 3·84 crores were paid on 
account of loss, theft and pilferage. Besides this, approximately an 
average of Rs. 20 lakhs worth of railway property is lost every year 
-on account of thefts and pilferage. 

The responsibility of protacting the Railway property (including 
the goods entrusted to the Railways for carriage) and of detection, 
investigation and prosecution of all crimes on Railways is at present 
discharged by two agencies, namely the Government Railway Police 
and the Railway Protection Force. 

Government Railway Police 

123. According to items 1 and 2 of the State List of the Seventp 
Schedule of the Constitution of India, 'Public Order' and 'Police' in-
cluding the Railways and Village Police are the responsibilities of the 
State Governments. Accordingly, all matters of 'Law and Order' 
on the railways are the responsibility of the Government Railway 
Police. 

The Government Railway Police is divided into two wings, name-
ly the 'Crime Wing' and the 'O:der Wing'. The Crime Wing looks 
after the 'detection and investigation of offences cognisable by the 
ltailway Police and the arrest, detention and prosecution of all such 
eases. The '0rder Wing' is employed on control of passenger, vehi-
1!ular and other traffic inside the station premises and on maintenance 
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of law and order in standing passenger trains. This wing is also rea-
ponsible for arrest of those found committing nuisance or suffering 
from infectious diseases, clearance of idlers and beggars from station 
premises and f1>r removal of bodies of persons dying in trains or 
at stations and conveyance of sick passengers ro hospitals. 

The Government Railway Police enjoys all the power vested in 
the State Police under the Criminal Procedure Code. The Railways 
pay the entire cost of the 'Order Wing' and also meet 1/4th cost of 
the supervisory staff of the Government Railway Police. 

The Committee understand that this sharing of costs of the 
Government Railway Police was done on the recommendations of 
the Railway Police Expenditure Committee, 1937. 

Railway Protection Force 

124. The Railway Protection Force was constituted (from the erst-
while W1l'tch and Ward Department of the Railways) into a statutory 
Force of the Central Government in the Ministry of Railways as a 
result of the Railway Protection Force Act, 1957 enforced in 1959 and 
the R.P.F. Rules, 1959. The force is under the charge of an officer 
of the rank of Inspector General of State Police as Inspector General, 
R.P.F. at the Centre. A Chief Security Officer of the rank of 
Deputy Inspector General is the head of the organisation on each 
Zonal Railway. 

The Force has been organised on the Police pattern for better pro-
tection and security of railways property including the goods entrust-
ed to the Railways as common carriers. It has been divided into 
fO\1r distinct branches, namely (i) Armed Wing for escorting and 
patrolling, (ii) Uniformed Branch for administration of the Force 
and guarding railway premises, (iii) 1ntelligence Branch for collec-
tion of necessary intelligence reprding eritnes and crilniDals, and' 
(tv) Fire Service Branch for prevention of fire in workshops and' 
important Railway installatioDS. 

To enable the Railway Protection Force to discharge their respon-
sibilities towards prevention of thefts of railway property, the said 
Foree were hitherto invested with limited powers of search and 
arrest, They had, however, no powers of investiption and had to 
hand over the person or the property concerned to the Government 
Railway Police for conducting such investigation and prosecution. 
The difticulty with the Government Railway Police was that investi-
gation of offences relating to railway property required specialised 
knowledge of the working of the Railways, viz. rules and regulations 
for booting of goods, procedure far payment of compensation claims, 
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'procedure for indent and supply of railway stores, etc., which the' 
Government Railway Police were not expected to possess. Further, 
the set-up of the Government Railway Police differed from State to 
State. The jurisdiction of the Police in one State being restricted to 
the boundary of that State only, it became difficult at times for the 
Police to make a thorough and fruitful investigation into offences 
relating to Railway property which had to cross boundaries of diffe-
rent States for being carried from one part to the other. Keeping 
these difficulties in view, the Railway Protection Force have, through 
the enactment of the Railway Property (Unlawful Possession) Act, 
1966, been invested with necessary powers of investigation, search 
aI:\d prosecution of offences relating to Railway property in the same 
manner as the Excise and Customs. 

The Committee note the powers of investigation and prosecution 
that have now been given to the Railway Protection Force and hope 
that the same will prove more effective not only in the matter of pro-
tection and prevention but also in investigation and prosecution of' 
08:enees falling under the Railway Property (Unlawful Possession) 
Ad,I-966. 

The Committee also suggest that in view of the fact that the in-
vestigation _d .~tion of .-eaces relatiDg to railway Property 
will DOW be the respoasibility of the Bailway ProteetionForce, die 
deBiralJility of reciaeiag the Railways' sbarem ·the cost of the Super-
visory ata« of tlae Gcw_t Railway Police that is being beme 
.. ,.the Railways may be exaaUaed. 

Maintenance of law and order in Railway p"'emiBes 

125. The problems of increasing lawlessness at stations, holding' 
up of trains, destruction of Railway property and disruption of Rail-
wiy services have assumed huge dimensions in the last few years. 
The Committee have been informed that the maintenance of 'Law' 
and 'Order' as also the safety and security of railway property is 
entiWly a responsibility of the Government Railway Police of the 
State Governments and of the State Police. They are the authorities 
competent to deal with mobs of l.ooligans attacking railway premises' 
and destroying Railway Property. The Railway Property (Unlaw-
ful Possession) Act, 1966, to which a mention has been made in para 
127 above deals o.nly with offences relating to possession of railway 
property and will have no effect on the position regarding mainten--
ance of 'Law' and 'Order' in Railway premises. 
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The Committee, however, understand that a High Powered Com-
mittee has been appointed by the Railways with the following terms 
<of reference: :""'W 1 

(a) to review the organisational set-up, its structure and pat-
tern, the conditions of service including recruitment and 
training and the legal powers, duties, functions, working 
methods and responsibilities of the Railway Protection 
Force, with a view to effecting further improvement in its 
working and efficiency; 

,(b) to report what amendments, if any, should be made to the 
Indian Railways Act, 1890, Railway Protection Force Act, 
1957, Railway Protection Force Rules, 1959, for granting 
requisite powers to the members of the Railway protection 
Force or to bring a fresh legislation for the same purpose, 
to enable the Force to discharge its responsibilities effec-
tively; 

(c) to recommend measures conducive to better security and 
policing on Railways; and 

(d) any other matter not herein before re~rred to, relating to 
the Railway Protection Force. 

The Committee feel that the present arrangement whereunder 
the maintenance of 'Law' and 'Order' in railway premises is exclu-
sively a responsibility of the Government Railway Police and tile 
State Police, over which the Central Government has no control, is 
not very satisfactory. They are, however, glad to note that a higll 
powered Committee with comprehensive terms of reference has beea 
set up to go into the question of security aod policing on Railways-. 
'The Estimates Committee hope that this Committee would make a 
detailed examination and evolve a more satisfactory lU'l'IlDgement for 
the maintenance of 'Law' and 'Order' in railway premises and for 
alfording necessary protection to the passengers and to railway pre-
perty. 

NEW DELHI; 

Jul1J 25, 1967. 
Srat>ana 3. 1889 (Saka) 

P. VENKATASUBBAIAH, 
Ch4i~n, 

Estimates Committee. 
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APPENDIX I 

(Vide para 5) 

Syllabus of training for Probationers In the Transportation (Traffic) 
and Commercial Department 

Item Period 

National Academy of Administration, Mussoorie 4 months. 
Area School to learn Gaurd's duties. I month 
Working as Guard. 3 14th month 
Training in Baroda Staff College (1St Phase) 3 months. 
Booking Office, Parcel Office, Goods Shed and 
Transhipment Shed I month 
Traffic Accounts including a period with the 
Travelling Inspector of Accounts and Personal 
preparation of a balance sheets at stations. I 114th months 
Area School to qualify as Asstt. Station Master I month 
Working as Yard Master, Assn. Station Master, 
Station Master, Yard Foreman and Train Exa-
miner 3 months. 
Working as Assistant Loco Foreman 1/2 month 
Working as Assistant Controller 2 months. 
Training at Baroda Staff College (lInd Phase) .. I liz months. 
(a) Training in District or Divisional Office I month 
(b) Training as Assistant Power Controller. I!2month 
Training in Headquaners Office (Operating) I liz months. 
Training in Headquarters Office (Commercial) 1112 months. 

z3 II months. 

Period set apart for journey time for taking up 
various items for training and inescapable leave liz month. 

24 months. 
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APPENDIX D 

(Vide para I) 

Subjects dealt with in the Commercial Department of the R4iltD~ 

1. Acceptance and booking of traffic. 
2. Alarm chains-Prosecutions for improper use. 
3. Approximate Traftlc Re~ 
4. Assessment cd requirementl!l for additional services, such H-

extra trains, air-conditioned services, etc. 
5. Assisted and. private sidings. 
6. Bedding Sets and Ice-contablers-Supply of 
7. Budget-Earnings. 
8. Cases of prosecution of members m the public in connection. 

with transportation and commercial working. 
9. Catering and Vending arrangements. 

10. Census of passengers. 
11. Civil bans, etc. on the movement of traffic. 
12. Claims for compensation--Settlement m. 
13. CIaiJns-.....Prevention of. 
14. Clarification and interpretation of Rules in Tariffs. 
15. Collecti.oo and Delivery Services. 
16. Commercial Committee Meetings. 
17. Conference Rules. 
18. Concession Orders. 
19. Customs Examination-Rules and Regulations for. 
20. Delivery of Traffic. 
21. Disposal of unclaimed articles. 
22. Distance limits in booking of passengers by passenger trains_ 
23. Diversion of Coaching and Goods trafll.c. 
24. Drinking water arrangements. 
25. Escorts for bullion and other insured articles. 
26. Excepted articles-Booking of. 
'n. Forged Rallway Receipts, etc. 
29. Frauds, thefts, loss and misappropriation of Station cash. 
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29. Handling contracts for Goods and Coaching Tra1Bc. 
30. Haulage and hire charges for rolling stock. 
31. HoUrs of business at stations and goods sheds. 
32. Imprest cash at stations. 
33. Lease Of plots at stations (Commercial purposes). 
34. Licensed Porters. 
35. Loading, unloading, labelling, sealing and rivetting of wagons. 
36. Loss of document&-Notification in Gazette to prevent fraudul-

ent use. 
:no Lost Property Offices. 
38. Mela trame-Arrangements for. 
39. Military Warrant&. 
40. Minima weights for registration of wagons. 
4L Misdeclaration of goods. 
42. Nomdnated loading. 
43. Offensive goods, contraband articles, explosives and danger-

ous goods. 
44. Open delivery of goods and parcels and assessment of damages. 
45. Opening or closing of stations for public traffic. 
48. Opening of Halts and Flag Stations. 
47. Outstandings at stations. 
48. Overcharges--Goods and Coaching. 
49. Parcel Trains--Justification for running of. 
50. Passenger amenities. 
51. Pilgrim, ,terminal, octroi and other taxes-Rules for levy of. 
52. Platform passes and tickets. 
58. Provision of fixed cranes and weighbridges at stations--Justi: 

fication for. 
54. Railway Honorary and Stipenw.ry Magistrates. 
55. Railway Rates Tribunal-Preparation of cases for. 
56. Rates and Fares. 
57. Rebooking of goods and parcels. 
58. Refunds of fares and frei1!hts. 
59. Remittance of cash. 
60. Research, Development and Convassing of traftic. 
61. Reservat'on or seats, berths and compartments. 
62. Retiling Rooms at station&--allotment and maintenance r4. 
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63. Reweighment of consignments. 
64. Road-rail Co-ordination and Road Competition. 
65. "Said to contain" receipts-Issue of and framing of rules for. 
66. Season tickets. 
fYl. Smalls--Delay in Transit of. 
68. Standard weights and measures. 
61. Stands at stations for carts, cycles, motor cars, etc. 
70. Station Accounts. 
71. Stations-Change in name of. 
72. Stock of tickets-Indenting and maintenance of. 
73. Tariffs. 
74. Telephones, public, at stations-Installation of. 
75. Ticket ch'ecking organisation-Control of. 
76. Tourist Traffic and Tourist Agencies-Development of. 
77. Tracing of consignments. 
78. Traffic Surveys for opening of new lines. 
79. Tranship sheds-In respect of-

(i) Documentation and blending of consignments. 
(ii) Preparation of appropriate through and collecting road 

vans, ensuring the best possible loads for farthest points. 
(iii) Provision and control of adequate clerical staff through 

the Chief Tranship Clerk in his functions and responsibi-
lity towards the Divisionlll Commercial Superintendent. 

(iv) Full utilization of th'e transhipment capacity made availa-
ble by Traffic Transportation. 

80. Unclaimed, unconnected and undelivered goods and parcels. 
81. Undercharges-Goods and Coaching. 
82. Wagon registration fees-Refund of. 
83. Wagon sheets, ropes and breast bars-ContrOl and distribution 

of. 
84. Waiting rooms--Maint'enance of. 
Bli. Wharfage and Demurrage. 



APPENDIX m 

(Vide para 6) 

Tcmnes origimating of low-rated commpdities (i.e. those charped up 
to 40 per cent of Scale A of the RaiZway to:nil sch£duZe) fOTp 
which comp4r4ble statistics are separately available 

(in hundred tonnes) 1965-66 

Commodity (provl.) 
1951-52 

I. Coal for the public 20,704>4 46>430,2 
2. Limestone & dolomite r 8,339,9 
3. Gypsum i 3,566,0 1,357,2 
4. Other stones L 5,243,5 
5. Manganese ore 1,013,3 1>496,2 
6. Iron ore {3,876,9 17,673,6 
7. Other ores 949,5 
8. Cement 2,838,2 8,647~ 
9. Manure organic .. { 506,7 510,0 

10. Manure chemicals 2>479,6 
II. Salt 1,613,3 2,569,6 
12. Rice in husk. 417,6 460,4 
13. Rice not in husk. 1,761>4 3,206,5 
14. Gram and pulses {1,894,1 2,607,6 
15. Gram flour . 20,1 
16. Wheat 2,872,2 6,203.7 
17. Wheat flour 179,2 141,2 
18. Jowar and Baira 976,9 545,2 
19. Fruits and vegetables fresh {3,708,8 727.7 
20. Sugarcane 2,726,4-
21. Charcoal {1,662,2 434,9 
22. Other fuel 982,7 
23. Wood unwrought-Bamboo f l ,674,5 954>4 
24. Wood unwrought-others 1 2,735,7 

Total low-rated commoditieE 49,265,7 II7M,30 
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Other revenue-earning commodities 
Total revenue-earning traffic. 

Percentage increaae in 1965-66 over 1951-52 of 
(I) Low-rated commodities (i.e. those chorged 

upto 40 per cent of Scale A.) 
(11) Other commodities. 

26,806,1 44,599,8 
76,071,1l 162,042,8 

NOTE :-The group 'other rev~ue-eaming commodities referred to in the 
accompanying statement might also include some commodities 
charged upto 40 per cent of Scale A for which comparative sta-
tistics are not separately available for the years under reference. 
For instance, "sand" an j'bones" which are low rated and are se-
parately recorded now were included under other revenue 
earning commodities" in 1951-52. Similarly. "Cement manu-
factured products" which is now shown separately and falls under 
"high rated" was grouped with "cement" in 1951-52. 

In assessing the percentage increaae in traffic under the two 
groups "low-rated commodities" and "others", these factor 
should be kept in view. 
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APPENDIX V 

(Vide para 16) 

St4nd4rd telescopic cla.ss rates introduced from 1st October, 1948 

Class 

1st 

2nd 

3rd 

4th 

5th 

6th 

7th 
8th 

9th 

lOth 

IIth 

lath 

13th 

14th 

15th 

Basis ofteieacopic class rates 

Pies per maund per mile Minimum Maximum Maximum 

For the 
1It 300 
miles 

°49 

°54 

°58 

063 

°68 

°73 

°78 

°84 

°90 

°97 

1°04 

I" II 

1°18 

1°41 

2°11 

For the 
II<'zt300 
miles 

°45 

°49 

°54 

°58 

063 

°68 

°73 

°78 

084 

°90 

on 

1"04 

I" II 

1018 

1"41 

For dis- pie per 
tance be- maUDd 
yond per mile 

°40 

°45 

°49 

°S4 

°S8 

063 

°68 

°73 °20 

°78 

084 

°90 

°97 

1°04 

IoII 

1018 

130 

piespet' 
maund 

per mile 

rate per 
maUDd 

exclusive of 
tetmiDala, 
~­

mcmt and 
other estra 

charges 

Rso Ao P 

°49 3 4 0 

"54 3 10 0 

°58 4 0 0 

"63 4 6 <> 
°68 412 0 

°73 S 2 0 

°78 S 9 0 

°114 6 0 0" 

°90 6 7 0 

"97 614 <> 
1°04 7 6 0 

loll 7 14 (} 

1018 8 8 (} 

1"41 9 4 0 

2"U II 0 0 
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Along with the above, the following standard telescopic wagon-load 
scale were also introduced in replacement of the different schedule 

rates quoted on different Rauways:-

Wagon-load Scale Pie per maund per mile 

WL/A °25/100 miles .20/300 . 15 beyond 

WL/ARo °30/100 miles ·25/300·20 beyond 

WL/B °48/100 miles .32/300°23 beyond 

WL/C °34/150 miles ·31/150· 17 beyond 

WL/CR .41/150 miles .38/150 024 beyond 

WL/_ ·38/300 miles ·28/300· 18 beyond 

WL/DG °38/150 miles ·28/150· IS beyond 

WL/E .43/150 miles .32/15°.17 beyond 

WL/F ·43/300 miles °32/300 °1.1 beyond 
If'"' 

WL/G °48/300 miles °34/150 °19 beyond 

WL/H °48/300 miles °35/300 °23 beyond 

WL/HO °48/150 miles °34/150° 19 beyond 

WL/I °43/300 miles 023/200· IS beyond 



APPENDIX VI 

Note showing progreB'Sit>e incTease in th efright rates charged by the 
Railways 14T p4Tcels and goods between 1950 and 1966 

Rates JOT PaTcels Traffic 

There have been and continue to be a number of scales of rates' 
for parcels, namely, full parcels rates, half paroels rates and quarter 
parcels rates and certain special scales for certain commodities. 

Full parcels rates 

Wtth the rationalization of parcels rates from 1st October, 1948. 
the following bases for full percelS rates were adopted: 

4 pies per maund per mile for the first 100 miles, 

+3 pies per maund per mile for the next 100 miles, 

+2 pies per maund per mile for the next 500 miles, 
+11 pies per maund per mile for distances beyond. 

In addition, a total terminal charge of 16 pies per maund was 
levied 

2. From 1st April, 1956, a supplementary charge of 6i per cent 
was levied. This was increased to 121 per cent from. 1st July, 1957. 

3. With the introduction of the new goods freight rate structure 
from 1st October, 1958, full parcels rates were also revised. These 
were linked to Class 100-B in the goods freight rate structure. The 
bases adopted were 300 per cent of Class l00-B up to 300 miles and 
280 per cent ~ 400 miles, the rates between 300 and 400 miles 
being tapered off. No supplementary charge was leviable in acldi-
tion. 

131'. 
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4. The bases of Class lOO-B were as under:-

Distance (in miles) 

1-%5 

+%6-75 

+76-150 

+151-300 

+301-500 

+501---&lO 

+80I-11oo 

+llOl-I 5OO 

+ 1501 and over 

Pies per 
maund 

per mile 

%,60 

1'%5 

1'10 

1'00 

0,80 

0'73 

0'55 

5, With the introduction of the metric system of weights arut 
measures from 1st April, 1960, the bases were converted into metric 
units, i.e., paise per km. The converted bases are shown below:-

Distance (in Kilometres) Paise 
per 

kilometre 

----------------------------------------------
1-40 

+%41-480 

+481-800 

+801-1190 

+1l91- 193O 

+1931-2410 

+%4Il aDd above 

2'259 

1'088 

1'019 

'958 
'871 

'697 
,636 

'480 

'133 

6. From 1st April, 1963, a supplementary charge of 10 per cent. 
was again levied. 

7. It may be mentioned that luggage is charged full parcels rates.-
8. A state4ellt showing the charge per quintal at full parcels 

rates in 1950, 1955, 1960 and 1965 is attached as Annexure 'A', The-
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~ges are inclusive of the terminal charge and the supplementary 
.eharge where leviable. 

Half and quarter parcels rates 

9. From 1st October, 1948, half and one-fourth of the full parcels 
rates were taken as hall and quarter parcels rates. A terminal 
.charges of 16 pies was leviable in ·addition. Total charges at half 
parcels rates and quarter parcels rates came to approximately 56'9 
percent and 35'3 per cent of charge at full parcels rates. 

10. The supplementary charge of 61 per cent from 1st April, 1956, 
and 121 per cent from 1st July, 1967, was also leviable. 

11. From 1st October, 1958, while the bases for full parcels rates 
were revised, the then existing half parcels rates and quarter 
parcels rates were retained, inclusive of tenninal and supplementary 
charges. 

12. With the adoption of the metric system of weights and 
measures from 1st April, 1960, the following bases were adopted for 
.arriving at half parcels rates and quarter parcels rates:-

3.469 P per quintal per kilometre for the first 160 kms. 

+2.602 P per quintal per kilometre for the next 160 kms. 

+1.735 P per quintal per kilometre for the next 810 kms. 

+1.301 P per quintal per kilomE:tre for distances beyond. 

Half parcels rates and quarter parcels rates are calculated by 
taking one-half and one-fourth of the above rates and adding 22 
paise per quintal for terminal services and adding to the total 
charge another 121% in lieu of the supplementary charge. 

13. From 1st April, 1963, a supplementary charge of 10%, 
leviable on the charges worked out as indicated in para 11 above, 
was imposed. 

14. Some of the commodities charged half parcels rates are 
aerated water, bread, curd, eggs, fish, meat, oniens, potatoes, sugar-
cane and all handloom products (other than Khaddar) and some of 
those charged quarter parcels rate are sheeds intended for agri-
cultural purposes only, food crop and vegetable seedlings (plants) 
.and grafts and plants of fruit trees and fish spawn intended for 
rearing purposes. The rates charged fOl" books, khaddar and milk 
.are slightly lower than the half parcels rate because they were 
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exempt from, the levy of the 121% supplementary charle, whi~h 
- 'was- merged, into the _ basic rates from 1st, April! 1960: 

,,-,Special scales for certain descriptions of parcels traffic 

Betel or pan leaves, bu.tter, cream and Khoa (dried milk) 
15. With ~ff~t from 1st October, 1948, the following bases for 

.charge were adopted for betel leaves. butter, cream and khoa:-

3 pies per Maund per mile for the first 100 miles, 
+2 pies per maund per mile for the next 100 miles, 
+ Ii pies per maund per mile for the next 600 miles, 
+1 pie per maund per mile for distance beyond, 

From 1st April, 1956, a supplementary charge of 6:\% was 
levi~. This was increased to 121% from 1st July, 1957. 

From 1st October, 1958, the rates were linked to Class loo-B, 
the bases adopted being 220«70 of l00-B up to 300 milesh and 205% 
of lOO-B beyond 400 miles, the rates between 300 and 400 miles 
being tapered off. 

These bases were converted into metric units from 1st ApriL 1960. 

From 1st April, 1963, a supplementary charge of 10% was levied. 

Registered newspapers 

16. Newspapers, other than registered newspapers, have all along 
'been and coatinue'to be charged at half parcels rate. From 1st April, 
1950, a special scale, approximately three-eighths of the full parcels 
rate, was introduced for registered newspapers. 

From 1st October, 1958, this special scale was linked to Class 
.lOG-B, ~. bases adopted being 100-B up to 300 miles and 95";;, of 
100-B beyond 400 miles, the rates between 300 and 400 miles being 
tapered off. 

From 1st April, 1960, these bases werp converted into metric 
units. 

Registered newspapers are also exempt from the levy of the 
supplementary chartres. 



136 

VegetCllbles and /Te8h frui:tB 

17. Even though there is no special scale en rates for vegetables 
and fruits, this traffic merits special mention. Prior to 1949, both 
fresh fruits and vegetables were charged the same rate, namely, half 
parcels rate. To facilitate bulk movements of fresh fruits in wagon 
loads, the Railways were quoting reduced station to station rates, 
which were even lower than the then quarter parcels rates. As the 
bulk of long distance traffic in fresh fruits was covered by these 
special station to station rates, the quarter parcels rate was made 
applicable to fresh fruits from 1st August, 1949. Vegetables conti-
Ilued to be charged the half parcels rate. 

From 1st April, 1965, the rate for fresh fruits was put up to the 
half parcels rate, but, like vegetables, they were to be exempt from 
the supplementary charge. The Railways were, however, told that 
for traffic in wagon loads, 5~ation to station rates based on quarter 
parcels rates as at the time in force should be re-notified, after 
merging the 10% supplementary charge, and that similar station to 
station rates should be quoted between other stations "wherever 
necessary". It having later come to the notice of the Board that 
station to station rates asked for were sometimes not quoted, the 
Railways were told that when the trade made such a request. station 
to st~tion rates "should be quoted". 

Bulk of the traffic in fresh fruits, which moves in wagon loads, 
continues to be charged at these reduced rates. 

Freight Rates 

While there were various incr£6SeS in freight rates since 1950, 
.'Jme downward adju!>tments in the classification of certain commo-
diti~s was al~ made during 1964-65 and 19650-66. 

The changes effected in the freight rates since 1950 are indicated 
below:-

Year 1950 

Ther~ was no change in the class rates as also in the wagon load 
scales introduced in the revised freight structure from 1-10-1948. The 
details of the freight rates introdUCed from 1-10-1948 and in force 
during 1950 have been given in 'Appendix V. 
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Ye4T 1955 

An upward adjustment in the basis of class rates in the first leg 
of 300 miles and downward adjustment in the third leg of 601 miles 
and beyond, involving a !'eduction in the rate for distancesbeyOlld 
600 miles by 15 per cent and an increase in the rate for the first 300 
miles by 10 per cent was introduced. 

The changes in the standard telescopic wagon-load scales were as 
u'lder:-

(a) the legs in the wagon-load scales WL/E, WL/G and WL/I 
were brought in line with the legs of the class rates; 

(b) the wagon-load scale WL/D for grains and pulses was 
slightly reduced in the second and third legs; 

(c) a new scale WL/BR was introduced for Chemical manures, 
Division 'B', somewhat lower in the second and third 
legs than WL/B previously applicable to this commo-
dity. 

The latter two steps were taken to a1ford some relief to agricul-
turists. 

A surcharge of 61 per cent em freight charges was levi~ on all 
consignments weighing less than 20 maunds with a view to dis-
couraging uneconomical movement of commodities in "smalls". 

Year 1960 (From 1-4-1956 to 31-3-1961) 

The changes in rates introduced from 1-4-1956 to 31-3-1960, are 
briefly stated below:-

1-4-1956 

With effect from the 1st April, 1956, a supplementary charge CYf 
one anna in the rupee on total freight on all traffic with the excep-
tion of grain and pulses, fodder, manures (includL'lg cliemical 
manures). khadi, newspapers, newsprint and books was introduced. 

With effect from 15th October, 1956, the terminal charges on coal 
were revised upward to conform ~o the general level CYf standardisec' 
terminal charges and the short distance charge, from which coal was 
hitherto exempt, was made applicable to it. 

1-7-1957 

The supplementary charge CYf one anna in the rupee was enhanced 
to two annas in the rupee. 
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1-10-1958 

As.a result of the recommendations of the Railway Freight Struc:-
ture Enquiry Committee. the new freight strueture- was intiocluCed 
from 1st October, 1958. Some particulars of it are given in para 17 
of the Report. 

1-4-1960 

There was no change in the basic rates. A supplementary d2arge 
of 5- per cent was levied on goods traffic, except iron and manganese 
ores for export. 

, The metric system of weights and measures was adopted by the 
Commercial Department of the Railways from 1-4-1960. 

Year 1965 (From 1-4-1961 to 31-3-1966) 

I;>uring the period 1-4-1961 to 31-3-1965, several changes in rat, 
were introduced. These are summarised below:-

t,..'1-1961 

Coal rates were revised so that the revised rates were higher 
than ~e previoUs rates foc all distanceli beyond 335kms. by an 
amount increasing with the distances. subject' to a maximum ~n­
crease of Rs. 3.81 per tonne or Rs. 4 per tonne inclusive of supple-
mentary charge. 

1-7-1962 

An inerease of Re. 1 per tonne for distances 81 kms. and above 
and increases ranging between 50 and 90 P for distances less than 
81 kms were made in the case of all goods, excluding grains and 
pulses. . 

In the case of grains and pulses, an increase of Re. 1 per tonne 
was made for distances 161 kms. and above and increases, ranging 
between 50 and .90 P. for distances less than 161 kms. .. . . 

The minimum charge pe,r "smalls" consignment was increased 
from Re. 1 to Rs. 1'50. 

1-4-1963 

The supplementary charge of 5% was increased to 1010' with 
the following exceptions:-

(a) For lron ore for export, a supplementary charge of 5% 
only was leviable. . 



139 .... 

(b) Manganese ore for export was completely exempted from 
the levy of supplementary charge. 

1-4-1964 

The supplementary charge of 10% was increased to 12%. 

Coal rates for distances beyond '500 kms. were increased, the 
increase varying with the increase in distance, subject to a maxi-
mum increase of Rs. 3 per tonne. 

A downward adjustment in the classification of certain high-
rated commodities was made. 

1-4-1965 

The supplementary charge of 12% introduced from 1-4-1964 was 
merged in the basic rates. 

Certain enhancements and reductions in the case of a few 
selected commodities were also made. 

The surcharge of 20% leviable on smalls weighing upto 4 quintals 
in the case of commodities falling under 'A' classification was ex-
tended to smalls weighing up to 10 quintals. 

The minimum charge of Rs. 1.50 per consignment was increased 
to Rs. 3. 

For facility of comparison a statement showing the freight rates 
for certain commodities over certain distances, as in force in 1950, 
1964, 1965 and 1966. is attached as Annexure 'B' .. 



(A
N

N
BX

U
RB

 A
 T

O
 9

P
B

N
D

IX
 V

I)
 

s
~
 .
"-

i"
, t

IN
 c

lla
r,

II
,.

 tII
iIr

tG
l "

,I
ul

l t
Nz

ru
ls 

F
at

" 
in

 1
95

0.
 1

9S
5.

 1
96

0 
-

19
65

, 

K
ilo

m
et

Ic
l 

10
0 

30
0 

50
0 

10
00

 

15
00

 

To
ta

l c
ha

rg
e 

To
ta

l c
:ba

rae
 T

ot
al

 d
w

ge
 

pe
r q

ui
nt

al
 

pe
r q

ui
nt

al
 

pe
r ~
 

at
 fu

ll 
at

 lu
ll 

at
 

I 
pa

rc
e1

s r
at

e 
pa

n:
el

lr
at

e 
pa

rc
e1

s r
at

e 
..

 on
 

..
 on

 
_

O
Il

 
1-

4-
1 9

50
 

1-
4-

1 9
55

 
1-

4-
1 9

60
 

R
I, 

p,
 

R
I,

 p
, 

R
I, 

p,
 

3'
67

 
3'

67
 

4'
59

 

9'
46

 
9

'4
' 

10
'6

5 

13
'U

 
13

'1
1 

16
'3

5 

21
'7

0 
21

'7
0 

2
6

'4
' 

28
'8

0 
28

,8
0 

w
I?

 

N
ou

 -
T

h
ee

 cI
wa

es
 ar

e 
l.D

c:l
ua

ive
 o

f t
er

m
iD

al
 c

:b
ar

ge
 ID

d 
su

pp
le

m
en

ta
ry

 c
ha

rg
e.

 w
he

re
 le

vi
ab

le
, 

P
-
u

a
e
 T

ot
al

 d
w

ge
 

Pe
rc

en
tq

e 
in

cr
ea

e 
pe

r ~
t
a
1
 

in
c:

re
lll

e 
cm

np
ar

ed
 

at
 

co
m

pa
re

d 
to

 1
9S

0 
pu

ce
II

 ra
te

 
to

 1
9S

0 
..

 on
 

1-
4-

1 9
65

 

R
I, 

p,
 

25
'1

 
,'0

5
 

37
,6

 

12
'6

 
U

'7
0 

23
'7

 

24
'7

 
18

'0
0 

37
'3

 

21
'9

 
a,

'1
0

 
34

'1
 

24
'5

 
39

'4
5 

37
'0

 

.. 't
 



ANNEXURE B TO APPENDIX VI 

Statement showing jre:ght rates fOT certain commodities in wagon 
loads fOT', a few distances, as in force in 1950, 1964, 1965 and 1966. 

Commoditv 

In 
Miles 

Distances 

In 
KMs. 

Clas.ification 

Rates per tonne in Rs. P. 

WL/D 30-A (Spl.) 3o-A(Sp1.)3o-A(Spl.) 

---- ----------------------------------
Grain and Pulse, 100 160 6'97 9'7~ 9'7) 9' }9 

30~ 4Bo 17·6S 19'50 19'50 20':l~ 

500 800 25'45 ~·7·3' 27' 30 21·u 

800 1280 34'29 37'20 37'20 3~' 31 

10:l0 160:l 3~'3B 41 '90 41'9~ 4~' 19 

12~) I~l) 4~'41 41'S' ~1'p ~~·~6 

C'.1;I'fi:l:iorl SRR 92'S-B 7S-B(Spl.) 7S-B(Sp I.) 

---------------------------------------
Cu!.ron raw fuU 10~ 160 13'93 23' SO 1)'30 1~·88 

prcsocd. 
300 480 37'51 55'80 45'50 46 .87 

500 800 59'21 84'40 68'70 70'76 

800 1280 90'29 II9'30 103 '90 107'02 

1000 1600 IIo'92 140 '30 127'50 131 '33 

1200 1920 131' 28 161'50 151'0) IS;' 5 3 

CIa.sification 120R IIo-B IIo-B IIo-B 

.. _----------
Motor spirit 100 160 17'68 27'80 Z7' 80 27'80 

300 480 48'76 66'20 6£:·,,0 66'20 

500 'aoo 77'70 100'10 i(,· ... ·IO 10~·10 

800 1280 119'23 141 '60 lJl·60 141'60 

1000 1600 136' 29 166'70 J 66'70 15)'7~ 

1200 1920 173' ~, [~I 90 191'9~ 1)"9) 

.. 41 
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Commodity Distances Rate per tonne in Ra p, 

In MBa in KM1, 1-4-S0 1-4-64 1-4-64 1-4-64 
CIasIiIDrion 3RR:L 6S-B 65-B SS-B (Spl,) 

Sugar tOO 160 9'65" 16·80 16,80 14'83 

300 4So 2S'99 39'SO 39'SO 34'61 

SOO 800 40'99 59'70 S9'70 52'12 

Roo 1280 62'16 84'10 84'10 ,a'!lo 

1000 1600 7S'b' 99'00 99'00 96'6t 

lZOO 1920 89'49 Il3'So Il3'S, Il4'43 

Clauification 90R to:l-B 7S-B(SpL) 7S-BCSpl.) 

Piece goods PTe,.-' ,"100 160 14'74 25')0 19'30 19'88 
I'Iclted 

480 60'30 46'87 "300 39'92 45'50 

SOO 80 63~23 91'2 68'70 70"76 

800 1280 96'72 128'80 103'90 IOj"02 

1000 1600 118'69 151 ,60 127'5° 131" 33 

1 zoo 1920 140'30 174'50 151'00 ISS's3 

ClUlilication WL/E 37-S-A 4O-A 4O-A 

• 
C..em~nt 100 160 7'77 12'00 12,80 "" 13'18 

300 480 17"41 24'00 2S'SO 26'27 

,00 S" - Z2'24 38'90 36'10 37"18 

800 1280 29'20 46'20 49'30 SO',a 

1000 1600 34'03 53'30 56'80 sa'so 
1:100 19Z0 38'85 60'40 64'30 66'23 

ClUsificatiOn 'WL/C 32'SA 3S-A 3S'A 

Lim~ {I( Limc-St(lf1~ 100 160 6'43 IO'SO 11')0 11'64 

300 480 15'27 20'90 zz'SO 23'18 

500 800 20'09 29'60 31'70 32'65 
800 " 1280 27'33 40'20 43'20 44'50 

1000 1600 31 '88 46'40 49'80 SI'29 

I zoo 1920 36'71 52'40 56'40 S8'09 
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Commodity Distarcein Rate Per tOIlJ1e in RI, p, 

Miles KMs, 1'4'50 1'4'64 1'4'65 1'4'66 

Classific alion 3RR:L 6S-B 67' SoB 67' S-B 

Iron or St~l 190 
Steel Division'B' 

]60 9'65 16,8) ]7'50 18'03 

300 480 25'99 39'50 4]'00 42'23 

500 Hoo 40'99 59'70 61'90 63;i6" 

Xoo 1280 62'16 84']0 ' 87'4° 90'02 

1000 1600 75'82 89'00 102'70 105'78 

]:!OO ]920 89'49 II3 '8o ]]8'20 ]21' 75 

Coal, Coke & ]00 ]60 4'49 8:70' 8'70 8'96 
Patent rue! 

300 480 8'98 16'97 16'97 17'48 

500 800 10'77 2z'62 22'62 23')0 

800 u80 13'~ 'Z9:77 29'77 32'45 

1000 1600 14'95 33'80 33'80 37'72 

1200 1920 "5'85 37'4° 37'4° 42'35 



1950: 

APPENDIX VB 

(Vide Para 25) 

Charges made ion PCUl8enger Fllres between 1950 Ilnd 1967 

The fares charged per mile in pies as in 1950 for di1ferent classes 
were as follows:-

Clus Pies per mile 

Air-o:>nditioaed 30 

Pint 24 
Sec:ond . 14 
later, Mail/Bsprel. 9 

later, Ordinary 71 
Third, Mail/Bxpre .. S 
Third, Ordillary 4 

2. From 1st April, 1951, the bases were revised as under:-

CJaas Pie, per Mile 

Air-o:>nditioaed 30 

Pint 27 
Sec:Olld . 16 

IDter, Mail/&Preu 101 
later, Ordillary 9 
Third, Mml/&preu 6 

Third, Ordillary S 

3. From 1st April, 1955, First ClaSs was abolished and the old 
Second and Inter Classes were re-designated First and Second res-
pectively: At the same time, the bases of fares were made teles-
copic by slightlly raising ~e basis up to 150 miles and lowering it 
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beyond 300 mileso The basis for charge for journey in Third Class, 
Ordinary, upto 50 miles, was left Wltouchedo The newly designated 
classes and their bases far charge were as Wlder:-

Class 

Air-conditioned 

First 

Second, Mail/Express 

Second, Ordinary 

Third, Mail/Expresso 

Third, Ordinary 

Third, Ordinary, for journey. up to So mileso 

Pies per mile per paaaeuacr 

I-ISO + ISI-300 +301 miles 
miles miIcs andover 

34 34 32 

18 16 15 

II 101 9i 

9i 9 8i 

61 6 S 

sl S 4i 

S 

This revision was not intended to yield any additional revenue, 
but to only bring down fares for long journeys and make good the 
difference on short journeys. 

4. Consequent on the introduction of the metric system, the bases 
were converted into metric units, ioeo, paise per kilometre, from 1st 
April, 1960, as shown below:-

Paise per kilometre pcr paucnaer 

1-2S0 
klnao 

+2S1-Soo 
kmso 

+SOlkml 
and.bovco 

Air-conditioned IIoOS IIoOS 10°36 

First s086 sol8 4°S6 

Second, Mail/Express 3°S8 3°40 3°0S 

Second, Ordinary 3°10 2°92 2°76 

Third, Mail/Express 2004 109S 1062 

Third, Ordinary 1°71 1°62 1°46 

Third,Ordinary, up to Sokmso . 1°64 

The bases remained the same as from 1st April, 1955, except for 
slight adjustmerus to ensure thatlthe level of railway revenues waa 
not a1rected. 
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Q. From 1st April, 1961, the passenger fare tax, levied from 15th 

September, ]957, was merged into the fare and a lump sum of 12.5 
crores per aniWm in Beu thereof was to be paid to the general 
revenues for distribution among the State Governments. 

From tat July, 1962, the bases of passenger fares were revised, 
effecting an increase of approximately 15% in First Class and 10% 
in Second and Third C181aeS. 

·IJ. From 1st April, 1965, the fares were put up again. The in-
crease in Tbird Class, Ordinary, up to 50 kms. was very slight, rang-
ing from one to five paise in the total fare. In other cases; there 
was an inCrease of 10% over the leads shown .below:- . . 

Air-c::onditioned 

Fint • 

• up to 12.00 Ians. 

. lIP to 1000 lans. 

Tbird,OrdiDary,over 50 lana, &lid } SecoDd, Mall/Expreu,. . 
SecoDd, OrdiDuy, Thrid,Mail/ 
~re:-~~~ up 10 800 Kms. 
Cas. Air-c:oaditioDed . 
ChairCan. . . 

;For .. distan~ beyond the limit m~ above, the then ~ 
f~was increased. by· the following amounts:- .. 

as. P. 
Air-coIIdltioncd 14'75 

~, .. ,': 
FIn~ 6'75 

Second, Mall/Express' 3'4(1 

Second.OrdIDuy r. 2'95 

Third,MailfExpress 1'90 

Third, 0zdiDary 1'60 

Surc:lwaefor TbirdClauAir· 
COIIditioned Chair Car. I 2.0 

For calculating fares fot" distances over 5,000 Kma., for eve!)' 
block of 10 Kms., the following should be added to the revItIed fares 
fOl" 5,000 Kms.:-

Air conditioned Class 
. First Class 

RS.l·15 
59 paise 

·t. 



Second Class mail/express 

Second C..fass ordinary 

Third Qass mail/express 

Third Class ordinary 
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35 paise 

Surcharge for Third class air conditioned 

32 paise 

18· 5 paise 

17 paise 

14 paise 

The fare thus arrived· at should be rounded off to the neSt high-
er 5 ~ in the case of second and third classes and nelIII; higher 25 
paise in the case of Air-conditioned and First Classes. 

7. Details of the increases in passenger fares effective from 15th 
June, 1967 are indicated below:-

I. PASSENGER FARES: 

-----------------------------------------------------
Class 

. (a) Air 
conditioned 

. (b) First ciass 
.. 

(c) Second 
Class 

MIiil/ExpreSs .. 

(d) Second 
Class 
(Ordinary) 

Distance 

2 

At ali distances 

I to 1500 Kins. 
1501 Kins and 
beyond 

1 to 1500 Kms 

.1500 Kms.and 
-beyond .-

I to 500 Kms. 

;01 to 1500 Kms, 

-1501 Kms and 
beyond 

Quantum of increases over 
the existing rates 

3 

1 5% 

1 5% 
A flat increase of Rs. IS· 50 in 

the' emting .. fare for each 
distance block_ 

'5% 
Allat mcreile of Rs. 9·25 in the 

existing fare for each· distarice 
block. 

12!% 
10% with marginal adjustment 

between 501 and 545 Kms to 
obtain gradual drop in the 

_ rate of increase. 

A fiat increase of Rs. 5·45 in 
the existing fare for each 
distance block. 



Third Class 
both for journeys 
frum I to SO Kms. 
and SI Kms. and 

btyond. 
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2 

(e) Third Class I to ISOO Kms 
(MailfExpress) 

ISOI Kms and 
beyond 

(f) Third Class I to SOO Kms. 
(Ordinary) 

SOl Kms. and 
beyond 

(g) Surcharge At all distances 
for Third 
Class Air-
conditioned 

3 

I21% 
A flat increase of Rs. 4· 20 

in the existing fare for each 
distance block. 

S% 
A fiat increase of Re. 0·60 in the 

existing fare for each distance 
block. 

IS% 

8. With the addition of the percentage increases referred to 
above, the resultant fares are to be l"OUIIIIied off to the JIIeal'eSt 5 
paise, 10 paise or 25 paise, as is being done at present. To elimi-
nate complaints about shortage of small change, th"e revised Third. 
Class (Ordinary) fares for journeys up to 24 kms., which are at 
present not rounded off to the nearest 5 paise, will also now be 90 
rounded off. 

9. For calculating fares for distances over 5,000 Kms., for ~ 
block of 10 Kms., the following should be added to the revised fares 
for 5,000 Kms.:-

Air Conditioned 
First Oass 
Second Oass (MailfExpress) 
Second Oass (Ordinary) 
Third Class (MailfExpress) 
Third Oass (Ordinary) 
Surcharge for Third Oass A.C. 

Rs. P. 
1·32 

0'S9 
0'35 
0·32 
0'18'5 
o· 17 
0'16 
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The fares thus arrived at should be rounded off to the ne;rt 

higher 5 paise in the case of Second and Third Classes and next 
higher 25 paise in the case of Aireonditioned and First Classes. 

10. It would be observed that it was oaly in 1951, 1962, 1965 and 
1967 that any appreciabre increase was made in passenger fares. The 
~tatement attached as Annexure 'A' brings out the rate of passenger 
fare per kilometre charged over the Indian Railways from time to 
time. For faciliJty at comparison, paaaenger fares rNf!r certain dis-
tances as in force in 1950, 1955-66, from 1st April, 1965 and at pre-
sent are also shown in statement at Annexure 'B'. 
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ANNEXURE'S' 

Distance Air-Conditioned -First -Secood 
Km •. 

From From 

1950 1955-56 1-4-1965 1950 1955-56 1-4-1965 1950 1955-56 

RI, P Rs. P RI. P Rs. P Rs. P Rs. P Rs. P Rs. P 

so 5'00 5'75 7'2.5 2.'SO 3'00 4'2.5 1'50 1'87 

300 2.9'2.5 33'2.5 43'00 13'75 17'2.5 2.5'00 8,81 10'62. 

800 78 '00 86'2.5 111'00 36'50 42'2.5 6['30 2.3'37 2.6,62. 

12.00 115'00 126'00 16['75 53'75 60'75 86'00 34'50 38'37 

·PRo-April, 1955 Second class. 

Pre-April, 1955 Inter Clais, 

Nou.-The details of increases in passenger fares effective from 15-6- ~7 axe indic81fd 



TO APPENDIX VII 

in force in 1950, 1955-56 and as at pwento 

Mail 
Ex-

@ Second Ordinarry Third Mail Express Third Ordinary 

PreSS 

From From From From 

1-4-1965 1950 1955-56 1-4-1965 1950 1955-56 1-4-1965 1950 1955-56 1-4-1965 

Rso P Rso P Rso P Rso P Rso P Rso P Rso P Rso P Rso P Rso P 

2°40 1025 1 062 2015 00S7 1006 1°40 0°69 00S7 1°00 

14°45 7°31 9° 19 12° 65 4°S7 6°06 S055 3°94 5° 12 7°05 

37°05 19°50 23°25 32°30 13°00 14°75 20 0S0 10°37 12 069 17°50 

51010 2S075 33° S1 45° 10 19°19 zo094 2SoZO 15°37 IS025 24°30 

in paras 7, Sand 9 of Appendix VIIo 



APPENDIX VW 

(Vide para 5'1) 

Statement showing expenditure on compensation claims jor goods 
lost or damaged in relation to the volume of traffic and the changes 

in price levels during 1950-51, 1959-60, 1960-61, 1961-62, 1962-63, 
1963-64 and 1964-65 

Year Net amount paid as TOlU18le originating Average Index for Relative 
compensation claims or lifted excluding of whole- @com- Index 

for 10"d.108t Or coal and ores .ale~ice pe!lS8tion based on 
d.maged. +(000) index for c1aims 195°-51-

each fin- payment, 100 
aneial 

year with 
1952-53 

100, 

2 3 4 5 6 

RI,' Index TOMes Index 

19S0-S1 3,11,73,233 100 46,701 100 111'8 0·61 100'0 
1959-60 3,74.55.792 ,12.0 72.,932 156 IITI 0'45 73·8 
1960-61 3,60,94,430 116 76>485 164 124'9 0'38 62·3 
1961-62 3,34,77,217 107 77,894 167 125' I 0'34 55'7 
1962-63 3,55,79,239 II4' I 83,632 179 127'9 0·33 54·6 
1963-64 4,2,049,639 134'9 88,638 189'8 135'3 0'35 57'4 
1964-65 4,41,30,896 141'5 (90,663 194'1 152'7 0'32 52·4 

Net araount paid towards claims XIOJ 
@ Inde= 

Tonnage lifted x price index 

+ The tOlU18le of coal and ores has been excluded, as the incidence of compensation 
claims in respect of them i. comparatively insignificant, 
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(Vid .. 

Statement showing Zonalwise figures showing financial results of 

Name of Railways 1961-62 1962-63 
r- . 

% a~ 
. 

Sales in- (+ )Profit Sales (+)Prof 1 % age 
eluding (-)Loss includ- (-)Los 
Sundry ing Sun-
Receipts dry 

Receipts 
(1) (2) (3) (4) (;) (6) (7) 

Central 77,52 (+)1,87 2°4% 82,29 (+)92 1°1% 

Bastern 56,07 (-)1,71 3° 0% S6,41 (-)44 0 0 8% 

Northern 44,59 (-)2,70 6°1% 46,08 (-)65 1°4% 
North-Eastern 15,99 (-)51 3°2% 15,78 (-) 1,19 7°5% 
Northeast Frontier 1,98 (-) 33 16°7% 2,50 (-)30 12°0% 

Southern 62,53 (-)78 1°3% 68,83 (-)44 0°7% 

South Eastern 29,07 (-)1,26 4°4% 35,51 (+)14 0°4% 

Weatren 33,29 (-)1,03 3° 1% 34,46 (+)6 0°2% 

TOTAL 3,21,04 (-)6,45 2°0% 3,41,86 (-)1,90 0°6% 

lSi 



DIX IX 

Para 108) 

working of departmental catering during each year of the-
Third Plan Period" 

(Figures in thousands) 

1963-64 1964-65 1965-66 
~ -" , , 

\ , , 
r 

Sales in- (+ )profit % age Sales (+)Profit % age Sales (+)Profit % age 
eluding (-)Loss inelud- (-)Loss inc\ud- (-)Loss 
Sundry ing ing 
Receipts Sundry Sundry 

Receipts Receifit 
(8) (9) (10) (rI) (12) (13) (14) (IS) (16) 

94>42 (+)3-4 1 3·6r)~ 1,03,57 (-)45 0'4% 1,13,20 (-)2,97 2-6% 

61,95 (+) 3 0°4%> 75,97 (+)2,65 3-S% 90,~6 (+)5,00 5- 6% 

53,82 (+) 36 0-7% 60,12 (-)r,35 2-2% 69,03 (-)1,36 1'9% 

18,68 (+)94 5'0% 21,06 (-)41 1-8% 23A3 (-)44 l-80/ .. 

3,42 (+)2 0'6% 5,90 7,5° (->91 12-1% 

78,27 (+)r,74 2-2% 87,18 (-)10 0'1% 94,05 (-)80 0-9% 

42,25 (-422 0'5% 45AI (-)3>55 7-8% 47,75 (-l3,30 6-9% 

39,64 (+)r,28 3'2% 45,78 (+)7 1-5%, 51,19 (-)1,16 2-3% 

3,92>45 (+)7>56 1'9% 4>44,99 (-)3,14 0-7% 4,96,21 (- )5,94 1-2%_ 

IS9" 



APPENDIX X 

Statement showing the svmmary of Conclusions/Recommendations of the 
Estimates Committee containe.i in tJu Report 

:Serial Refl!t'eIlce 
No. to 

I 

para No. 
in the 
Report 

2 

s 

SUmmary of Conclusions/Rec{)mmendationl 

3 

While appreciating the scheme of training 
provided by the Railways for Probationers of the 
Commercial Department, the Committee feel that 
there is need for a review of the contents and 
programme of training in the light of the experi-
ence gained during the three Plan periods, in 
order to en&ure that it inculcates in the trainees 
a customer-oriented approach, a sense of dedica-
tion to duty and a fuller realisation of the fact 
that the performance of the Railways would be 
judged according to the standards of regularity 
and dependability acceptable to the public. 

With this object in view, the training program-
me should be made more broad-based and also 
include visits to, and placement with factories 
steel plants etc. so that the trainees could appre-
ciate from the very beginning the difficulties of 
their customers and develop a co-operative atti-
tude towards their solution. 

The Committee feel that although such changes 
might seem expensive at the initial stages, they 
are bound to repay rich dividends in the long 
run. 

7 The Committee would urge that the Efficiency 
Bureau of the Railways should conduct in exa-
mination of the working of the Commercial 
Departments of the Railways and suggest mea-
sures with a view to improve efficiency without 
any increase in staff. 

160 
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3 7 In view Qf the keen competition with the road 
transport, the Committee feel that the Commer-
cial staff of the Railways should be properly 
equipped and trained to serve as efficient sales-
men. The Committee hope that in assigning the 
duties and responsibilities of the Commercial 
Officers due care will be taken to ensure that they 
are able to devote full attention to their jobs as 
salesmen and to earn an increasing amount of 
revenue for the Railways. 

II While there is no doubt that there has been an 
increase in the cost of <basic raw materials and 
labour, the Committee feel deeply concerned 
about the significant drop in the percentage of net 
return on the Capital-at-Charge of the Railways. 
In this context, they would like to remind the 
Railways about the increased burden that they 
would have to share by way of increase in the 
rate of dividend payable to the general revenues 
and increased appropriations to the Depreciation 
Reserve Fund, as recommended by the Railway 
Convention Committee, 1965. 

The Committee would emphasise that a con-
~ drive should be made to plug the losses 
arising out of idling of wagons, ticketless travel, 
·compensation claims etc. and all modern "tools" 
.available to rail management should be pressed 
into service and the available man-power more 
efficiently utilised so that the railways are able 
not only to earn an increased net return on their 
Capital-at-Charge but also to considerably bring 
down their operating ratio by reducing the cost 
of operations and of maintenance which a more 
intensive usage of their expanded assets would 
imply. 

5 II The Committee feel deeply concerned to note 
that roughly 63 per cent of the working expenses 
of the Railways is on staff cost and 37 per cent 
on material. and equipments. The Committee 
cannot too strongly stress the need for reduction 
of the high expenditLre on administration . 

{ 12 • The Committee appreciate the efforts made by 
the :Ministry of Railways to increase productivity 
by instituting Work Study Cells at Headquarters 
and in some Zonal Railways. The Committee 
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feel that the Work Study is a useful tool that can 
produce effective and speedy results. They 
would, however, caution that the staff conduct-
ing work studies should be carefully Selected and 
thoroughly trained so that relia:ble statistics be-
come available. 

The Committee recommend that Work Study 
Cells may be set up in all the Zonal Railways and 
continuous studies made not only to improve the 
operational techniques but also to eliminate was-
tages in men and materials. 

The Committee recommend that the Work 
Study Cells of Railways should lay down 
targets for the completion of the various studies 
undertaken by them and it should be ensured 
that these targets are adhered to. It is impor-
tant to stress that the utility of the Work Study 
Cells should be judged by their performance. 

The Committee would suggest that the recom-
mendations of the Committee on Transport 
Policy and Co-ordination :regarding closure of 
unremunerative branch lines of the Railways 
should be implemented by the Government. For 
this purpose, the Central Government should 
impress upon the State Governments that while 
giving licences or permits for road transport they 
should keep in view the broad national interests. 
They should also extend full co-operation to the 
Railways in closing such of the unremunerative 
branch lines on which the losses incurred by the 
Railways are not commensurate with the public 
utility served, and where such closure could be 
effected by developing alternative transport faci-
lities, at almost the same cost to the economy, to 
serve the needs of the areas concerned. 

The Committee realise that the Railways as a 
Government undertaking have to meet their 
operating expenses as well as overhead charg8 
from their total earnings and in addition the,. 
have to earn a surplus to meet their financial 
commitments as determined by Parliamentary 
Conventions. They also realise that in years to 
come the Railways have U7 be prepared to meet 
heavier financial commitments. The Committee 
are glad to note that while modifying the Freight 
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Structure on the lines of the recommendations of 
the Freight Structure Enquiry Committee, the 
Railways have generally kept in view the prin-
ciples suggested by the Estimates Committee 
(1955-56) in their 26th Report (First Lok Sabha) 
on the Ministry of Railways 'Commercial Mat-
ters', namely that the freight structure should be 
such as to ensure the financial stability of the 
Railways, and it should give rome consideration 
to the cottage and the newly developing small 
scale industries. and also to the export and im-
port traffic. 

'fhe Committee are ir. agreement with the 
views of the Committee on Transport Policy and 
Coordination that there should be are-thinking 
on the railways rating policy so as to adopt cost-
based rates for different kinds of traffic. 

In tltis connection, the Committee are glad to 
know that the Railways have adopted a forkard 
looking approach on the subject of cost based 
studies and have undertaken steps to improve 
cost data. They hope that as and when better 
cost information is available the Railways will 
be able to make adjustments to briag about grea-
ter correspondence between rates and costs in 
future. The Committee agree with the observa-
tions of the Committee on Transport POlicy and 
Coordination that there are limits to the Rail-
ways' ability to adjust rates on the basis of costs 
fully and in all cases because of the wide varia-
tions in costs on the Railways "resulting from 
different conditions of operation on the different 
parts of the railway system, and the railways' 
obligation, as a national undertaking, to have uni-
form rates all over the railway system." 

As pointed out by the Committee on Trans-
port Policy and Coordination, the pattern of 
freight traffiC! on the Railways has been changing 
considerably and the proportion of low rated 
commodities has been increasing. 

In· the opinion of the EstImates Committee, 
the diversion of high rated traffic to the road 
transport is a problem which has to be tackled 
effectively. The Committee feel that if more and 
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more of high rated traffic is allowed to slip away 
to the road transport, leaving only low rated traffic 
for the Railways, a situation may arise when the 
Railways will be com~lled to make a further up-
ward revision of freIght rates in respect of aU 
commodities to safeguard their finances. 

The Committee would like to invite the atten-
tion of Government to the recommendations made 
by the Estimates Committee (1955-56) in para 32 
of their 26th Report (First Lok Sabha) on the 
Ministry of Railways-Commercial Matters whe-
rein they stre>sed the need of having an organisa-
tion consisting of representatives of the Railways 
and of Chambers of Industries and Commerce and 
other bodies for purposes of consultation in re-
gard to tariff changes. The Committee under-
stand that the Railway Freight Structure Enqui-
ry Committee also appreciated the need for con-
sultation and exchange of views by the Commer-
cial Committee of the Railways with the repre-
sentatives of the Federation of Indian Chambers 
of Commerce and Industry and the Associated 
Chambers of Commerce and Industry before mak-
in~ the financial recommendations to Govern-
ment. The Committee feel that the adoption and 
continuance of such a practice would ensure a 
wider appreciation of the problems of the Rail-
ways by the users and would also enable Railways 
to ensure tariff changes with considerable mea-
sure of public support. 

The Committee feel that since tne movement 
of materials in block rakes is a convenient and 
economic form of operation, steps should be 
taken by the Railways to encourage such move-
ment by allowing suitable concessions in freight 
for such movements. 

The Committee feel that in the case of "Frei-
ght to pay" consignments there is no justification 
for the Railways to insist on full payment of 
freight till all the wagons covered by a Rail-
way Receipt have been delivered. The Com-
Inittee would, therefore, suggest that the matter 
may be discussed between the representatives of 
the Ministry of Railways and the Coal Trade in 
order to evolve a workable solution to mitigate 
the hardship being caused to the Trade. 



2 

16 

17 29 

18 

19 32 

l~ 

3 

The. Comrotttee regret to note that there has 
been a failure on the part of Railway officials to 
honour the ,terms of the agreemel).t that has been 
mutually agreed upon by the Railways and the 
Ministry of Food and Agriculture regarding non-
collection by the Railways of undercharges on 
Fertiliser consignments from the consignees. 
They would suggest that clear instructions should 
be issued to all concerned so that the agreement 
with the Ministry of Food and Agriculture is 
fully implemented and inconveniences to the 
consignees in this respect are avoided. 

The Committee note that the average rate of 
passenger fares charged on the Indian Railways 
compares favourably with the corresponding 
rates in certain neighbouring countries. The 
Committee also note that the earnings from the 
Air-conditioned Class and the First Class did 
not fully meet the estimated cost of providing' 
these services till 1~. The Committee feel 
that it would be rather pre-mature to guess at 
this stage if the increase in passenger fares for 
Air-conditioned and First Classes from June, 
1967, will result in an improvement in this re-
gard. The Committee, however, hope that the-
Railways would continue to keep a watch on the 
occupancy ratio of, and earnings from, these 
classes and adopt suitable remedial measures as 
and when necessary to ensure that the revenues' 
from the Air-conditioned and First Classes are at 
least sufficient to cover the cost of their haulage. 

The Committee hope that an early decision 
on the question of withdrawal of infiated mile-
age treated as chargeable distance between 
Rajendra Pool and Hattidah Junction would be 
taken so that the inflated mileage is continued 
only to the extent it is absolutely necessary. 

The Committee feel that there is some lacuna 
regarding the date from which the Railway 
Rates Tribunal could give declatory relief and 
it would be helpful if the position is mad~ 
clear by making a suitable provision in the 
Indian Railway Act. 
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20 34 Wblle the Committee appreciate the need for 
maintaining the independent status of the Rail-
way Rates Tribunal, they nevertheless feel that 
the twenty-seven complaints received since 1958 
and 43 interlocutory petitions and 65 revision 
petitions from staff during the last two years 
give a poor index of the workload in relation to 
the total strength of this Organisation. The 
Committee feel concerned about the inadequate 
work-load of the Tribunal and would, therefore, 
suggest that the possibility of entrusting addi-
tional items of work commensurate with the 
judicial nature and independent status of 
Tribunal should be explored. 

the 

~I 34 The Committee would suggest that 'efforts 
should be made for an expeditious disposal of 
their work by the Railway Rates Tribunal. 

35 The Committee would suggest that the Rail-
wayl Board may examine the desirability at 
making a provision in the Indian Railways Act 
or the Rules framed thereunder to the effect 
that in the event of the Chairman's office falling 
vacant, some other member of the Railway 
Rat~Tribunal should automatically be consider-
ed to be the Chairman of the Tribunal, so that 
the functioning of the Tribunal i~ not hampered 
.in any way. 

23 37 The Committee do not feel happy about the 
delays on the part of Railway AdministratiolU 
in submitting documents and pleadings before 
'the Railway Rates Tribunal, which in liOme 
cases extended upto about six months. They 
would suggest that the desirability of submia-
sion of documents and pleadings to the Tribunal 
within the Itime limits prescribed for ~e pur-
pose should be stressed on all Railway Admin-
istrations and a constant watch &hQuld be kept 
at a high level in this regard. 

~ 44 The Committee suggest that the Railways 
may review Ithe position regarding free time al-
lowed for loading and unloading of wagons from 
time to time in the light of their wagon posi-
tion, and allow suitable relaxatiolU ~ the free 
time in deserving Case5. 
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25 45 .While there may be justification for charging 
dIfferent rates of wharfage at different stations 
of the same zone, the Committee feel that there 
is. imperative need to remove the anomaly of 
different wharfage rates being charged at the 
same Station by two different Railways meet-
ing at that Station wherever such different rates 
prevail. 

26 46 The Committee would suggest that the system 
of intimating the consignees by postcard or 
telephone regarding arrival of their consign-
ments may be suitably extended to all import-
ant stations so that the consignees or their 
agents may visit the goods sheds to take deli-
very of their consignments only after the same 
have actually arrived. 

27 47 The Committee feel that some drastic mea-
sures are called for to curb the tendency OIl the 
part of some traders to delay the clearance of 
goods from goods sheds with a motive of raIS-
ing their prices in the market. They would sug-
gest that the Railways may. in consultation with 
the State Governments, draw up a list of places 
where, and th'e particular periods of the year 
during which, such anti-'5ocial practices gene-
rally come to notice. Thereafter, the Railways, 
on their part, should reduce the free time at 
appropriate occasions, suitably increase the 
wharfage charges, and resort to auction of goods 
not cleared within a specified period and thus 
help in the eradication of this social evil. 

28 47 The Committee suggest that the cooperation 
of the Local Committees and Zonal Railway 
Users' Consultative Committees and the various 
Chambers of Commerce may be sought by the 
Railways so that anti-social elements may not 
be ablE' to dictate the prices of th:e market espe-
cially during festival days by non~learance of 
goods frem Railway goods sheds for an unduly 
long time. 

29 48 The Committee note with regret that different 
types of corrupt practices are prevalent at Ra,il-
way Goods Sheds despite the corrective methods 
adopted bv the Railways. They, therefore, feel 
that newer and more stringent methods should 
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be devised to combat this evil. They desire that 
in the meantime the surprise checks being made 
should not only be continued but also intensified 
IUld disciplinary action of a deterrent nature 
taken against all these who may be found guilty 
of such practices. 

The Committee suggest that the postings and 
transfers of staff to and from the Railway goOl.1S 
sheds notorious for corrupt practices, and also 
other important goods sheds, should be dealt 
with at a sufficiently high level 

The Committee would suggest that the Rail-
ways should make a sustained effort for putting 
of package entries inside the wagons so that the 
inconvenience and loss caused to the Trade could 
be avoided. In any case this is a matter which 
should be discussed with representatives of the 
Trade and their general difficulties mitigated to 
the 'extent possible. 

The Committee appreciate that with the cons-
tant pressure of traffic and the need to avoid de-
lays to wagons, it is not feasible to enforce any 
periodical check-up of tare-weights of all wagons 
in service as a regular measure. The Commit 
tee would, however. suggest that to remove the 
complaints of the Trade, Railways should, on 
specific requests being made, agree to joint exa-
mination of tare-weighing of wagons before 
loading and accept such weights for purposes of 
bookings till such time that the marked tare-
weights are corrected. 

The Committe'e feel concerned over huge 
amounts of wharfage and demurrage dues re-
mainin£ in arrears. The percentage of cut-
standings is high particularly on the Ea~tern, 
Northeast Frontier and South Eastern Railways. 
As compared to the arrears of 1~65, the posi-
tion has deteriorated in 1965-66 on the Central, 
South Eastern and Western Railways. The 
Committee need hardly strees the desirability 
of taking 'effective measures to realise the Rail-
wav dues and wipe off the arrears at an early 
date. 
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The Committee also suggest that responsibi-
lity should be fixed for any lapses in the matter 
of fixation and realisation of demurrage and 
wharfage charges and disciplinary action taken 
against the officers concerned. 

The Committee would suggest that the Rail-
ways may examine the feasibility of refunds 
being allowed by Commercial Officers without 
financial concurrence at least to the extent of 
the original powers enjoyed by those officers in 
regard to waiver of demurrage. 

The Committee would suggest that in cases 
where siding charges are levi'ed on the basis of 
shunts, the Railways may issue, on demand, 
separate receipts for the siding charges as may 
be allocated by the consignors to cover the con-
signments despatched to different destinations. 

The Committee are concerned about the con-
tinuous increase in the number of new claims 
preferred from year to year and cannot too 
strongly stress the need for concerted measures 
by the Railways to arrest this rising trend. 

The Committee note that the percentaJ;!e of 
amount paid as compensation to gross earnings 
of the Railways, which had gradually fallen 
down to 0.99 per cent in 1963-64 again rose to 
1.01 per cent in 1964-65. 

The position in this regard is particularly un-
satisfactory in Northeast Frontier Railway 
where despite the fall in the number of claims 
during 1964-65, the percentage of amount paid 
as compensation to gross earnings has increased 
to 5 per cent from f"Ol per cent during 1963-64. 

The Committee would urge that the causes of 
the rise in percentage in all Zonal Railways 
generally and particularly in Northeast Fron-
tier Railway may be investigated by the Rail-
ways. 

In this connection, the Committee understand 
that this percentage was as low as 0.03 to 0.04 
per cent on some of the Railways in the early 
Thirties. 

-----_.- .------ -------------
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The. Committee appreciate the efforts made 
by the Claims Prevention Organisation of the 
Railways for the prevention of claims. They 
would suggest that the. efforts may be further 
intensified so that the incidence of claims may 
be appreciably brought down in all the Zones. 

In regard to about 250 recent cases of long de-
lays in transit or bad detention to wagons and 
small consignments booked to Patna junction, 
that were brought to the notice of the Ministry 
by the Committee, the ComInittee find that ex-
cept for one reason (namely parties not turning 
up for release of wagons booked under 'L' condi-
tion), all other reasons furnished by the Minis-
try for delay/detention are 'SUch as would appear 
to be the responsibility of the Railways alone. 

In the opinion of the Committee, the position 
reflects a very unsatisfactory state of affairs as 
the cases in question pertain to the consign-
ments booked only to one Junction. 

The Committee, therefore, feel that there is 
need for an intensive drive on the part of the 
Railways to effectively bring down the cases of 
delay in transit particularly in view of severe 
competition from road transport almost all over 
tlre country. 

The ComInittee feel that the Railways should 
not only tighten up the security measures in the 
yards and in the running trains, but should also 
evolve, in consultation with the Coal Industry, 
a suitable procedure for assessing, to the extent 
possible, the amount of coal that is being pilfer-
ed while in custody of the Railways. Once the 
magniture of the problem is known, it would it-
self indicate the extent of in'eftectivenl!fiS of the 
measures taken to prevent unfair practices on 
the Railways and also impress upon them the 
desirability of finding other suitable methods of 
improving their preventi~e techniques, inc1~d­
ing stricter measures agamst the staff conmv-
in!! at or involved in such thefts. 

The committee feel that in cases of ~requent 
preferment of claims by the same partles the 
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possibil~ties of collusion between the parties and 
the RaIlway staff operating in the area cannot 
completely be ruled out. The Committee would, 
therefore, suggest that the Railways should 
con~uct a sur,:ey. not only of the type and cate-
gOrI!!ll of partIes that prefer claims more often 
but also about the nature of claims that are 
preferred with a view to analysing the factors 
I'esponsibl~ for the emergence of a large num-
be.r .of c1.alms ~ases. If necessary, suitable ad-
mInIstrative actIon like transfers of staff may be 
rest.ored to in order to avoid any possible col-
lUSIOn between the parties and the Railway staff 
operating in the area. . 

The Committee conside!' that there is need for 
giving more publicity to the procedure for sub-
mission of claims in Railway Time Tables and 
through Notice Boards at important statiuns and 
in parcel and goods oftices. 

The Committee suggest the compilation by the 
Railways of a Handbook giving full informadon 
about the procedure for filing claims for the 
gUidance of the trading public. 

The Committee note the improvement being 
made in the matter of speedy disposal of claims 
cases by the Railways. They, however, feel 
that the improvement should be kept up and 
efforts should continue to be made by the Rail-
ways towards an expeditious disposal of claims 
cases and to bring about a stage when there 
would be no pending case more than three 
months old. 

The Committee are glad to note that the ques-
tion of "Disposal of Claims" is currently under 
examination by th'e Efficiency Bureau of the 
Railway Board. They hope that the procedures 
for the settlement of claims cases will be 
streamlined as a result of the examination m~d:e 
by the Efficiency Bureau. 

The Committee feel that the existing instruc-
tions are not sufficient to 'ensure that a. J?t!rscn 
wishing to enquire about the latest pOSItion of 
his claim is actually sent a reply prompily. 
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They would, therefore, suggest that the rail-
ways should introduce a form containing a 
counterfoil which the person wishing tll make 
an enquiry could fill in and leave with the En-
quiry Clerk after obtainin~ a receipt 011 the 
CGunterfoil. The person concerned must get a 
reply after two or three days. In the opinion 
of the Committee, such a procedure would en-

sure that no avoidable harassment is caused to 
the claimants and also eliminate chances of any 
unfair practice being resorted to by any mem·· 
bel' of the Railway staff. 

69 The Committee hope that as a result of the 

73 

steps taken to collect statistics in all Zonal Rail-
ways of claims cases in which decisions taken 
by the Railway administrations were revE'rsed 
by the law courts, it would be possible for the 
Railways to keep a watch at the appropriate 
level on the E"ffectiveness of the measures takE'n 
to defend the court cases and also take remedial 
measures to remove any shortcomings ill this 
direction. 

In this connection, the Committee would also 
suggest that the selection of legal officers for 
defending their Court cases should be don'e very 
carefully by the Railways. 

The Committee are in agreement with the 
suggestions made by th'e Committee of the 
National Railway Users' Consultative Council, 
and feel that the recommendations, if propE'rly 
and promptly implemented, would have an im-
pact on the evil of ticketl'ess travelling. The 
Committee feel convinced that the problem hilS 
assumed such a dimension that mere administra-
tive measures will not h'elp eradicate this evil. 
The cooperation of the travelling public and 
other voluntary ,organisations, more especially 
of the passengen;' and Transport Users' Associa-
tions who are represented on the Zonal or Divi-
sional Railway Users' Consultative Committee 
has to be sought fully and unreservedly. .!!'he 
authorities should also try to get the help and 
cooperation of the heads of educational institu-
tions so that the students may be made to rea-
lise the wider moral effect of this anti-social 
practice. 
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The Committee have reason to belive that 
there is sufficient truth in the complaint that 
has been made by a representative association of 
passengers that th'e "Railway staff have actually 
no scope of dealing with !habitual ticketless 
gangs in the absence of adequate protection fn'm 
the anti-social elements or willing cooperation 
from the Railway Police". The Committee 
would, therefore, like to stress the necessity of 
providinE! the necessary security to the check-
ing staff. 

While the Committee fully appreciate the 
moral effect of an effective ticket-checking 
organisation, they nevertheless feel that the fact 
that the amounts realised. by the Travelling 
Ticket Examiners are not even sufficient to 
meet their own cost is likely to lend support to 
the common belief that ticket checking staff 
themselves indulge in corrupt practices like 
abetting passengers who travel without lickets. 

It has been brought to the notice of the Com-
mittee that one such corrupt practice adopted 9Y 
the Travelling Ticket Examiners is to delay the 
issue of tickets after collection of the fare from 
the passengers concerned. Apart from the leak-
age of this revenue which is rightfully due to 
the Railways, the Committee take a serious view 
of the moral degeneration that is being encour-
aged through ticketIess travelling. 

The CommitteE' feel that there is need for sur-
prise checks over the Travelling Ticket Examin-
ers by superior officers of all grades of the Rail-
ways so as to ensure that the instructions regard-
ing checking of tickets and realisation of Rail-
way dues are strictly enforced. 

The Committee feel that mere disciplinary 
action against the Railway employees found 
"uilty of abetting passengers travelling with.out 
tickets is 1"ot sufficient to meet the sItuatIon. 
They, therefore, suggesf that the Railways 
may consider the desirability of making the of-
fence of abetting passengers travelling without 
tickets a cognizable offence and of conferring 
n€essary powers on Railway Magistrates to sum-
marily try such railway employees. 
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. The Committee hope that the question lOe 
Issue of a consolidated certificate by Railway 
Guards where a party of passengers desiring to 
travel to the same destination is unable to pur-
chase tickets on account of closure of the book-
ing window would be looked into and necessary 
instructions iSSUed for the guidance of all con-
cerned. 

The Committee hope that the recommenda-
tions of the Committete of the National Railway 
User~' Consultative Council to curb the tendency 
of lDlsuse of alarm chain will be considered anel 
implemented by the Railways at an early date. 

The Committee cannot too strongly depre-
cate the wanton destruction of railway property 
and attacks on railway employees by anti-social 
elements. The Committee are glad to note that 
the Railways are alive to the Problem and this 
matter was discussed at a Conference with the. 
State Chief Ministers who have assured them 
that they would gear up the machinery and 
give all assistance to the Railway administration 
in tackling this problem. The Committee hope 
that the matter would be kept under review 
and 'no effort would be spared for bringing 
about better coordination between the Railway 
staff. the Railway Police and the Railway Pro-
tection Force. 

The Committee note the functions of the Pub-
lic Relations Organisation of the Railways aDii. 
the efforts beinl( made by them to bring about 
"roper understanding between the Railwa)"3 and 
the general public. The Committee would. 
however, stress that the efforts of the Organisa-
tion should be re1Iected in better understanding-
between. the Railways and the general public 
and in the removal of diftlculties of rail users-
that may be brought to the notice of the Public 
Relations Organisation. The Public Relations 
Organisation should, therefore, be responsible 
for effecting better coordination between the 
Railway AdmiDistration on the one hand and 
the general public on the other, as also for-
educating the travelling public as well as the 
Railway staff about the imperative need for 
eradication of corrupt practices like ticketless 
travelling. indulgence in malpractices by the 
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Railway staff, etc., so that the efficiency of the 
Railways may be improved. 

The Committee suggest that the Efficiency 
Bureau of the Railways may conduct an impact 
measurement survey so as to see to what extent 
the functioning of the Public Relations Organi-
sation of the ltailways has led to better results 
in these directions. The Efficiency Bureau 
may also see if economies can be effected in 
the printing and- publication of various journals, 
news-letters, brochures, etc. brought out by the 
Zonal Railways and also suggest the media of 
publicity with minimum cost. The Committee 
would like to be informed about the results of 
this survey in due course. -

The Committee would suggest that a proce-
dure should be evolved whereunder when a 
particular suggestion made by a Consultative 
Committee or a member thereof is turned down 
by a Zonal Railway and is afterwards accepted 
by the Railway Board, the concerned Cosulta-
tive Committee member should be informed 
about it, so that it may be felt that their sug-
gestion has ~n given due consideration. 

The Committee suggest that the Zonal Rail-
ways should inform the Railway Board about 
the number of suggestions of the Consultative 
Committees accepted or rejected together with 
the reasons for rejection, if any. 

The Conunittee feel that the extent of re-o 
presentation provided to the Passengers' Asso-
ciations on the Railway Users Consultative Com-
mittees is not quite adequate. In view of the 
fact that the Passengers' Associations can play 
a very important role in educating the travelling 
public in regard to their rights and duties 
vis-a-vis the Railways, the Committee feel that 
the representation of these Associations on the 
Consultative Committees should be so arranged 
that each important Passengers' Association ge~s 
represented at least once in 3 or 4 years. 

The Commitee suggest that the Railways may 
explore the feasibility aI giving gr~ater repre-
sentation to the elected representahves of Par-
liament and State Legislatures in the Zonal and 
Divisional Railway US'ers' Consultative Com-
mittees. 
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The Committee note that there has been a 
steady increase in commercial advertising earn-
ings during the period 1961-62 to 1964-65. They 
hope that the shortfall during 1965-66 will be 
Wiped oft by earnings in later years. 

The Committee would stress that the Rail-
ways should continue their efforts to step up 
their earnings from commercial advertisements. 
In this connection, the Committee would sug-
gest that the Railways may eXElore the possi-
bility of displaying advertisements outside the 
bogies in strips of suitable size, like advertise-
ments displayed on buses and on tram-cars. 

The Committee suggest that the Railways 
should make an energetic drive to obtain more 
advertisements for the Time Tables so that the 
revenue derived from this source is increased 
and the losses suffered by the Railways in the 
printing and sale of Time Tables are made up 
to an appreciable extent. 

In view of the growing competition from 
road transport and consequent loss of revenue to 
the Railways, the Committee feel that the Rail-
ways should take positive measures to set up a 
proper machinery to make continuous market 
studies, ascertain the nature and extent of 
transportation needs at different points, keep a 
keen eye on the competitors' techniques and take 
adequate steps to effectively combat such com-
petition, They would, therefore, suggest that the 
adequacy of the facilities available to the Re-
search and Development wings of the Railways 
for making such studies and investigations may 
be reviewed by the Efficiency Bureau of the 
Railway Board, so that the Railways are not 
caught napping in the years to come when the 
road transport is bound to offer still heavier 
competition in the matter of carrying remunera-
tive traffic. 

On the operating side, the Committee feel 
that there is scope for the Railways to improve 
their service by ensurin.e: timely supply of right 
type of wagons including refrigerated vans for 
movement of perishables, if ~onomical, by. p,ro-
viding a much quicker ,tr~nslt tha~ ?btammg 
at present and by minlIDlsing the mCldence of 
pilferage and damage, 
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The Committee suggest that the Railways 
may. improve the working of the street delivery 
ServIce and take steps to extend the service to 
as many places as possible. 

The Committee hOp'e that the recommenda-
tions of the Committee on Transport Policy and 
Co-Ordination regarding co-ordination of differ-
ent modes of transport, that have been accept-
ed by the Government, will be implemented by 
all concerned at a very early date. 

The Committee cannot but endorse the !>U<1-
gestion of the Committee on Transport Poli;y 
and co-ordination th:1t ,e - ion of Inter-
State Transport should 0e a responsibility uf the 
Central Government and are rather surprised 
to se·e that the Inter-State Transport Commis-
sion set up under section 63A of the Motor 
Vehicles Act, 1939, has not yet been vested with 
tM power "to grant, revoke or suspend any 
permit or countersign any permit for the ope-
ration of any transport vehicle in respect of 
such route or area cOlIllmon to two nr more 
States as may ~ specified in this behalf by the 
Central Government". which is perhaps the only 
real power stipulated in sub-section (2) of tl.e 
said section. 

In this connection, the Committee understand 
that the Road Transport Taxation Enquiry Com-
mittee has also expressed the view that the 
present system of issue of permits by the States 
is inhibiting the growth of inter-State road 
transport and that inter-State road transport 
should be taken over by the Centre. The Com-
mittee would, therefore, suggest that steps 
should be taken at an early date to suitably 
strengthen th'e Inter-State Transport Commis-
sion and arm them with all the requisite powers 
required to exercise a real and effec~ive control 
en inter-State road transport. Whlle appre-
ciating the need for development of rail and 
road transport in a manner supplementary to 
each other the Committee feel that it is not the 
Railways alone who should 'Je called upon to 
discharge all the public service obligations but 
the road transport . should also be willin~ to take 
at least a minimum share of such sOClal and 
,economic obligations. 
• At 'the State level, the Committee would 
,>uggest the formaticn of Rail-Road Co-ordina-
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tion Advisory Committees, not only with the re..' 
presentatives of Railways and State Govern-
ments but also with representatives of leading' 
Passenger Associations and Chambers of Com-
m~ce, who ~ould help in evolvin~ a co-ordinated 
policy of rall-cum-road transport keeping in 
yiew the overall interests of economy and the 
Im~ct of trans~.rtcharges on the prices of 
vanous commodItIes that the consumer is called 
upon to pay. 

Whil~ the Commit~ note the efforts made by 
the RaIlways to locate the shortcomings in De-
partmental Catering and to introduce necessary 
remedial measures for improving the quality of' 
s'erviee, they are constrained to observe that De-
partmental catering has not been able to 'set a 
standard for quality of service and serve as a 
model for catering contractors', which was ex-
pected of it. The servic'e was expected to run 
on a "no-loss no-profit basis", but the Com-
mitee regret to observe that it has continuer! to 
incur losses from year to year despite the ex-
perience of over a Qecade in this venture. The 
Commitee cannot too strongly emphasis'e the 
need for eliminating wastages, reducing expen-
diture and stepping up sales. They feel that an 
upward revision of tarifts without a correspond-
ing improvement in service is likely to make 
Departmental Catering thoroughly unaccept-· 
able to the travelling public. 

The Committee feel that there is need fOT' 
tightening up the arrangements for inspection 
of catering establishments run by contractors. 
Instructions should be issued to all Railways for 
enforcement of more effective supervision and 
more frequent surpriSe inspectians by officers 
at all levels of the catering establishments and 
for awarding deterrent punishment in all cases 
of unsatisfactory service, and a! ~on-obse~~e 
of proper cleanliness and hYgIemc conclltlOns 
by catering and vending contractors. 

Alongside the enforcement of quality and a 
high standard of performance. tlre Railways 
should consider the re--introduction extension 
and popularisation of J anta Meal, yo'hich .should 
be cheep and nutritious, on the Ind18n RaIlways., 
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. The C:Ornmitee are glad to note that the Min-
Istry of Railways have constituted a Committee 
of Members af Parliament, known as the Rail-
w~y Catering and Passengers' Amenities Com-
mittee, 1967 to examine inter aZUl the working 
of catering services, both contract and depart-
mental, and to make recommendations on the 
relati.ve merits af contract and departmental 
catenng and the area of operation which should 
be set apart for each, the deficiencies in the pre-
~ent services with measures to effect necesl'ary 
lffiprovements and the control of expenditure 
on departm'ental catering with a view to pro-
viding the best possible service without incur-
ring any loss. 

The Committee suggest that the Railways 
may review the time tables of all important 
trains carrying dining cars and suitably increase 
their duration of halts at stations where the 
trains may reach at breakfast, lunch, tea and 
dinner hours, so as to enable the passengers to 
go to and return from the dining cars and also 
the bearers to properly attend to the serviC'e in 
compartments. 

While the Committee appreciate that the re-
servation difficulties would persist 90 kmg as 
the demand for accomodation exce'eds availabi-
lity thereof, they feel that the inconvenience to 
passengers can be minimised if the reserv::ltion 
quotas for all classes and for all trains are dis-
tributed by the Railways to· different city book-
ing offices in metropolitan towns on a !D?re 
rational basis than at present. In the "pinIOn 
of the Committee, such a dispers~ af tickets. can 
particularly be helpful at the time of festlvals 
and other special occasions and would go a long 
way in reducing the rush and inconveni~nce .to 
passengers and. in preventing the anti-social 
elements to exploit the unwary passengers. 

The Committee hope that a very early deci-
sion will be taken regarcllng extension of re-
servation period on all ~lways so, as to ensure 
uniformity and to avoid 1JlC()nv~ence to pas-
sengers originating from one Railway and re-
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qui';'ing reser:vatio!l ,?ver another Railway having 
a different time llimt for making advance reser-
vations. 

7S 120 111: vi,,:w of th~ fact that there is a growing 
feelmg m the mmds of the public that the rail-
way staff connive at malpractices in reservation 
of berthsiseats. the Comntittee feel that to allay 
such apprehensions, it is necessary to have a 
thorough probe into the working of the reser-
vatif;mibooking offices at important stations 
periodically. The Committee would urge that 
there should be more frequent visits by senior 
officers to railway booking offices so as-to ensure 
that no unfair practices are resorted to bv the 
railway staff. Care should also be taken to en-
sure that all complaints relatin rt to ...,,,l,.,ractices 
at bookingireservation offices are promnthr at-
tended to and deterrent punishment is awarded 
to the erring staff. 

76 121 Sinc'e the Second Class sleeper coaches are 
bound to meet at least a part of the demand for 
sleeping accommodation in the First and Third 
Classes, which the Railways are not able to 
meet in full at present, the Committee hope that 
the Railways would draw a phased programme 
for manufacture and introduction of second 
class sleeper coaches on more and more trains 
in the next few years. 

77 124 The Comntittee note the powers of investi-
gation and prosecution that have now been given 
to the Railway Protection Force and hope that 
the same will prove more effective not only in 
the matter of protection and prevention but 
also in investigation and prosecution of offences 
falling under the Railway Property (UnlawfUl 
PO'SSession) Act, 1966. 

78 124 The Committee suggest that in view of tM 
fact that the investigation and prosecution of 
offences relatin/Z to railway property will n?w 
be the responsibility of the Railway ProtectJ~n 
Force the desirability of reducing the Rall-
way/ share n the cost of the Supervisory staff 
of the Government Railway Police that is being 
borne by the Railways may be examined. 
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The Committee .feel that the present arrange-
ment whereunder the maintenance of 'Law' and 
'Order' in railway premises is exclusively a· res-
ponsibility of the Government Railway Police 
and the State Police, over which the Central 
Government has no control, is not verv satis-
factory. They are, however, glad to note that a 
high' powered committee with comprehensive 
terms of reference has been set up to go into 
the question of security and policinl! on Rail-
ways. The Estimates Committee hope that this 
Committee would make a detailed examinaticn 
and evolve a more satisfactory arrangement for 
the maintenance of 'Law' and 'Order' in rail-
way premises and for affording necessary pro-
tection to the passengers and to railway pro-
perty. 
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Analysis of recommendations in the Report 

I. Ciassiftcatioo and Recommendations: 

A. RECOMMENDATIONS FOR IMPROVING THE ORGANISATION AND WORKING: 

S. Nos. 1, 2, 3, 15, 16, 19, 20, 21, 22, 23, 25, 26, 29, 30, 31,32, 33, 
34, 35, 40, 41, 42, 45, 46, 47, 48, 50, 51, 52, 53, 54, 55, 57, 
58, 63, 64, 65, 66, 68, 69, 70, 71, 72, 73, 74, 75, 77. 79. 

B. REcOMMENDATIONS FOR EFFEcTING ECONOMY: 

S. Nos. 4, 5, 9, 17, 37, 38, 39, 49, 56, 61, 62, 78. 

C. MIscELLANEOUS REcOMMENDATIONS: 

S. Nos. 6, 7, 8, 10, 11, 12, 13, 14, 18, 24, 27, 28, 36, 43, 44, 59, 50, 
67,76. 

n. Analysis of more important recommendations directed towards 
eceoomy: 

S. No. as per 
Summary of 

Recommendations 
(APPENDIX X) 

4 

s 

Particulars 

2 

A concerted drive should be made by the 
Railways to plug the losses arising out of idling 
of wagons, ticketIess travel compensation 
claims, etc., and all modern "tools" available 
to rail management shou1'il De pressed into ser-
vice and the available man-power more effi-
ciently utilised so that the railways are able not 
only to earn an increased. net return on their 
Capital-at-Charge but also to considerably 
bring down their operating rafio ,by reducing the 
cost of operations and of maintenance which a 
more intensive usage of their expanded. assets 
would imply. 

The Committee feel deeply con~me4-to note 
that roughly 63 per cent of the working ex-
penses of th~ 'Railways is on staff cost, and can-
not too strongly stress the need for reduction ot 
the high expenditure on administration. 

182 
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The Committee suggest that the recommenda-
tions of the Committee on Transport Policy and 
Coordination regarding closure of unremunera-
tive branch lines of the Railways should be im-
plemented by Government. For this purpose, 
the Central Government should impress upon 
the State Governments to keep in view the 
broad national interests while giving licences or 
permits for road transport and to extend full co-
operation to the Railways in closing such of the 
unremunerative branch lines on which the losses 
incurred by the Railways are not commensurate 
with the public utility served, and where such 
closure could be effected by developing alterna-
tive transport facilities, at almost the same cost 
to the economy, to serve the needs of the areas 
concerned. 

Concerted mea'SUres should be taken by the 
Railways to arrest the rising trend in the num-
bers of new compensation claims preferred from 
year to ,.r. 

The causes for the rise in percentage or 
amount paid as compensation claims to gros~ 
earnings in all Zonal Railways eenerally ana 
particularly in North-ea'St Frontier Railway 
may be investigated by the Railways. 

The Committee feel that mere administrative 
measures will not help in eradicating the evil of 
ticketless travelling. The Railways should seek 
the cooperation of the travellin~ public and 
other voluntary organisations, more especially 
of the Passengers' and Transport Users' Associa-
tions who are represented· on the Zonal or 
Divisional Railway Users' Consultative Com-
mittees, fully and unreservedly. The authorI-
ties should also try to get the help and coopera-
tion of the heads of educational institutions so 
that the students . may be made to realise the 
wider moral effect of this anti-social practice. 

In view of the fact that the investigation ana 
prosecution of offences relating to railway pro-
perty will now be the responsibility of the Rail-
way Protection Force, the desirability of reduc-
ing the Railways' share !n the cost of Bupervi-
sory staff of the Goverr.ment Railway Police 
that is being borne by the Railways may be 
examined 

GMGIPND-LS IT-I389 (All) ~67-1200. 
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